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1 LOK SABHA DEBATES 2

LOK SABHA

September 2, 1974/Bhadra
11, 1896 (Saka)

Monday,

The Lok Sabha met at
the Clock.

Eleven of

[Mgr. SpeEaker in the Chair]
RE. ADJOURNMENT MOTION

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given
notice of an  Adjournment Motion.
There are 300 starvation deaths in
Assam alone. And all over the coun-
try there are numerous starvation
deaths. Now, I am told, Intelligence
Wing of the Food Ministry has envi-
saged that by November-December
there will be food riots all over the
country and they feel that there will
be a requirement of import of 18
million tonnes of foodgrains. This is
a fit case for an Adjournment Motion.
There have been wvarious cases of
starvation deaths throughout the coun-

try especially in Bankura, Purulia
ete. In Orissa, Madhya Pradesh,
Assam, and in other places there

have been various cases of starvation
deaths. The House must discuss this
matter. I want your guidance on this
matter, Sir.

MR. SPEAKER: The House
already discusseq it twice.

SHRI S. M. BANERJEE (Kanpur):
The Minister must make a statement.
There have been numerous reports
in this regard.

SHRI JYOTIRMOY BOSU: 300 died
of starvation in Assam. Please see
the Times of India news item in the
second page. Would you kindly allow
my adjournment motion? (Interrup-
tions)

has

MR, SPEAKER: There is no Qques-
tion of taking up the adjournment
motion. This has been discussed al-
ready on two occasions.

SHRI JYOTIRMOY BOSU: Sir,
yvou will agree that this news came
out only yesterday. And this is a
matter which happened very recently
and when a paper like the Times of
India, a leading daily of the country,
has focussed the attention on this
starvation death in Assam, it is a
serious matter.

SHRI K. S. CHAVDA (Patna):
There is a shortage of foodgrains in

my part of the country. (Interrup-
tions)
SHRI JYOTIRMOY BOSU: Is it

or is it not a fact that the Food In-
telligence Wing has warned the Gov-
ernment that eighteen miilion tonnes
of foodgrains must be imported for
just survival. We want this to be
repliedq to by Government honestly
and truthfully. We are distressed to
see this news. (Interruptions)

MR. SPEAKER:
kindly sit down?

Will all of you

SHRI JYOTIRMOY BOSU: Sir,
this is a news item in the Times of
India with which, I am sure, you are
also concerned about.

ot vy fowd (FiaT): 34 ardao’
g1 gar argat ¥ ag SrAAr A1ZAT 3
fraar 377 % =3 o7 wrAA ER
fogm ATt AR E, 40097 AF
g za o mT w4t 53 I 7
gadr drg ag 2 f6 ag o e
¥ ar ¥ arffaarae; 917 &1 313 97 4
AT A ¥ Fr wi & F foer wiar dar i
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[#ti =g foma)

79 &7 T SIS A IRA S
fecdt efivT qrgg 4 WY THI T A1t W
g9y et fay § o ag gaar
wgatt maAt 2 6 nmarl @ 9 gw
wasty @ v ox w5 faar
AT YT mETAAY A AT EA AT
Seraz w=d ar #faa o #w A
BT ET OF 48 B 71 A AT

AT A TAT N ¥EAT R )

SHRI JPOTIRMOY BOSU: I hope
you would have seen the observa-
tions of the hon Deputy Speaker. I
have given a notice under Rule 388,
That motion is before the House, The
second privilege motion is also to be
taken up for a discussion. So, I
would like to know your observa-
tions on the motion under Rule 244,
sub. (i) under Rule 388.

st wy fomd @ Ty AT T HACT AT

AT TT T

MR. SPEAKER: All right. Please
sit down. All of you have said what
you wanted to say. Now, Mr. Munsi.

SHRI PRIYA RANJAN DAS
MUNSI .Caicutta—South): Sir, I would
like to submut that in this hour of
crisis, particularly in this economc
sifuation, yesterday in Delhi the
Communist Party workers and the
Congress volunicers had gone on a
de-hoarding drive,

MR, SPEAKER: That is another
matter.
SITRI PRIYA RANJAN DAS

MUNSI. So many hundred tonnes of
foodgrains and cement were dehoard-
ed. The police (id not arrest a single
hoarder. The volunteers who were
involved in thig alone were disturb-
ed by the police. (Interruptions).

.
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MR. SPEAKER: I am on the first
one raised by Shri Bosu which has
not yet been disposed of.

SHRI S. M. BANERJEE: Bir, I

want 1o make a submission. (Inter-
ruptions)
SHRI PRABODH CHANDRA

(Gurdaspur): Sir, everyday the hon.
Members go on speaking without the
permission of the Chair. I have given
a privilege motion against the hon.
Member who 15 obstinate and who
wants to take away the time of the
House every day, I won't name him.
Everyday the hon, Member js taking
the time of the House. This matter
should be referred to the Privileges
Committee,

MR. SPEAKER:
sit down.

You will please

SHRI S. M. BANERJEE: Sir, I
want to make my submission in half
a mmute. This is the last week of the
My friend, Shri Bosu moved
an adjournment motion. This has
ansen out of the starvation deaths
that have taken place. Please allow
the Minister to muke his statement

session.,

here and now either today or to-
morrow, My second point is this.
The hon, External Affairs Minister

should alse make hjs statement about
the base in Diego Garcia island. The
US. is guing ahcad with this.

MR SPEAKER: You are now add-
ing one more item to the ones that
have ulready come up before the
House.

SHRI S. M. BANERJEE: But there
18 mno discussion. Let the Foreign
Minister make a statcment.
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‘RE. QUESTION OF PRIVILGEE

SHRI P. G. MAVALANKAR (Ah-
medabad): Sir, I have written to
you, Last week we had a discussion
on the question of having a full Par-
liamentary probe on the alleged 21
signatures. Opn Saturday you said
you would not be' admitting any mo-
tion but on Monday you will be....

ot siwe waww fag (Wawr) @ w
argrgr #7 9oy 2 fArm Aewm o ¥
mar Sfafer A2 ¥ awa of wd
ey g ey ¥ b Rave daarg
frad qa Al g AWM T AT A U ®
T & otz fvr & g7 @ @3y we @
T FMEMTA A A E | qZSw Al
azAr w1 e v 2 owT 3ar o
arar Arfy ) A2t AT I 4790 A A
2 ... (vomara) o
MR. SPEAKER: May I tell you,

Mr. Bosu when we extended the time
that was under certain compulsions

because we were much behing the
schedule of the official business. We

decided we woulg sit for another
three days.
SHRI MADHU LIMAYE (Banka):

They have brought the new Consti-
tution Amendment Bill

MR. SPEAKER: Now. yuu
introduced many other

have
things alunz

with this. As [or this adjournment
motion we have discussed it. It js a
continuous matter. All that I can

ask is if there iz any latest informa-
tion, they should bring it bevfore the
House before it adjourns.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have quoted from
the Times of Indin of yesterday abtout
starvation deaths in the Assum Town.

MR. SPEAKER: Please sit down. I
have given my ruling.

SHRI JYOTIRMOY BOSU: Did you
direct the Government to make a
statementy

Re. @n. of Priv. (3

MR. SPEAKER; I have asked them.

SHRI JYOTIRMOY BOSU: BSir,
kindly ask the Government to make a
statement.

MR. SPEAKFER: [ have told them.
Pleage sit down.

SHRI P. G. MAVALANKAR: Sir,
last week you were kind enough to
observe—I quote:

“We will continue this debate on
some other day. In the meanwhile,
1 will try to find out what should
be the procedure. Personally, I feel
it is a very important subject over
which we must apply our mind and
settle down certain procedures. Now
the rule is that when one member
makes an allegation against another
member, he shoulgq give notice to
the other member. If some people
go to the extent of getting even
forged or fictitious signatures, we
have to go into the matter thorou-
ghly. We should not only consider
the present case in its proper pers-

pective and consider what  action
should be taken about it, but also,
if such cases occur and the Minister
is in possesion of certain facts, whe-
ther it i& not necessary that he
should either ask for information
from the member or at least convey
to the Speaker that some members
are involved like this and ask for his
directions. These are the various
issues over which we can have some
views. I cannot give any off hand
ruling at present. We will take up
this subject again some other day.
We will consider by that time what
procedurc should be adopted.”

This was your observation. Now, my
submission is this. On Saturday also.
we had further discussion on this
point. We had discussion on  the
privilege motion raised by my friends.
Mr. Bosu, Mr. Madhu Limaye &nd
others, namely, against the Prime
Minister and also on the withdrawal
of motions by some Members for a
Parliamentary probe. You said on that
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[Shri P, G. Mavalankar]

day that we should leave Saturday to
regular business and that we will take
up all these motions on Monday. Mon-
day has arrived. Therefore, we have
come before you with a request for a
discussion. We want that the name of
Parliament and of the Members of
this House should be cleared not
through any Governmental agency,
but, we want a through and complete
probe by a Parliamentary Com-
mittee. It is ‘only Parliament
which can say whether Mem-
bers were responsibe or not. 1
would like you not only to appoint a
day for discussion but, I would also
like you to proceed forthwith with
the appointment of a Committee under
your guidance and under your Chair-
manship, which would go into the
whole question. We should not leave
this matter in the hands of the Prime
Minister or this Government, because
this is not a matter to be done by a
majority. This has to be done by the
entire House. This is my submission.

(Interruptions.)

ot oag fomd AT T forg
ZF AATAL F FHIT vn?_ar g1 e F
qIIA o7 GIEr Az aat wiAgre
2% ) afFa 2y o 3 Aoy 3
e 431 faar | qarT 147 & favrs en
anii 7 a7 rFﬁr? F1, 777 gt ArAgT+T
T ogmmE Far oA 39F IR
W AT ATFIATT TI1F YIAR! ZIHT TA-
aftt & 1 2\ §A07 COF B I )
21 AT ¥ FATAT T T AT 4F
frarnarzad a9 7 F7r 5 og&mr
FEAAT STA! § | TF A2 55 977 F aOrA9
el AT | gaA ALaA AT, 7 Far fwowd
AT 2 1 IRfET M7 95 agi 77 95
AT A9 qTE q7F Fr ad 53 G 2
F fqa T g7oft 7 geana< ey sar
£5 AT T T AT AT 4919 FXE
s,ﬁt ZAF FIVH 5K 473 3T AT
oo greyg ¥ G7 caFIET AT BiEar a2

TIT grr A S Ay fRaiw F
¥ FIT U ATGA AT qRZ 8 T H GAT
31 52 TH AT Fr afmr ¥ fay w=ar
H3F 2 AT AR UFATE WT T ATAE
SR TR o F faar E 9 AR
qaaT 2 AW a aE gran £ 1 mg OF
afsar og ag 57 79 fedy w7 arga
¥ o fz w31 AT Aed 28 @l A
Fgr & ag =5 a@rdrard ar =Ny
TSAT ¥ 19 N & o MAAT AGL & AR
HZT F AN ¥ g% g Z37r5fEn naiig
W i AT ARG & AT T H 3T90 A3
T THFT GAAT T AT FF FHIT T
g & arfgr ot 0T T S oy
0 FTAT ATET 2, FA4n FIAT WG 3
a7z St WA AanT TaFT IYIAT
iy g1 F1 Zrar wfed, Fia
T, A4ZFF  OF F--%9  TfETr
a7 gAfaa "y &3y 2 fE AT
FTaAT FT 915 EY ag F FIT HFT
a7 §T FART FANTE 33 FAST B UT
A 93 T A% IR T A a3 I
¥ AZT WA g Fua 9@ mic
fadir qut A1 foerws 37T Gaar £57
Tq ATty ¥§ WAE % art ¥ ¥y
Arg gA7 fATT T

az =8 a7 93¢ 2 % fagas
grdta gy grgd mfheeT & faas 7t
%1% ¥ 3 € H9g 714 7AW 3T a3
# f537s & AU F FIAT ST HTRIT
Fr M A? (99 axfaT ¥ fgam faaag
Hi5d AT 2 TF0 HT T qcﬁré’ arfr
SUCRIIE R PICIE £ UL (-
g7 94 59 7RT % 707 fwﬁ'}
q55 TS TFAT F THF TAGT TT-Z(AL
T 9FT AAIATE

3q ¥ w7 7 arfagrgz & qfy Fzege
Fr AT F TT ST T AT 41T ITET
Nworr adn § sRar S1zAn
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SHRI PILOO MODY (Godhra): I
want to declare on behalf of all of us
here 1n the Opposttion at any rate
ihat we have no confidence in the CBL
inquiry at all It hag been our ex-
penience over the last few years that
the CBI 13 an instrument that the
Government has invented mn order to
falsily evidence and whitewash 1ts
musdeeds and therefore to say that a
CBl nquiry is going on as if that
would pacify either us or the country
1s the height of absurdity As a matier
of fact not only have forgeries been
taking place, but there has been per-

jury also and my information now 18
that they are trying actually to replace
the original letter in toto, With these
fears, for us to be satisfied by the
Government announcing that there is

going to be a CBI inquiry i utter non-
sense

SHRI MADHU LIMAYE Seize all

the documents 7 fazig 39 az4r

I F AT

SHRI JYOTIRMOY BOSU. 1 gave
mnotice of a motion under rule 388 be-
cause today in the List of Business
there 1s a privilege motion pending
Under rule 224(1), you cannot take up
more than one privilege motion on the

same day Therefore I had roquested
under rule 388 that this particular rule
be suspended to take up the privilege
motion which was discussed already
on Saturday You had made an ob-
servation, as 1 see from the debate*

*Mr Speaker We will tiake all
these motions and everything on
Monday because we decided that
today we will take only "

MR SPEAKER You did not agree
1o it Do not take half of it

SHRI JYOTIRMOY BOSU* The
hon. Deputy-Speaker made a very
valuable contribution o this House
varticularly when he sald that this

Re. Qn, of Priv, 10
matter cannot be entrusted to an
outside agency. Now fresh informa-
tion has come to us that all the 7
firms 1n Pondicherry are perhaps non-
existent That 1s a new thing which

has come to our notice that these firms
are mon-existent

Yesterday I think the Prime Minis-
ter at a public meeting 1n Ambala
had chosen to vilify the Opposition
saying that they have found out
four corrupt persons in this coun-
try, hersclf, her son, Shri Laht N.
Mishra and Shri Bans: Lal For our
utterances 1n this  House, she often
take, the opportunity of vilifying us
outside If she and her parly step
out of officc and nstitute an all-party
parliamentary piobe and 1if these
charges of corruption are proved to
be false, I shall resign my seat Let

a piobe be instituted and then we
shall find out

This forged signatuie i1ssue 1s a
viry serious matter, that we are being
dubbed as frauds in  the evc of the
people Mr Deputv-Speaker has clear-
Iv stated 1t, the entire country
15 talking about i1t the press 1s talk-
g about it and yet the thick-.kipp-
ed Prime Minister considers that
there 1¢ no corruption in the country.
It 1s a seiious matter and we should
ke you to constitute a parhamen-
tary commitiee to piobe into the
alleged fraud commutted by the
Congressmen under the direction of
a Mimster under the very nose of
the Prime Minister of this country.

SHRI N K SANGHI (Jalore} 1
am rising on a point of order He
« making wild allegations against
the leader of our party on the floor of
this House He has to give a motion
and then only he can say those

things How far 15 1t permissible?
SHRI S M BANERJEE (Kan-
pur) In this  particular case

21 M Ps—ihey are my brothers and
sisters— 1re mnyplied Sar\ ashri
Shyamnandan Mishra, Madhua
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I[Shri 5. M. Banerjee]
Limaye, Mavalankar, Sezhiyan, Danda-
vate and others have tabled this mo-
tion which is non-controversial. The
motion does not say anything about
#he Prime Minister or the Minister of
Parliamentary Affairs. It reads:
“That this House resolves to
constitute a Committee of the
House consisting of 15 Members to
be nominated by the Speaker to
undertake an enquiry to identify
the persons, circumstances and fac-
tors that have tended to lower the
dignity of the House as a whole as
a result of the alleged association
of the names of some Members of
the House with the letter of re-
commendation for the grant of li-
cence to the parties referred to in
the reply to starred question No.
730 in the Rajya Sabha on the 27th
August, 1974
This is actually to save those Mem-
bers from the embarrassing position.
The country 1s not going to believe
whether they signed it or not signed;
they have to bv exonerated by a
Committee of this House, whatever
the CBI may or may not do If there
is anything politically done, the per-
sons concerned will have to be ex-
onerated by tho.e who arc in politics,
namely, a Committee of Members of
this House presided over hy a
Chairman who belongs to the Oppo-
gition. My sccond puint 15 this  If
Members want to write something,
some letter for any emplovee 1t s
termeq as political pressure But it
seems thev can sifely write for per-
mils and quotas; there is no Anestion
of pressure in this!' 1 wnuld request
you to accept this motion which you
have alrcady admitted, because it
says here: the Speaker has admitted
the following motion under rule 189,
It can also serve the purpnse of
exonerating those Members whose
names had been brought in for a CBI
enquiry. They say the CBI has al-
ready done it. It secms proper that
you should allow a discussion on this
ﬂmﬂm which is the least controver-
[

SEPTEMBER 2, 1974
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Wt wer ww fag :  wenr
wERw, A wEeqr w1 Ao § P
352 (2)¥ wge | WAl wEew oY
wy forerdr Wi sdferia &g X sare el
ot e wuT oY Far o § Wi s ot
& ST ¥ ¥ ag wyy By oy s
feft wewr & wwfe v go o
T w ag e & g o W a-
X oW AR weTragtor ard § o
W agdfr it ssr g ¥
L TN AT AR E | T8 §EA W
a1 & . wrfer & fasg d
1 ofr welY ¥ gy & a7 o gEAr

a

wtow fear 8, a7 & o F7en 7 femn
g wg Tt Wy feerum & a7 aA gy
arfeT 1 77T Aw oF & faww & Inc
e T ) A owfEm
& i Fvar wvgAT g P fam e
FARNE I AT 37 % femaw o=
¥ M T R TV A FT AT
ATETY FAAT T | AL AT IA F
fag ¥z W% A9y few F a9 39 9%
frgma g wfem . =@ gm0
97 ¥ ®yT Ay wfAw WA

SHRI A. K. M. ISHAQUE (Basir-
hat): In the conduct of business of
the House, timr has been made the
essence of every thing and we pay
attention to time so as to accommo-
date every subject in the House. You
Sir, prepare an Order and the busi-
ness of the House 13 conducted ac-
cording to that order. But in this
House we have been seeing that
everyone is indulging in repetitions.
The motion was there and it is even
now before the House. Whether one
particular adjournment motion ghould
be admitted or nof..(Interruptions)
That issue has been discussed.
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SHRI K. S. CHAVDA (Patan):
Mr, Bosu said, there are starvation
deaths in Assam and you were kind
enough to say that the Minister will
make & statement. There is acute
shortage of foodgrains, pulses, edible
oils and other esgentia] articles in
Gujarat and the State is facing fa-
mine. The Minister should make a
statement about that also.

MR. SPEAKER: So far as floods
and starvation deaths are concerned,
this was already coming through the
questions and we also had a dis-
cussion. If there is any latest infor-
mation, I have already said that I
will be asking ik > minister to come
with some statement before the end
of the session.

As for the other matter, when it
came, in a very brief time we tried
to deal with it, I am very happy
that the members of the opposition
are s0 much concerned about the wel-
fare and privileges of 21 members of
the ruling party. It means that
there is a lot of fraternity developing
between both sides,

Secondiy, I said that thisis a
matter about which T am not pre-
pared Lo give an offhand ruling it
concerns hon. members. 1 will con-
sider it over and evolve some proce-
dures, But befere that could be done.
there is already a privilege motion
against the Prime Minister, Some of
the members who sent their motions
have withdrawn their motions. They
have every right to withdraw them.
Only when the House is seized of it
by a regular motion and a disession
is allowed, we have to seek the plea-
sure of the House for withdrawing
it. But when the members came
with their personal  explanation,
there was no regular motion. 1 fail
to understand why the name of the
Prime Minister should be dragged
into it and given so much publicity.
Don't give a wrong picture to the
couniry at any time. All your ob-
servations are not confined to this
House. They go outside also. If

BHADRA 11, 1898 (SAKA)
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those Members who gave this notice
come to the Speaker and say that
they are being pressurizeg or coerc-
ed,—and they are the only right per-
sons who can do that,—that is a
different matter. They have a right
to consult each other, they have a
right to have a second thoughts, they
have a right to reconsider and with-
draw what they have given. Why go
out of the way and have far-fetched
conclusions that so and so did it be-
cause so and so pressurized or coerc-
ed them? 1T fail to understand this.
On the very first day we said that
we will not consider it as on party
lines. I said that we will try to
evolve g procedure. But, before that,
you enter into the question of privi-
lege, you enter into a long debate
and you make so many observations,
There should be some sort of code
for it. 1 do not understand all this
fuss about it. There is no question
ot privilege involved in it.

SHRI JYOTIRMQOY BOSU: You
have not taken notice of what the

Deputy-Speaker has said on the floor
of the House,

MR. SPEAKER: What the Deputy-
Speaker said was about g different
matter. He did not support this. He
did not give any finding on the privi-
lege motion.

SHRI P. G. MAVALANKAR: He
referred the matter to you.

st siwe T Fag 0 AT @

wis wrEw ¥ ferm 361 ¥ wAER
TT WA WL E1 AT B 6T qEey @A
FTEmM ) & AR . M F AR
7 AR @ W g oaw ww w?
oA el weem owE o o
£ o a5 A F—sr g awE ¥
A i st @®E
§ avean g fF ot woew 361 %7 SEwR
*¥ I 41 arx Forrd F Y gy anfge—
AT TR I oo wfe E o
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MR. SPEAKER: Kindly sit down.
1 think this is over. As far as the
other matter is concerned....

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, I am rising on a
point of order.

dt siec @ww fag ;. weaw
wgRE, TEE AT QAT WK WIS
qr  =far aDferg

SHRI SHYAMNANDAN MISHRA:
On the previous working day I had
made & complaint of breach of privi-
lege and contempt of the House
against both the hon. Prime Minis-
ter and the hon. Minister of Parlia-
mentary Affairs. So far as your
observations today are concerned, I
must say in all humility that you
have not been fair to the com-
plaint...... (Interruptions)

SHRI A. K. M. ISHAQUE: This is
a clear reflection upon the Chair. ..
AInterruptions)

SHR] SHYAMNANDAN MISHRA:
If T could understand your observa-
‘tions, they amounted to maligning
those Members who had made a
complaint of the breach of privilege
and contempt against the Prime
Minister and the Minister of Parlia-
mentary Affairs. This will be ad-
vertised to the whole world as if we
are after the blood of the Prime
Minister or after him....

MR. SPEAKER: You cannot make
any comments on my ruling.

SHRI SHYAMNANDAN MISHRA:
‘We have been maligned. 1 say that
you have not been fair to us bhecause
something that fell from your lips
today would amount to a censure of
what we did on that day. We did
it as a matter of duty. We do not
think that attracted any such harsh
observationg as you have been pleas-
ed to make.

On that day, we did not base our
complaint of the breach of privilege
only on theg withdrawal by the

SEPTEMBER 2, 1974
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hon'ble Members of that party of their
motions which they had given to you.
My motion of breach of privilege was
pending against the hon’ble Commerce
Minister. Then. there were other
motions tabled by other hon'ble Mem-
bers from the Opposition., They were
also pending with you. You had,
in fact, shown your inclination
that you would like te go into
depth so far as that matter was con-
cerned. So, the House was fully seiz-
ed of 1it. In this meantime, certain
steps were taken hy the hon'ble
Mimister of Parhamentary affairs and
hy the hon'ble Prime Anister which
were reported in the press and which
amounted to coercion and pressuri=
sation. Therefore, we were quite in
order in bringing a motion of breach
of privilege. With all respect. we
dig net deserve the kind of harsh
observations that you huve made.

st 7y fomd @ woma wEEw,
¥TT STEIAT AT ST 2 |

mw@n:

ot uy feed : 37 8 Fraar
=it & geAra fra A 3afeR =
2 § BT 97 ¥F A1 7 =3fFma seeA-
Fvo oY fzar 2 917 IR A gTT F AR AT
WL A d29 & VA &1 AT 31 qZAT
¥ gzl SRR ET Y AAY
A ¥ owv 37 (4% "9y e
A 7T § A1 IZ OF gATATA AT & )
afem wa suferm srfEw I
fegr, @ mF FErT SRR R,
gr A & fardr s smeA § WX
HIAT FE1TH AT99 A7 § Y a7 wAN 07
) o gmmi A M BN R IR A AE
fiwar # fr wrgq fafaez Fyama d Oy
#1 TF& 77 qraw faar §, Faxyr e
¢ | zafae g fafrezs & faaw
famarfawTT 7 AT T &)

MR, SPERAKER: I strictly hold to
this view that Members are the mas-
ters of their own free will as to how
they make up their nwn mind on

feg g1 77 ?
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certain matters. Only the Members
thems@®ves can come here and say
that thely are under pressure. You
come and say, ‘A’ did it or ‘B’ did it
or ‘C’ did it or the Prime Minister
diq it. You brning the Prime Minster
into the plcture. This is going too
far It 35 a far-fetched thing, telling
the people that, perhaps, something
is going on, the Members are not the
agents of thewr own frde will, they
are doing this way or that way
Where I do not agree. Unless they
themselves come and say in this
House that they are being prgssuris-
ed. I will not take note of that
Only the Members themselves can
come here and say in  this House
that they arc¢ under pressure In
that case. I will take strict notice of

it I invite those Members Are
they being pressurised?

SHRI JYOTIRMOY BOSU Did
you read the newspapers, National
Harold and Hindustan Times (In-

lterruptions).

MR SPEAKER The press peouple
have their own rights to comment

Heru, ~e are expressing our Own
views The other day n this House
when that question arse, I said, “1
do not want to give an off-hand
ruling I wall conslder 1t"

Now, before we consider something.
another motion comes that a Com-
mittee he appointieg You say, No,
an opposition Member to be the
Chairmun of the Committee and the
other people say No' and so and so
should be the Chairman' That 1s the
atmosphere | think there 1s a lot of
change 1n that background and atmos-
phere and I will have to reconsider 1,
Even before coming here even during
the last week so many things came
and he gave 1t much earher If 1
were {o take this nbjection now, that
somebody <ays we will have a com-
mittee appointed by the Speaker and
somebody comes and says ‘Opposition
Member should be the Chairman of
the Committee’, is 1t not a contempt
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of the Speaker when all this is before
the House? Every Member has got a
right to express his own views. They
express their own views and vou ex-
press your own wviews I really fail
to understand why all this confusion

SHRI JYOTIRMOY BOSU: Did

you not read thq National Herold and
the Hindustan Times”

MR SPEAKER
views

No 1 have my own

Interruptions

I hear you with the utmost respect
because you come prepared and you
should also hear me because some-
times I may differ with you Many
times I agrd: with the Opposition
Here I have given my views about 1t

SHRI SHYAMNANDAN MISHRA:
I have drawn your attention to a
motion which has been signed by the
represeniatives of many political
parties to which the hon’ble Member
Mr S M Baneriee also drew your
attention earhier

R WY : OF WA ars
g M oA WY A E, w5
fox & farazam fv frr sy
2wt 5 7 9HT BT X maT o
AR AIAXFTMAME 1 5 7 W
% 21 fRsm fem ooz
WA A FTOF A ImAr g

I have not comrmitted Take it fn
a very good spitft It 15 a question
of the whole House.

W7 YA *AT FATAN §, IAEY AT
arts {4, gavr a4 v, fems §8
& Az feark, fow omr A fear sast
Bifsz )

Take 1t as a question purely of the

Members, From that objective point
we will consider it,
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SHR] JYOTIRMOY BOSU: My
submission is fhat the National Herold
which is a papur controlled by the
Prime Minister and the Hindustan
Times gave out elaborately how the
M.Ps of the Congress Party were pres-
surised by the Prime Mimster., That
is what has creatcd all this trouble.

MR. SPEAKER: Now, there js no
question of privilege,

Prof. Madhu Dandavate.

1149 hrs,

QUESTION OF PRIVILEGE—Contd

FATLURE oF GOVERNMENT TO LAY BEFORE

THE HOUSE MEMORANDUM OF ACTION

TAKEN ON Sucar INpustRY INQUIRY
CommrssioN RerorT—Contt

MADHU DANDAVATE
Buiore the hon Minister
I would like to
the

PROF.
(Rajapur):
makes a setatement,
summaricg wilhipy two minules
points involved.

On 27th August when I sought your
permission to 1aise the privilege
1ssuc against Shri C  Subramamam,
Minicter of Agticulture, 1 had pomted
out to you and to the House that on
15th May, 1873, the Bhargava Com-
mussion had already submutted its re-
port on nationalisation and on 27th
February, 1974 the final report was
submitted and vou pommted out that
that date <houid be conwdeted the
date of submission of the final repnt

2 According to Section 3(iv) of the
Commussion: of Inquiry Act, 1952
there 1, a mandatory provision which
makes 1t obligalory on the Govern-
ment to lay on the Table of the
House within six months of the sub-
missron of the report, not merely the
report that has been submittcd but
also a memorandum of action taken

on the report

3. On 26th August 1974, the Mims-
ter for Agriculture ‘hid on the Table

of the House all the| reports that were
submitted by the Bhargava Commis-
sion, Along with that they also sub-
mitted a memorandum which they
described as a memorandum of action
taken on the report. My contention
wag that this memorandum of action
was not a memorandum of action but
it is a memorandum of inaction.

On page 3 of he memorandum
which they described as memorandum
of action, it is stated: —

“In view of the sizeable financial
outlay and complex admimstrative
1ssues mmvolved, Government would
need some more time to examine
the matter in detail and arrive at
a decision”

Not only they have not taken any
deasion, but they have sought your
ptimission to have more time even to
examine the report When I raised
the issuc last time, you were kind
enough to make a very significant
observation which had appeared 1n
the Lok Sabha proceedings of 27
August, 1474 When T said that this
was not a memorandum of action 1n
term,, of section 3(4) of the Act, you
said

“In my opimon also, this 1v not
a memorandum ™

These wire the observations that you
made on the last vecasion  Thewdf re,
my submission s that, as regined by
the provisions of the Act, the memo-
randum of action has not bren sub-
mitted On the contrary, thuy have
pleaded their inaction, they have
pleaded for more time, they have said
that they need moie time to examine
the repurt and take a decision.

Normally if there is a lapse on the
part of the Government on some other
matter, there 13 no economic conse-
quence. But when there 1s a seiious
lapse on such pioblems, when there
1s indecision on the part of the Gov-
ernment, there 1s economiec conse-

quence. Recommendations have been
made by the Bhargava Commission;
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someé have recommended creation of
a Sugar Authority; some have de-
manded outright nationalisation. I
just now do not want to go into the
ments of the case of nationalisation
The only procedural point is that if
no decision 1s taken for one full year
on nationali<ation and on the entire
report for six months, 1n that case,
actually the issue remains in suspend-
ed amimation, and as a result of that,
because the entrepreneurs and the
sugar magnates know that the recom-
mendation {for nationalisation has
already becn made, they do not feel
any stake in the industry on The one
hand and at the same time because
the) industry is not nationali®ed, also
whatever gains could be accruéd under
nationalisation are not available. As
a result, the productivity of the sugar
industry suffers This 15 the economic
consequence of the lapse ecommutted
by the Gavernment It is a serious
contempt of the House and, thereforel
a breach of privilege I seek your
permission to raise this question of
privilege against the Minister of Agri-
culture.

THE MINISTER OF INDUSTRIAL
DEVELOI'MENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURKk
(SHRI C SUBRAMANIAM): Two
points arise out of this One is with
reference to thd content of the memo-
randum Certainly the memotrandum
can give only facts and not fiction
Therefore, whatever action has been
taken or has not been taken has been
stated yn the memorandym and, there-
fore, 1s factually correct,

Then, with regard to the charge that
w¢ should have been more cxpeditious
in examining the report, that Govern-
ment should have functioned in a
more expeditrous manner, 1f that 1S
the charge which the hon Member 1~
making, perhaps I may be inchned
to agree with him. But certainly 1t
is not a matter which can Be raised
as a privilege that this is: not a
memorandum,
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Therefore, 1 respectfully submut
that I have complied with the provi-
sions of the Act. In the memorandum
I have stated what is the present
state of affairs with reference to this
Commission’s report, and there js no
question of misleading the House by
gwving any wrong facts there. TI
therd 15 a failure on the part of the
Government, the hon Member is en-
titled to raise i1t 1n any form he likes,
hut cerfainly not as a mafter of privi-
lege

Wt Wy fomd @ worw e,
a7 @1 AT THETATT FHE A W
MaFary EneadfTm o
gafm friE @ |\ ol mEw
ar fead (1) Pasiawsd
fraz oA wox afrqy = 8, 9%
aw § et I oarr 6§ o
adr forar mar

SHRI C SUBRAMANIAM: This
matter hag already been decided.
(Interruptions).

Wt wy e W WERT,
¥ a7 ¥z vz 9t fF 51 w9 & ofepr
4T FHT 47 ® {rE0 AV 109
gy fraroq | F3q a2 (2) §art
g faraago tevm frar 2
FaE () Fava AT EIE
qf (1) g w1 smyzm 2 fs
7w oafFm foez oz oziw @ Wiz
ARETS WIATA AT A TER L g_fAn
v a7 A fa cagr o AN 6y
AT F |
This 15 nol a memorandum of action

taken, this 15 a memorandum of
naction

SHRI S M BANERJEE (Kanpur)®
Sir, I want to make a sOomission.
When this was raised as a privilege
motion, the report had not been lawd
on the Table of the House. Prof.
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[Shri 5 M. Banerjee]

Madhu Dandavate made his conten-
tion on the basis of the news which
had come in the press.

He argued that this was not an
interim report but this was a report
which was full and complete report,
self-contained report, regarding natio-
nalisation of sugar industry. You will
remember that Mr. N. N. Pandey also
said this., This term of refercnce was
added to their other terms of refe-
rence. This was down because all
sections of the House, all hon. Mem-
bers who participated, demanded
nationalisation. On the basis of this
specific demand made, this was 1n-
cluded. So. this was added on to
the other terms of reference and they
were asked to report. On the basis of
that, the Report was submitted. And
the only report which was sub-
mitted to the Govermment was
i 1973. Government should have
taken action. Government has delibe-
rately delayed the whole thing. This
is just to give free-hand to mill mag-
nates to do what they like. They try
to convert the sugar mills into junk
and after they have extracted the full
profits only they will give it to the
Government. Mr. Subramaniam has
misled the House to this extent that
he called that report as interim
report. That is a self-contained report
and the only report; thereford due to
his omission and commission we con-
sider that what he said was mislead-
ing the House.

st swrmm fom  (T.7)
W gmg 7 # vy fAdzT &=
TgAT ) O AW A 3G A
gy #Y fare gw Amn F A9 §,
fomr 97 gw fam7 w2 7@ &, 93 wAw
1970 ¥ AfZ7 297 9T W1 1974 &
ARG A AR PO A2 ==
AZT AT 7T A T w41 A, faw
T NAT MM S AT R o Er
I TOEL A A T I F G417 7 A
RE—s@ Fmzaaar a7 2 -—wra,
% g wgr wign g e ag W fooe

Tt wrrare b, g ot e ke ol
urar § Wit s ¥ frar gur &,
Wi & srow wer @ f fe e &
X aE wrAr arfpe | aviy pw g AT
fere &8

weaw W ¢ W £ ATw ww
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oY e wure foy @ W, &
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worw wgww W9 frd aww ¥
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TE T TEAT Az AfevA 3 93
A1 oF ATEA AT &

MR. SPEAKER: Prof Dandavate,
1 appreciate very much your point ot
view

PROF. MADHU DANDAVATE:
Please don't depreciate it now.

MR. SPEAKER: 1 appreciate it. 1
tried to know how it is a question of
privilege. Because, privilege is some-
thing you cannot make by far-fetched
meins. It 18 on failure of the Gov-
ernment. Now, he has taken the
intcrpretation in his own way and you
have taken it in your own way,—
according to the Action Taken Report
thig should have been included ip the
Memorandum,—and be says, it includes
whatever up to that stage was there
about the action taken.
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There arq no rules as to what
is the limitation for the actlon taken
on the whole or part of the report.
The whole thing I shall have to consi-
der sometime in the meeting of the
Rules Committee so that I may get the
time and the guidance on the action
taken report as to whether the action
taken is available upto the date of
presentation or is the action taken
has to be completed before the date
of presentation of the report.

I have consider this in all its agpects.
The other day when 1 came before
the House I could not come prepared
Sir, I am now not 1n a posuition to
accept it as a privilegek At the most
it can be taken as a failure on the
part of Government. And, if it 1s
going to be a failure of the Govern-
ment. I shall have to consider in what
form 1t i= a failure of the Govern-
ment I shall discuss this with you
or some other Members and, in the
Rules Committee 1 must have some
idea before 1 could come with infar-
mation. I have not got any informa-
tion just now which will go down as
a precedent for the future casts A
number of such reports come. Some-
times the report 1s not ready for
want of holding some meetings
Earher also, vou know that in the
cas¢ of Admimstrative Reforms Com-
mission, we waited for their reports
for many years. So, let us drop this
at this stage.

PROF. MADHU DANDAVATE:
You permit me to say this.,” You have
said that onei has to make up his mind
sbout the stage at which the report
has to be given regarding the action
taken. T wish to point out to you
one thing. That is, on page 3, para-
graph 7, the report says that:

“We nced some time for examin-
ing s« well as deciding about the
subject of.. "

It means that this relates to nationali-
sation of the industry, As far as that
is concerned, the report was subrtted
about one year back. You may consi-
der that ag an interlm report.
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MR. SPEAKER: We must have
certain things definitely before us to
gulde us for fhe future also,

PROF. MADHU DANDAVATE:
Unfortunately, when you say or when
vou feel that it is the failure of the
Government. the Minister does not
even have the courtesy to express his
regret, T 2

When 1t is a case of failure, the
Minster does not say so. He says
that he can only talk a%out the facts.

MR. SPEAKER: In my own opi-
niwon, I want to know at what stage
it can be regarded that action taken
has anv jusification.

PROF. MADHU DANDAVATE:
The Minster is trying to ridicule by
trying to say that he is concerned
with the facts. He does not even
regret for the failure.

MR SPEAKER: There may be
some genuine difficulties,

1204 hrs.

[|Surr DingsH CHaNDRA GoswaAmi in
the Chaar}

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I raise matter
regarding the rape of one minority
girl who was taken away from the
custodian of Calcutta and who was
raped by a local person....

MR CHAIRMAN: Now, Papars
laid on the Table. Shri Shastri.

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRIY rose.

SHRI JYOTIRMOY BOSU: Sir, let
me complete what [ want to say.

MR. CHATRMAN: No, please.

SHRI JYOTIRMOY BOSU:
given notice. (Interruptions).

MR. CHAIRMAN: Mr. Bosu, please
listen to me. I am on my legs. You
cannot compel the Chair since you are

I have
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[Mr, Chairman]
speaking without my permission.
Whatever you say will not go on re-
cord.

SHRI JYOTIRMOY BOSU:

MR. CHAIRMAN: I am on my legs.
Please listeln to me. When I am on
my legs, Members are supposed to
take their seats. Why don’t you listen
to me? (Interruptions). I have not
said what you 1,aid is unparliamentary.
Why don't you lsten te what I am
saying?

12.05 prs.
[MR SPEAKER 1n the Chair]

SHRI JYOTIRMOY BOSU: Sir, I
have written to you about a munority
community girl who was abducted
from her relations in Calcutta and was
raped. She was recovered after three
hours. She comes from....

MR. SPEAKER: You must speak
on the subject on which you are
allowed. I do not mind such matters
coming but they must come at the
proper time and through some motion

).

SHRI JYOTIRMOY BOSU: The
girl belongs to a minority communty
of Anglo-Indians. She was raped by
local hooligans,

MR. SPEAKER: We have got so
many minority communities in thus
country. It is a law and order matter
and it is a State subject. Ther¢ should
be some method of bringing it.

SHRI FRANK ANTHONY (Nom-
nated-Anglo-Indians): Sir, T rise on
a point of order. I do not want to

rape. But 1 wag disturbed at the obser-
vation which came from the Chair
that there are minorities and minori-
ties in this country. Sir, when a Hari-
jan woman 15 raped 1t is raised in the
House and rightly so. 1f a Sikh wo-
man is raped it is raised in this House.
Suddenly because it 15 a minority com-
munity you say the matter is not im-
pertant enough. I want an assurance.
I deal with cases of i1ape and most
of them are of Harjjan women. 1
know what happens. They maks re-
porls, The custe Hindu investigating
officers do not record them.
On the other hand, they bnng false
counter cases against Marijans. I
want an assurance that this case will
be investigated by some kind of &
special agency and will not be left to
the mercies of some local people who
will hush the whole thing. That 1s
all I want.

SHRI JYOTIKMOY BOSU: What 1
the proper motion? We can give only
notice under Rule 377 to i1cach you
before ten O'tlock

MR. SPEAKER There are 350
motwns, I agree for ome. If you
hike, 50 can come every day. You
don't know how many others are re-
ceived which one 15 allowed, which
one 1s permitted. Such matters could
come on a subsequeni day, if not to-
day. I would not be denying it in any
shape. Today, we had a privilege
motion. There may be some other
mutions.

go into the merits of the allegation of
— (*) Not recorded.
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PAPERS LAID ON THE TABLE

Gujarat Vacant Lands m Urban
Areas (Prohibition of Alienation) Am-
endment Act, 1974 and Gujarat Gov-
ermment Orders under Gujarat Vacant
Lands in Urban Areas (Prohibition of
Allenation) Act, 1972.

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): I beg to lay on the Table:

(i) A copy of the Gujarat Vacant

Lands in Urban Areas (Prohibi-
tion of Alienation) Amendment
Act, 1974 (President's Act No.
10 of 1874) (Hindi and English
versions) published in Gazette
of India dated the 7th August,
1974 under sub-section (3) of
section 3 of the Gujarat State
Legislature {Delegation of
Powers) Act, 1974 together with
an explanatory note [Placed in
Library. See No LT-8365/741

(3i) (a) A copy each of the follow-
ing Gujarat Government Orders
under sub-section (4) of section
7 of the Gujarat Vacant Lands
in Urban Areas (Prohibition of
Alenation) Act, 1972, read with
clause (c) (i) of the Proclama-
tion dated the 9ith February,
1974 issued by the President 1n
relation to the State of Gujarat:

(1) Order No VCT/SR.595/72,
dated the 20th November, 1973
in the case of Shm Walter
Jacob Chnistian and others.

(2) Order No. VCT/SR/15/72.
dated the 29th November,
1973, in the case of Shr; Abdul
Karimbhai Hajnabibhai,

{8) Order No VCT/SR/579/72,
dated the 29th November, 1973
in the case of Shri Dineshbhal
Mohanlal Desal.

(4) Order No. VCT/SR/70/73,
dated the 3rd December, 1973
in the case of Shri Lalbhal
Devchand Shah.

{5) Order No. VCT/SR/11/13/14/
78, dated the 5th December,

014 LS—2

(8

(D

(8)

(9)

()

(11)

(12)

(13}

(14)

an

1973 in the case of Shri Chan-
drakant Chotalal Desai.

Order No. VCT/SR/755 dated
the 29th December, 1873 in
the case of Shri Shankalchand
Jaichandbhal Patel.

Order No. VCT/SR/573/72
dated the 15th December, 1973
in the case of Shri Dhirubhal
Ranchhodbhai Desal.

Order No, VCT/SR/37/73
dated the 29th December,
1873 in the case of Shri Tri-
kamlal Ranchhodas Panchal,

Order No. VCT/SR/835/72
dated the 31st December, 1873
in the case of Shri Hamirbhai
Kanybhai Doriya.

Order No VCT/SR/573/72
dated the 8th January. 1974 in
the case of Adarsh Coopera-
tive Industrial Estate Ltd.

Order No VCT/SR/576/73
dated the 8th January, 1974 in
the case of Shri K. N. Taneja.

Order No, VCT/SR/78/73
dated the 3rd February, 1974
in the case of Shubhsegar
Wills Pvt Ltd.

Order No  VCT/SR/20/73
dated the 3rd February, 1974
in the case of M/s. Rupam
Cine Enterprise.

Order No  VCT/BR/T1/73
dated the 13th February, 1974
in the case of M/s. Dugar
Textile Mills Pvt, Ltd,

(15) Order No. VCT/SR/45/72 dated

the 13th February, 1974 in the
case of Mahalaxmi Metal and
Rolling Factory.

(16 Order No. VCT/SR/740 dated

the 13th February, 1974, in
the case of Shri Vijay Steel
Rolling Mills Pvt. Ltd.

Order No. VCT/SR/696/72
dated the 10th February, 1874
in the case of Gravity Instru-
ment Private Ltd,

(18) Order No. VCT/SR/644/72

dated the 28th Feruarv, 1974
in the case of Vishnu Cotton

Jinning Fdetory,
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(19) Order No. VCT/3074/25004-V
dated the 20th Apml, 1974 in
the case of Shri Chandra Sinha
Gambhirsinha Venkaneda Tal
Palsana.

(20) Order No. VCT/1474/17747-V.
dated the 29th April, 1974 in
the case of Shri Ramji Motiji
Thakore, Chodasar Taluka
City.

(21) Order No. VCT/1473/85194-V
dated the 11th April, 1974 in
the case of Shrl Naroda Satya-
narayan Cooperative Housing
Society, Abmedabad,

(22) Order No. VCT-2074/Kha/
2152-V dated the 18th April,
1974 in the case of Shri Suraj-
lal Maganbhai Paneria, Pan-
nera Pardi Taluka Bulsar.

Order No. VCT-3073/Kha/
4937-V dated the 2ist April,
1974 in the case of Shri Santi-
lal  Rangildas Khandwala
Surat.

(24) Order No. VCT/2473/113882-V
dated the 11th April, 1974 in
the case of Shri Devjibhai
Ambabhai. Junagadh.

(25) Order No. VCT/1474/25589-V
dated the 29th April, 1974 in
the case of Shri Ranchodbhat
Atmaram, Sola Tal Daskroi.

(23)

(26) Order No, VCT/2673/26480-V
dated the 18th April. 1974 in
the case of Shri Patel Bhikha-
bbai Shankarlal, Visnagar.

(27) Order No. VCT/3173/100083-V
dated the 16th April, 1974 in
the case of Shri Mahavir Co-
operative  Housing Soclety
Ltd., Vidvan, Surendranagar.

(28) Order No. VCT/3074/21742-V
dated the 28th April, 1974 in
the case of Shri Thakorephai

Kuberbhai Patel, Puna Tal
Choriyast.
(28) Order No. VCT/1474/8179-V

dated the 18th April, 1974 In
. the case ot Sbri Ishwarbhai
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(33)

(34)

(35)

(36)

(37)

(38)

(39)

(40)
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Shivlal Patel, Narangpurs,
Taluka Daskroi, Distt. Ahmed-
abad.

Order No, VCT/1473/123874-W
dated the 23rd April, 1974 in
the case of Shri Ibrahim Daud
Nabibhai, Jamalpur Chakla.

Order No. VCT/2373/43756-V
dated the 20th April, 1974 in
the case of Shri Rambhal
Gigabhal & Bhanabhal Ratna,
Junagadh,

Order No. VCT/SR/52/73
dated the 5th April, 1974 in

the case of Shri Mahalaxmi
Cotton Jinning Factory,
Dholka.

Order No. VCT/SR/654/72

dated the 5th Aprnl, 1974 in
the case of M/S. Rasik Cine
Enterprise, Ahmedabad.

Order No. VCT/SR/130/73
dated the Tth April, 1974 in
the case of Pinku Corporation,
Ahmedabad,

Order No VCT/SR/(38/72
dated the 20th April, 1974 1n
the case of Associateq Labour
Corporation. Ahmedabad.

Order No VCT/SR/88/73
dated the 22nd Aprmil, 1974 in
the case of Gujarat State
Fertiliser Company Ltd.,
Baroda.

Order No. VCT/SR/45/73
dated the 23rd April, 1974 in
the case of Electro Engineer-
ing Products, Baroda.

Order No. VCT/SR/38/73
dated the 23rd April, 1974 in
the case of Shri Epox Elec-
tricals Pvt. Ltd., Baroda,

Order No. VCT/SR/53/73
dated the 27th April, 1974 In
the case of Smt. Navmalikaben
Manubhai Kamdar, Baroda.

Order No. VCT/LND/WS/2228
dated the 18th April, 1874 im
the case of Ambica Brick
Industries, Godhra.
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Order No VCT/8R/258/72
dated the 20th Apml, 1874 in
the case of Smt Harigangaben
1shwarlal, Katargam, Surat

Order No VCT/RG/333 dated
the 26th April 1974 1o the
case of Shr1 Ram Paper Mills
Pvt Ltd Surat

Order No TNC/VCT dated the
5th April 1974 in the case of
Vallabh Glass Work« Vallabh-
Vidyanagar

Order No TNC/VCT/SR/164/
WS/ 3780 dated the 20th Aprl

1974 in the case of M/S
Krishna Metal Industries,
Nadiad

Order No TNC VCT/SR,202/
WS 1772 dated the 20th April,
1474 1n the case of Shn Ravu-
bhai Parsottam Uttarsanda
Tal Naciad

Order No TNC VCT/SR/175/
WS 1805 dated the 30th April
1974 1n the case of Bhagvat
Cold Storage Nachdd

Order Ne TNC VCT SR/80/
WS dated the 20th Apiil 1974
in the case of Shi) Chaturbhai
Lallubhm Patel Moguri Tal
Anand

Order No TNC VCT,SR 80/
WS/ 3665 dated the 20th Apri
1974 1n the cas<e of Shri Vithal-

bhai Lakhabhar  Uttarsanda
Tal Nadiad
Order No LND/VST,Shp-

$590 WS 2337 dated the 19th
April 1874 in the case of
Gujarat Cables and LCnemaled
Products Pvt Ltd Anklesh-
war

Order No VCT/1474/41648-V
dated the 16th May 1974 In
the case of Shn Sakaraj
Uday Thakore, Ambeth: Tal
Dholka

Order No VCT/3074/33848-V
dated the 27th May, 1874 in
the case of Shri Durlabhbbai

(52)

(53)

(54)

(55)

(56)

(57)

(58)

(39

(60)

(61)
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Lallubhai, Sendhiar, Tal
Olpad
Order No VCT/2074/7511-V

dated the 27th May 1974 in
the case of Shri Navsar
Vibhag Kushtarog Nivaran
Mandal Navsan

Order No  V(1/2074/1567-V
dated the 1st June 1974 1n
the case of Shn Dhirubhax
Ranchody: Desai Vapi Tal
Pardi

Order No VCT/1874/47148-V
dated the st June 1874 in the
case of Shr1 Nathubha: Dhana-
bhar Akwada Tal Bhav-
nagar

Order No VCT/1473/88747-V
dated the Tth June 1874 1n
the case of Shm Ambapn
Matap Devasthan Mdanaging
Commuiitee Palanpur

Order No V(T/1473/17882-V
dated the 14th June 1974 in
the case of Shr Hasumukhlal
Keshavlal Patel Ahmedabad

Order No \CT/3074/45215-V
dated the 5th June 1974 1n
the «case of Shrn Kaldas
Dahyabhai, Ahmedabad

Order No VCT/1473/23044-V
dated the 24th June 1074 in
the case of Shn Popatlal
Premchand & Subhodhchandra
Popdtlal Ahmedabad

Order No VCT 1473/89045-V
dated the 25th June, 1974 in
the case of Shn1 Jitendra Patel
Chairman of Yashsagar Co-
operative  Housing Society
Linuted Ahmedabad

Order No VCT 2874/41648-V
dated the 27th June 1974 in
the case of Shri Vadaliya

Rasulfateh Raj)vadala Tal
Vankaner Rajkot
Order No VCT-1774/37688-V

dated the 27th June 1974
the case of Shri Chaganbha
Punjabha: Patalwadia, Bill

Tal, Barodg.
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(62) Order No, VCT-2072/1545-V
dated the 27th June, 1874 In
the case of the State Bank
Staff Cooperative Housing
Society (Proposed), Bulsar.

(68) Order No. VCT/2473/113075-V
dated the 28th June, 1974 in
the case of 8. T. Employees
Cooperative Housing Society
(Proposed) Borsad, Dist.
Kaira,

(64) Order No. VCT/2874/47808-V
dated the 10th July. 1974 in
the case of Shri Bhimsinha
Gulabsinha Jadeja. Rajkot.

(65) Order No. VCT/3073/141880-V
dated the 16th July, 1974 in
the case of BShri Jamnadas
Maganlal, Surat.

(66) Order No. VCT/1774/659-V
dated the 17th July, 1974 m
the case of The Krnishna Co-
operative Housing Society,
Baroda.

'(67) Order No. VCT/SR/82/73
dated the 2nd May, 1974 in
the case of Sukrut Cooperative
Industries, Ahmedabad.

'(68) Order No. VCT/SR/T05/72
dated the 6th May, 1874 in the
case of Gangadhar Cotton
Pressing Factory, Ahmedabad,

(69) Order No, VCT/SR/705/72
dated the 6th May, 1974 in
the case of M/S. Leubi En-
gineering, Ahmedabad.

(70) Order No. VCT/SR/118/73
dated the 14th May, 1974 In
the case of Madhavpura Mar-
ket Shop and Ware Housing

Cooperative Society  Litd.,
Ahmedabad,
(71) Order No. VCT/BR/42/72

dated the 18th May. 1974 in
the case of Shri Jamanadas

Narayandas Jethanand
Harljanl. Ahmedabad.
(72) Order No. VCT/SR/18/73

dated the 18th May, 1974 in
the case of M/S. Continental
Industries Ahmedabad,

(18) Order No, VCT/SR/118/73
dated the 18th May, 1974 (n
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the case of Shri Nathubhal
Kuberdas Prajapati, Ahmed-
abad.

Order No. VCT/8R/507/T2
dated the 30th May, 1874 in
the case of M/S8. Vadnagar-
wala Dying and Printing
‘Works, Ahmedabad.

Order No. VCT/SR/508/72
dated the 30th May, 1974 in
the case of M/S. Ganibhal
Rahimji Vadnagarwala,
Ahmedabad.

Order No. VCT/SR/138/73

dated the 17th June, 1974 in
the case of Ellisbridge Shop-
ping Centire Owners Associa-
tion, Ahmedabad.

Order No, VCT/SR/178/73
dated the 6th July, 1974 in
the case of Sml. Laxmiben
Sivaji Thakore, Ahmedabad.

Order No. VCT/ Case No. 20
dated the 13th May, 1974 iIn
the case of M/S. Indian
Chemical Industries, Rajkot.

Order No. (Vacant land case)
No. 29 dated the 13th May,
1974 1n the case of Shri Daya-
lal Mulji & Shri Ravii Mulji,
Upletha

Order No. (Vacani land case)
No, 16 dated the 20th May,
1974 in the case of M/8.
Guldip Corporation, Kuvadva,
Rajkot.

Order No. (Vacant land case)
No. 30 dated the 30th May.
1974 In the case of Mohanlal
Dayabhai Vadera, Rajkot.

Order No. (Vacant land case)
No. 21 dated the 81st May,
1974 in the case of Shri
Vasantlal Popatlal Malaviya,
Gondal, Distt. Rajkot,

Order No. (Vacant land case)
No. 10 dated the 6th June,
1074 in the case of Shri Hirji
Ratna and others, Upleta.
Order No. VCT case No. 33
dated the 7th June, 1874 in
the case of Kumari Shri Hit-
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endra Kumariba Rasikkumar
Sinhji Zala, Wankaner.

(85) Order No. (Vacant land case)
No. 27 dated the 27th June,

1974 in tbe case of M/s.
Jagadamba Pottery Works,
Kankaner,

(88) Order No. (Vacant land case)
No. 34 dated the 27th June,
1874 in the case of Shri
Bharat Re. factory, Morbi,
Distt., Rajkot.

(87) Order No. Bhumi/VCT dated
the 1st May, 1974 in the case
of Shri Govindbhai Ranchod-
bhai Dalvadi, Broach.

(88) Order No. LND/VCT dated the
1st May, 1874 in the case of
Shri Vasantlal Bhikhabhai
Mistry, Broach.

(88) Order No. Bhumi/VCT dated
the 1st May, 1974 in the case
of Shri Hasmukhlal Maganlal
Shah, Chapra, Tal, Anklesh-
war,

(90) Order No. LND/VCT dated
the 1st May, 1974 in the case
of Shri Jitendra Jashbhai
Patel.

(91) Order No. LND/VCT dated the
Ist May. 1074 in the case of
Shri R .C. Sodagar.

(92) Order No. LND/VCT dated the
1st May, 1974 in the case of
Shri M. B. Dalwadi.

(93) Order No. Bhumi/VCT dated
the 1st May, 1974 in the case
of Shri J. XK. Pandya.

(94) Order No. Bhumi /VCT dated
the 1st May, 1974 in the case
of Shri Jayantilal Bhikhabhai
Modi.

(95) Order No. LND/VCT 44/74
dated the Bth May, 1974 in the
case of Shri N. C. Modi,

(96) Order No. Bhumi/VCT dated
the 9th May, 1974 in the case
Shri P. A. Shah, Partner,
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Ansnd Engineering  Works,
Broach.

(97) Order No. Bhumi/VCT/Wasl

dated the 16th May, 1974 in
the case of Shri V. M. Dodaji,
Director, Cowaran Pvt. Ltd

(98) Order No. VCT/SR/340 dated
the 3rd May, 1974 in the case
of Tapi Industrial Cooperative
Service Society (Proposed).

(99) Order No. VCT/SR/296/73
dateq the 7th May, 1974 in the
case of J & K Industries,
Surat.

(100) Order No. VCT/SR/332 dated
the 9th May, 1974 in the case
of Shri Kantilal K. Thakore,
Partner of Kamal Tiles.

(101) Order No. VCT/SR/279 dated
the 5th July, 1974 in the case
of Shri Ramkrishna Industrial
Cooperative Service Society
Limited, Surat.

(102) Order No. VCT/SR/318 dated
the 5th July, 1974 in the case
of shri Gulabchang Syamal,
Olpad, Distt. Surat.

(103) Order No. VCT/SR/36/73
dated the 2nd May, 1974 in
the case of M/s. Inland Cryo-
genic Private Ltd., Baroda.

(104) Order No. Ch. LND-1, VCT/
691 /74 dated the 17th June,
1974 in the case of Shri Jalram
Colg Storage-Ice Factory, Am-
reh.

(105) Order No. Ch, LNDAVCT/892/;
74 dated the 28th May, 1974 in
the case of Bharat Cement
Pipe Industries, Amreli.

(108) Order No. VCT/SR/65/73
dated the 15th May 1974 in
the case of Shreyag Education
Trust, Baroda.

(107) Order No. VCT/SR/15/73 da-
ted the 18th May, 1974 in the
case of Alembic Chemical
Works Confpany Ltd., Baroda.
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(108) Order No. VCT/SR/101/74
dated the 4th June, 1974 in the
case of Sarabhaj M. Chemicals
(Telerad Private Ltd.,) Baroda.

(109) Order No. VCT/SR/44/74
dated the 4th June, 1874 in the
case of Shri Nitinbhai Chhota-

bhai Desai and Others,
Baroda.
(110) Order No. VCT/SR/42/73

dated the 4th June, 1974 1n the
case of Shri Haribhai Bhim-
bhai Naik and Others, Baroda.

(111) Order No. VCT/SR/43/73
dated the 4th June, 1974 1in
the case of Shri Savailal Am-
ritlal Seth, K. M. Haribhat
Bhimbhai Naik

(112) Order No VCT /SR/23/74
dateg the 26th June, 1974 in
the case of Shri Amarsinha
Ranchod Solank: and Others,
Garadhia Tal, Savali.

(113) Order No. VCT/SR/95/73
dated the 5th July, 1974 in the
case of Shri Motibhai Kalidas
Patel and Others.

(114) Order No. VCT/SR '16/73 dat-
ed the 5th July, 1974 in the
case of Shri Light Publication
Ltd., Baroda.

(115) Order No. VCT/SR/115/74
dated the 6th July, 1974 in the
case of M/s. Fluid Controls.
Baroda.

(118) Order No. VCT/SR/114 /74
daled the 6th July, 1974 in the
case of M/s. Allied Castings,
Baroda.

(117) Order No. VCT/SR/112/74
dated the 8th July, 1974 in the
case of M’/s. Jyotli Limited.
Baroda.

(118) Order No. VCT/SR/34/73
dated the 6th July, 1874 in the
case of Shri Suryakant Soma-
bhai Patel.

{119) Order No. VCT/SR/92/73
dateg the 10th July, 1874 in
the case of Shri S. P. Purohit,
Attorney, Dhir Krishi Mangal-
Soclety, Barogla.
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(120) Order No. LND-2-C 1481 dated
the 26th June, 1974 in the
case of Unity Industries, Juna-
gadh, Junagadh.

(121) Order No. VCT/SR/385 dated
the 11th July, 1974 in the case
of S. K. Industrial Coop. Ser-
vice Society Ltd.,, (Proposed)
Surat.

(122) Order No CH/VCT/SR-2/1974
dated the lst June, 1974 in the
case of M/s. Dayaram Metal
Works Pvt., Ltid., Bellimora

(123) Order No. CH/VCT/SR-31/74
dated the 8th July, 1974 in the
case of the Amalgamated
Electrieity Co., Ltd., Bulsar

(124) Order No CH/VCT/SR/18/73
dated the 15th July. 1974 in
the case of Ram Rolling Mills
Pvi. Ltd., Navasan

(125) Order No LND/NA/M/1272
dated the 29th May, 1974 in
the case of M/s Rajdeep Ce-
ramic Industries, Mamari, Tal,
Mehsana.

{126) Order No. LND/NA/WS/969
dated the 16th July, 1974 1n
the care of Bal Jadiben, W/o.
Gangaram Lalludas, The Pro-
prietor of N. K. Brother, Unza
Tal, Sidhpur.

(127) Order No. TNC/VCT/BR-195/,
WS/7346 dated the 13th May,
1974 in the case of Patel Ex-
port Co., Nadiad,

(128) Order No TNC/VCT/SR-212
dated the 20th May, 1974 in
the case of Shr1 Rajendra Pra-
sad Ishwarbhai Patel.

(129) Order No. TNC/VCT/SR-72/,
WS 735 dated the 31st May,
1974 in the case of Shri R. J.
Patel of Umreth, Holding
Powerg of Attorney from Ma-
niben W/o Punjabhai Jedha-
bhai Patel.

(130) Order No. TNC/VCT/SR/77/
WS/ 3637 dated the 31st May,
1974 in the case of Bhri Chho-
tabhai Punjabhal Patel, Na-
diad. i

(131) Order No. TNC/VCT/SR-111/
WS/7308 dated the 31st May
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1974 in the case of Shri
Chandrakant Chunilal of Um-
roth Tal. Anand.

(132) Order No. TNC/VCT/SR. 166/,
73 dated the 31st May, 1874
in the case of Shri Ambalal
Hathibhai Patel, Pipal Tal
Nadiad.

(133) Order No. TNC/VCT/SR-178/
WS/7388 dateqd the 31st May,
1974 in the case of M/s Na-
diag Wire Netting Industries,
Nadiad

{134) Order No TNC/VCT /SR-87/,
WS /7422 dated the 7th June,
1974 in the case of Borsad Ou
Mill, Borsad,

(135) Order No TNC/VCT/SR. 140/,
WS/7235 dated the 28th Jume,
1974 in the case of Borsad
Taluka Cooperative Cotton
Sale and Jinning and Pressing
Society Borsad.

{136) Order No TNC/VCT/SR-82/,
WS5/7532 dated the 28th Jumne
1974 in the case of Eliraben,
D%  Dudhubhai  Jivabhai,
Khadana Tal, Petland.

(137) Order No TNC/VCT/SR-298/
WS/7541 dated the 4th July.
1974 in the case of Shri Pitam-
bardas Jagjivandas Dalwadi,
Nadiad.

(138) Order No. TNC VCT/SR-218/,
WS/T475 dated the 11th June,
1874 in the case of Shri
Vijyakumar Chhanganlal
Mohji, Tal, Mehmdabad.

{139) Order No. TNC/VCT/SR-216/,
WS/7471 dateq the 11th June,
1974 in the case of Shri Gan-
shyambhai Gulabsing Vaghela
Mahuj.

(140) Order No. TNC/VCT/SR-217/,
WS 7472 dateq the 11th June,
1974 in the case of Shri Amba-
lal Nagjibhai Patel, Mahiji,
‘Tal. Mehmdabad.
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(141) Order No. TNC/V’CT/MG}"
WS/7467 dated the 11th June,
1974 in the case of Shri

Vakhjibhai Lallubhai Patel,
Nadlad.

(142) Order No. TNC/VCT/SR-106/
WS5/5524 dated the 11th
June 1974 in the case ot
Anand Taluka Coop. Cotton
and Jinning and Pressing
Society, Ltd., Anand,

(143) Order No. TNC/VCT/SR. 78
dated the 11th June, 1974 in
the case of Shn Chhotabhai
Gokalbhai, Narsanda, Nadiad.

(144) Order No. TNC/VCT/SR-210
dated the 12th July 1974 in the

case of M/s. Patel and Co,
Borsad.

(145) Order No. TNC/VCT/SR-209/,
WS, dated the 12th July, 1974
in the case of M/s. Mukesh
& Co. Borsad.

(146) Order No, TNC{VCT/SR 103/,
WS dated the 12th July, 1974
In the case of Anand Patel
Truck Factory, Anand.

(147) Order No. TNC/VCT/SR. 250/
WS 7916 dated the 12th July,
1974 1n the case of Uttarsanda
Kalavanm Mandal, Uttarsanda.

1148) Order No TNC/VCT/SR. 125/,
WS/4004 dated the 15th July,
1974 1n the case of Power
Cables Pvt, Ltd, Nadiad.

(149) Order No VCT/V/1433 dated
the 10th May, 1974 in the case
of Emergency Mechanic Works
Surendranagar.

(150) Order No. VCT/V/57/74 da-
ted the 14th May, 1974 in the
case of Shri D. C. Industries
Ltd., Limbdi.

(151) Order No. VCT/V/1509/73 da-
ted the 20h May, 1974 in the
case of Shri Bharat Jinning
and Pressing Factory, Suren-
darnagar.

(152) Order No. VCT/V /568/74 gated
the 10th June. 1974 In the case
of Shri Saurashtra Steel In-
dustries Ltd, Surendranagar

(153) Order No. VCT/V/475/74 dat-
ed the 21st June, 18974 in the
L ]
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(154) Order No. VCT/V/2068 dated
the 27th June, 1974 in the case
of Shri Mahavir Mandal In-
dustries, Surendranagar.

(155) Order No. VCT/V/1117 dated
the 6th July, 1974 in the case
of Shri Surendranagar Udyog-
nagar Sahakari Mandali Ltd.,

Surendranagar.

(156) Order No. VCT/V/1788 dated

. the 12th July, 1874 in the case
¢ of Shrn Khatki  Umarbhai
Kalubhai.

(157) Order No. VCT/V/1637 dated
the 15th July, 1874 in the case
of M/s. Suketu Textiles,

} Surendranagar.

(b) A statement (Hind: and Eng-
lish version) showing (i) rea-
sons for delay in laying the
above Orders, and (if) for not
laying the Hindi  versions
thereof.

|Placed in Library. See No. LT-8465/
74.]

SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, kindly see
Itera No. 2, sub-para (ii) (1). The
order is dated 29th November 1973,
The subseguent two orders are ult0
dated 20th November 1873. These
should have come long ago before this

House.

MR. SPEAKER: Which number is
this?

SHRI JYOTIRMOY BOSU: We had
the Budget Sersion. They had impos-
ed President's Rule long ago. What
was this hon Minister doing, sitting
in his room? Does he not look after
his work? I have grave doubts.

MR, SPEAKER:
your objection.

EHRI JYOTIRMOY BOSU: 8fr, be
should explain this,

You just raise

;ﬂ:mif 0, 1974 WY
b LB
¥ 29 SATE, € g agT wwT Wk )
20 Ik & wx wrwr o ey W,
TWEAT T Qg 19
TR W WA ifeTE ¥ dw
® fog W faear | qafay mebe o
aTE ¥ oA ey oY e ¥ W
A gk

T mEETEIAE 8 Fu g g
% arrn wvg g fe el @ e
fawrcn o= o6 amom, ag sl wg
@ |

ot e qrewm gred? ;& g
BW T E | TF A g fEowEa-
wr¥ ¥ T @, 9w F R
Y e ¥ forw aw e =
AT gar, AR ®) fogfa graTwr
T A gafg FreE B am T
oy |

it Wwr g ol © gafag
g war f agr ax Sedew oAy
T, W 3w« wmy g g,
T ¥ I g g A ge foed
o § a W awmAr ayar g .
(smam) |,
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qt fis fiph % zivder v F [T
oY, ¥Afer o ey, A Wy
Tyt # §, v W e # §
& o Qar 7fY @ war fis el Yfe
ferl Hwrar § wfgg o ... (srrwm))

oft viwe wow fay :  sfaam &t
® WO gEEEA SOT 7 W9 RER
Efe o=@t v wmwr mT ) 9@
s fe gt wrd, wred, Afew gz o
vy ava g7 wfeur w1 I
8 w0 ?

W WRew ;. TeES &1
srara & fe wore sy v Q90 @ I9 6
WA wET A & 1 WY T @ w5y
ffwe i gt § ot w1 amdem o

st W qrerm e ¢ T g
T e f fadt 7 Y W e 1

W W : W9 A9 A,
IA g 99T 4G KW | WY ARG
fe dw ¥, =Y & o o

ot Wt qEm areat ¢ W oAy
g e fgh R wrr wfig) s aw
fazm srwam §, & wAg e
¥ ot v

SHRI SEZHIYAN (Kumbakonam):
The hon. Minister said that he had
received the notifications on the 20th
July....

MR. SPEAKER: He has stated the
factual position.

SHRI SEZHIYAN: Did they in-
quire from the officials of the Guja-
rat Government why they had dclay-
ed the sending of these hil] that date?
Did hey get any clarification from
them?

MR. SPEAKER: Let him not be
80 strict.

BHADRA 11, 1808 (SAKA)
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NoTiriCATION UNDER GUJARAT PRIVATE
Forrsrs (AcqQuisiTiON) AcT

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA): Sir, I beg
to lay on the Table a copy of the
Hindi version of the Gujarat Private
Forests (Acquisition) Rules, 1974
published in Notification No. GHEKH-
51; 74-PRF-1873-74354—P in Gujarat
Government Gazette dated the 4th
April, 1974, under Sub-Section (1) of
Section 22 of the Gujarat Private Fo-
rests (Acquisition) Act, 1972 read
with clause (e¢) (i1i) of the Procla-
mation dated the 9th February, 1974
issued by the President in relation to
the State of Gujarat [Placed in Lab-
rary See No LT-8367/74)

&t Wil ¥y : % T FW
fegr 21 ag urdT 9 vl 1974
F1 & " mrer 2 e @ T, 709

7 WER g A g

Why was he there gleeping over this
oW wgRw ;7 WE § oww
& wwar § ?
st wifwin wg : 7 TR § =T
MG A R L.
oW WY ¢ TF AN 8% 8
Sgrar g 1 7 WA g g, 9 A
A @A E GFEEEqUERN A

st watferta wg : o W #F FEX
g’
MR SPEAKER: I am not here only
to say ‘Yes' to whatever he likes. I
have to give my suggestions also.
AnNuAL ReporTs aANp Avunrren Ac-
counts OrF PUXNJAB AGRO-INDUSTRIES
CORPORATION LTD., CHANDIGARH, MYSORE
STORE AGRO-INDUSTRIES CORPORATION
LTp, BANGALORE AND HDMACHAL PRADESH
AGRo-INDUSTRIES CORPORATION LT,

SrMLA, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): I
beg to lay on the Table—

(1) A copy each of the following
Reports (Mindi and English
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[Shr1 Annasasaheb P. Shinde]
versions) under gub-pection(1)
of section 61BA of the Com-
panies Act, 156.—

(i) Annual Report of the Pun-
Jab  Agro-Industries Cor-
poration Limited, Chandi-
garh, for the year 1871-72
along with the Audited Ac-
counts and the comments of
the comptroller and Audi-
tor General thereon

(1) Anual Report of the Mysore
State Agio-Industries Cor-
poration Lamited, Banga-
lore, for the year 1972-73
along with the Audited
Accounts to the comments
of the Comptroller nd
Auditor-General thereon,

(11) Annual Report of the Hima-
chal Pradesh Agro Indus-
tries Corporation Limied
Simla, for the year 1972-73
along with the Audited
Accounts and the com-
ments of the Comptroller
and Auditor-General there-
on,

(2) A statement (Hindi and
English  versions) showing
reasons for delay in Jaying the
Report mentioned at (1)
above

[Placed in Library See No
LT-8368/74 ]

SHRI JYOTIRMOY BOSU The
first report to be laid under this item
is that of the Punjab Agro-Industries
Corporation Limited, Chandigarh for
the year 1971-72, the second report
relates to the year 1972-73 and the
third report relates to the year 1572-
78 and that 1s in respect of the Hima-
chal Pradesh Agro Industries Corpo-
ration Limijted Simla What was Mr
Shmde doing there? Did he go to
sleep, Sir?

SHRI SEZHIYAN (Kumbakunam)
He has given the reasons already

SHRI JYOTIRMOY BOSU: I do not
accept the reasong
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SHRI ANNASAHES P, SHINDE:
I have explained the reasons.

SHRI JYOTIRMOY BOSU I do not
accept the reasons

ANNUAL ACLOUNTS AND AUDIT REPORT
oF ParapErr Porr TRUST FOR 1072-73

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B SHAN-
KARANAND) On  behalf of Shn
Pranab Kumar Mukherjee, I beg to
lay on the Table a copy of the An.
nual Accounts of the Paradip Port
Trust for the year 1972-73 and the
Audit Report thereon (Hindi and Fny-
hsh versions) under sub-section (2)
of section 103 of the Major Port
Trusts Act 1964 [Placed in Library
See No LT-8369/74)

SHRI JYOTIRMOY BOSU Here
too, 1t relates to the vear 197273

1221 hrs

STATEMENT RE OWNERSHIP OF
LAND BELOW THE SEA WITHIN
TERRITORIAL WATERS

MR SPEAKER Now, Mr Gokhale
18 to make a statement

ot wy feod : (whwr ) ;7T
et wr et B fr aw fem s,

fra ¥ mga 7o}’ =7 ¢
372 %mgE & 7 W7 G¥  wTOENA
115 ¥aga 2 ? gfzrdar g ar ¥
T T e | (o)

o fA A s §? How qF
fram &t dmcdw g 1+ ol
qw FWTE |

T g 357 % mgy R—safwrmy
wefeTr 7 gt s adl-
s Y 115 (W) wrwemw w7 dw
wfag



e land below sea

wow wew ¢ w9 A0 amE
gr ofog 1 oo ¥ ww 3T e L1
gy @t §9 6 W & du A
o fs 9% erdrwer ¥ fag fv o )

oft wy formd : wry 2@ #ifag,
qe fafedrsr o7 warw qqaT & av @
WX @& 97 qm giae )

wvow WEw : W7 A SR
v ag ¥ feen faar, ww fafaes
™ ¥ W g & v T, Gy a o
w1 #1 wF 91, I FE e w
o @ A fAmasmfy
ot it eedw g dfw ) W

QF A7H UAGY A § FFH I
sgad s @wzweaz

SHRI MADHU LIMAYE How can
you abdicate your responsibility?

o fafaers

graqe 1 K GqmEAE | @
% ag w9 "R & g

MR SPEAKER 1 did not find any
ground for privilege in 1t I have al-
lowed the hon Minister, and I shell
allow the hon Member also to make
hig submissions.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R GOKHALE): In my
earher statement made on 2nd May,
1974, 1 referred to the scheme of re-
clamation formulated by the Gov.rn-
ment of Maharashtra relating to the
foreshore and stated that the right
of the State Government to reclaim
the foreshore land was based on the
local legislation and that it did rot
contravene article 207 of the Consti-
tution. 1 thus explained the legel
position relating to reclamation of
foreshore. I did not state then that
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the Maharashtre Scheme was confined
to foreshore only,

In a notice given on 8th May, 1974,
the Member alleged that I had made
a mus-statemert that the Mahaiash-
tra Scheme was confined to the fore-
shore. On 8th August, 1974, I denied
this allegation Thereafter ;n a No-
tice dated 16th August, 1974, the Mem
ber made an attempt to prove how
I had made a mis-statement 1 submit
that I never saig that the Maharash-
tra Scheme wag confined to foreshore
only It was never my intention to
dea] with the factual aspect of the
case, as I am concerned only with
the legal aspect of the matter; nor
do I propose tn deal with the factual
aspects, namely, whether the Sche-
me covers land beyond the foreshoure.

st oy foed W WEREw,
XOw FEEATTF oAt v ae Y
%@W——MW—-&WW
g W & smaw o7 o dmer w2
¥ 31 WY wwE ¥y 2
¥ % T FFT AT

“In conclusion, 1t might be stated
that the reclamation of the fore~

shore by the Maharashtra Govern-
ment under the scheme of reclaria-
tion formulated by them did not

contravene article 297 of the Cons-
titution ",

W1 T FT AANE g A v
fs forivm #r & ¥aw ervc as
dfem & ..

wS WA WOw g, T

siaqferd : 7 7 wmy
wgreg, w9 dawr v —ew w1
wymee difr femgewras g A
oy qufer & ...
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ot wy fowd : fox e w1 e
Rty ;e WAy " W A KR
widy w7 SawT Wi 7 Wew AR,
fa@ wa ) § dwer =wRET

MR. SPEAKER: I am not con-
cerned with the decision on it It is
a legal question.

s wy fomd : wenw W,
W i g Redw g —

“Scheme of Reclamation formrla-
ted by them"”.

By whom? By the Maharashira

Government, He stated:

« . did not contravenme article

207 of the Constitution.”.

@ aE wrew g oW W W
¥ ds @ fePmma @&
Pk o v & s & A
et R AR § @ AT eE
g fs w fdfaw azd § A%
i Wt 5R Fowrive & wid & ¥ A=
mﬂm*mﬂﬁtﬁ%ﬁi&mt
;‘mnﬁlﬁgmsﬁﬁhaéiﬁ
o yw s arfa s fs v Foriave
% @ & fcfaw wzd ¥ AN A
weirr o ok & ) W Ay e 6 e
wTT wEre e w1 afefeve fa
R} 2 %0 80 aTw vl ¥ Fowwe
w16 e #t foRt & Aok §
m«w.wmmmqﬂ
o ot s ¥ | afew I afefebe
t @ ffsdurammE R wm

@ifwr &1 ¢
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e WEYTT, T8 SR w7 gurw § W
aivrd wrgw wie e et foy off ®
et iford & ot & Aow ¥ wewrm K
s zree Hiew Wi vk Fodmawer
w6 vt & wrer §-% sTe & ey e
wen fis fafrws &7 & 7% ¥ I®
s A & o 2fcifeaw arex & § oy
AT WX, 24 9 OAT & A¥ oy ¥
o § Wt ¥ A ¥ awar dawr
$iford 7 §T¢ TRTAW WY & qrHY @y
®1 &A1 §-wra IW F I A B
AT &, TS T B AT & A W
& wordreT arer A qon fer
afFA W o g Xy}
TS aTEa 6|

MR. SPEAKER: I am not here to
sit in judgment over it. I am not con-
cerned with the legal aspect of it. I
am not sitting here as a judge of a
High Court. I am sitting here as
the Speaker to allow the hon. Mem-
ber to put his case and to allow the
hon Minister also to be put his case.

it wy forwd : €9 w1 A oA
& ag A qea) Swew o7 §A § WA
a® ¥ v wErEE, TR ar s
JrdR A B T¥AT

MR SPEAKER These are legal
matters. I shal] allow the hon, Mem-
ber to put his case and not to go
into the legal aspects and ssk for a
legal finding op it. You cen just
go to Shri Anthony, engage him, gut
his opinion and go to the court, He
is a topmost lawyer. He will be very
much helpful asa member of the Lok
Sabha.
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oft oy Forwd : wrT Tl A g
ofifed ook Y ¥ gr A Ffreed
Wi wrfrE At w1 qEr Al

weaw wgraa : At ardi w agt
W ST 9T @R, v A A d fw
qF ¥ g FA AT A A A
FTATE F7AT 0w §

oft wrw formdy : W9 W ST |
qmirgiﬁ;:rgmmmirﬁﬁ
qeadfa 8, ©A fad g garm Aga g

MR. SPEAKER: I cannot accept

that position.

ot vy fosrd : wvfer T w1 e
wrE? 9T gEa & gfawrd & @
waar g

The minmister has told a blatant lie.
a white lie.

e s A W A b F R E
wRw Wy : ¥4 F1 1§ Ay wer

oft vy ford : wTe 7 w0 A T
ST O 959 ¥ fauqrfusrar &1 qmen
2 wfed ww w &0 &< fomr | drew
FEA , 99 T ATOATH £ |

weqW WENY : WY T FA AT
s §7?

STATEMENT BY MEMBER RE:
REPLY TO SUPPFLEMENTARY ON
5. Q. NO. 225 ABOUT PAYMENT
TO RAILWAY EMPLOYEES FOR
‘THE STRIKE PERIOD

SHRIMATI PARVATHI KRISHNAN
{Colmbatore): Mr. Speaker, Sir, On
Gth August 1974 while replying 10 a
supplementary arising out of starred
question No. 225, Shri Mohd. Shafi
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Qureshi gave an answer which is
contrary to facts.

My supplementary question was
as follows:

“8ir, I would like to know from the
Honourable Minister, of these re-
instated cases. how many have been
demoted..?",

In his reply, the Minister stated
that:iviii “All appeals are beilng
decided on merits. All these people
have been taken back on the original
posts There has been no case of de-
motion ao far."

1 have, with me, Sir, documents to
prove that the Minister was not giving
correet information in his reply. To
quote only one example, on 16th July
1974, that is three weeks before the
Minister gave his reply, the follow-
ing order was served on one Shri J.
P. Srivastava, an employee in the
Allahabad Division of the Northern
Railway:

“Letter No. 230. Elect/RSO|Conf]
ZZ|74 (Appeal|12TA!1974, dt.
16.7.74)

From: DP.O. N. Rly,, Ald to Sr.
J. P. Srivastava ¢o T. F. R.
Ald.

The Divl. Supdt. has considered
your appeal quoted above in terms of
Rules 1968 and passed the following
order which may please be noted.

He was an active participant in the
strike. He even gave press statement
exhorting people to go on strike,. We
may take him back but revert him as
fireman Gr. C. permanently break in
Service to be enforced.

You are accordingly directed to re-
port to Loco Foreman, Ald. to take
up your duty as fireman Gr. C. imme-
diately. The intervening period bet-
ween the date of your dismissal from
service and date of reinstatement
would be treated as break in service
for gll purposes.”
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on S.Q. re. rly. employees
[Bmt. Parvathi Krishnan]

From this order which is a sample
of many such orders it is quite clear
that the Minister has misinformed the
House and is himself ill informed of
what is happening in his Ministry in
respect of victimisation cases. Petty
officials are using powers given to
them to hurass and humiliate the rail-
way workers and this nodes ill for the
future of normal working of the rail-
ways.

I request that the Minister be asked
to correct hia reply.

MR. SPEAKER: Shri Qureshi.

8HRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.
Shri Lalit Narain Mishra is sitting at
the back of the House. His name is
on the list. Why should the Deputy
Minister reply? This is very un-
usual. A:cording to the list of busi-
ness, Shri L. N. Mishra is to make the

reply. But he 1s sitting at the back
relaxing

M. SPEAKER: She has mentioned
Shri Qureshi's name.

SHRI JYOTIRMOY BOSU: Your
direction 18 that if the Minister 15 1n
the llouse, he should reply.

wew wgem W DA 59 72
T @ gAET guet g1 wE | wav €8

N .

&3 g Y gART ARAT TEY o0

SHRI JYOTIRMOY BOSU: In the
list of business, Shri L. N. Mishra is
to make the statement. He is here in
the House.

wq Agvem ;4% FAT AY wla
AEA TR
SHRIMATI PARVATHI KRISHNAN:

Shri Shaft Qureshi gave the original
reply.

MR. SPEAKER: Any other Minister
can also give the reply.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI): During

on 5.Q. re. rly. employees

the course of supplementaries to
Starred Question No. 225 on 6th
August, 1974, Smt, Parvathi Krishnan
wanted to know the number of rail-
way employees who have been
demoted on their reinstatement.
While replying I have conveyed the
information that generally all these
people have been taken back on the
original posts, because to my know-
ledge at that time nobody had been
demoted while being taken back.

1 have subsequently checked up the
position and I find that generally all
staff have been taken back n their
original designations without any de-
motion to a lower post. There has
been one case on the South Central
Railway where a Naik who was in the
revised scale of Rs. 200—240, has been
taken back as a Peon in the scale of
Rs. 196—232. On the Southern Eastern
Rallway four Foremen Grade ‘A’, who
were officiating in an ad hoc capacity,
that is purely as a stop-gap mecasure,
since they were not duly selected for
the higher grade, were taken back as
Foremen Grade ‘B’, which was their
position before their ad hoc promo-
tion,

As regards the case referred to by
Smt. Parvathi Krishnan the facts are
that Shri J. P. Srivastava, Assit.
Driver (Electric) was removed from
service on 15th May 1874. On his
appeal, he was taken back as Fireman
on 16th July, 1974. He can again re-
present to the appropriate authority,
when the matter will again be con-
sidered.

1 had while replying Smt. Parvathi
Krishnan mentioned clearly that all
appeals are being decided on merits.
On scrutiny of the appeala when it is
found hat the offence committed by
the employee can be viewed leniently
any of the lesser punishment provided
for in the Discipline and Appeal Rules
is given and the employee is put back
to duty. L
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Undertakings

PROF. MADHU DANDAVATE
(Rajapur): After the statement it has
become clearer that the facts referred
to by Mrs. Parvathi Krishnan are
correct. There is not only one order;
there are many orders where re-
instated workers have been demoted.
This is a new form of victimisation..
(Interruptions).

MH. SPEAEKER: You cannot ask for
clarifications now.

1232 hrs.
INTEREST-TAX BILL®*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH): I beg to move for leave
to introduce a Bill to impose a special
tax on interest in certain cases.

MR SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to impose a special tax
on interest in certain cases”.

The motion was adopted.

SHRI K. R. GANESH: Sir, 1 intro-
ducet the Bill

12.33 hrs,

SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL®

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): I beg to
move for leave to introduce a Bill to
provide for the acquisition and trans-
fer of the right, title and interest of
the owners in respect of the sick tex-
tile undertakings specified in the First
Schedule with a view to reorganising
and rehabilitating such sick textile
undertakings so as to subserve thein-
terests of the general public by the
augmentation of the production and

(Nationalisation) 58
Bill

disribution, at fair prices, of different
varieties of cloth and yarn, and for
matters connected therewith or incl-
dental thereto,

oft o foredy (T7%7) : W wETET
OF 4 WA & a1% oy Frdaw g ATy
wTaT &, W T 97 qR g & AT @
®T o1 qurER £ AT & qg ¥ v
¥ 35 7Y &, ot Tafed ¥ 39 ey wr
e wvat wmgAt g 1 37 I W A
fe FTOlT W1 AwT H0 AR E W
T W A9 & Ama faavwr o
PRI F A g T |
SHRI C SUBRAMANIAM: I do not
know whether at this stage I ghould
go into the merits of compensation,

etc. When the Bill comes up for con-
sideration, I shall explain.
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*Published in Gazette of
dated 2nd September, 1874.

India Extraordinary,

Part 1I, Section 2,

tintroduced with the recommenda tion of the President.®



59 Convin, '
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MR. SPEAKER: He says he will
mseke It clear at the consideration

stage.
The question is:

“That leave be granted to intro-
duce a Bill to provide for the acqui-
sition and transfer of the right, title
and interest of the owners in res-
pect of the sick textile undertakings
specified in the First Schedule with
a view to re-organising and re-
habilitating  such sick textile
undertakings 80 as to subserve the
interests of the general public by
the augmentation of the production
and distribution, at fair prices, of
different varieties of cloth and yarn,
ang for matters connected therewith
or incidental thereto.”

The motion was adopied,

SHRI C. SUBRAMANIAM: I intro-
ducet the Bill

1286 hrs

CONSTITUTION (THIRTY-SIXTH
AMENDMENT) BILL*®

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Constitution of India"”

MR. SPEAKER: Motion moved:

*That leave be granted to intro-
duce a Bill further to amend the
Constitution of India".

There are four persons who have
sent their names who want to oppose
this. I will call them in the order in
‘which their names were received.

Shri Shyamnandan Mishra,

EHRI SHYAMNANDAN MISHRA
{Begusarai): I have thought it my
duty to oppose the introduction of

Constn. ~, 6o
- (36sh Amdt) Bill
the Bill because it is our clear opinion

that it goes agninst tie wery Tabric
of the idealism that

in the scheme of special relationship
that was conceived by the founding
fathers of our Constitution, They
recognised the special pmoblems of
Bhutan and Sikkim. No less a person
than Pandit Jawaharlal Nehru had
moved a resolution in the Constituent
Assembly which said that there had
to be a recognition of the special pro-
blems of Bhuten and Sikkim, This
special relationship was based on the
basic rights and aspirations of the
people of Sikkim as well as on the
national good and interest of India.

This is also against the very con-
cept of our Federation. The under-
lying concept of our Federation is its
unity and cohesidn. Let us be quite
clear in our minds that by this amend-
ment of the Constitution, you are
loosening the very structure of our
Federaiion, and thereby you are pro-
bably going to open a Pandora's box.
It is, again, repugnant to the very
ethos and personality of our Consti-
tution. The Constitution speaks of a
Federation; it does not speak of an
Association. This is a new concept
that is sought to be introduced in our
Constitution. We have been accus-
tomed only to the concept of a Federa-
tion and not to the concept of
Asgoclation.  Therefore, my humble
submission is that it will knock out
the very framework and structure of
our Constitution. The Constitution
will become either a strange animal
or a zoo of strange animals. Why do
1 say #0? The Constitution recognises
only two kinds of entities. One is of
that which will be admitted according
article 2 of the Constitution. It says:

“Parliament may by law admit
into the Union, or establish, new
States on such terms and conditions
as it thinks fit."

tIntroduced with the recommendation of the President,
*Published in Gazette of India Extraordinary Part II, Bection 3, dated

2nd Beptember, 1974
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S, there only entifies re-

by the admission of a
other entity would
establishing a new
entities will have to find
Article 1 of the Constitution.
categories that had been specified in
Article 1 do not mention the category
of an Associate State. So, it is repu-
gnant tc the concept embodied in arti-
cle 2 of the Constitution and it is
repugnant to article 1 of the Consti-
tution as well

Then 1 come to the scheme of the
Constitution which gives representa-
tion in Parliament. There is a certain
scheme adumbrated in the Constitu-
tion according to which anyone can
find a place in Parliament. In my
humble submission what we are seek-
ing to do now is to provide representa-
tion to strangers in the House. The
scheme of the Constitution is provided
in article 84, which says:

“p person shall not be qualified
to be chosen to fill a seat in Parlia-
ment unless he—

(a) is a citizen of India;

¢b) is, in the case of a seat in the
Council of States, not less
than thirty years of age and,
in the case of a seat in the
House of the People, not loss
than twenty-five years of
age; and

(c¢) possesses such other qualifica-

tions....”
There are certain quaMfications laid
down in article 84 of the Constitution,
and unless the requirements of article
84 of the Constitution are met, one
carmot find a plece in Parliament.
'mhisthemh:meottheComtitut!on.
Article 103 of the Constitution men-
tiong the disqualifications attached to
Member of Parlament. What this
Bill seeks to do is to abrogate article
102 of the Constitution. This Bill

1898 (SAKA) tn. 62
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in tact: but the disqualifications are
sought to be removed by this amend-
ment.

I would again submit that the abro-
gation of article 102 of the Consti-
tution does not mean automatic
abrogation of article 84 of the Consti-
tution. What article 102 of the Con-
stitution lays down is of a negative
nature, and negative applies only to
a positive that has preceded before.
Here the positive is allowed to remain
in tact and the negative is sought to
be removed from the Constitution.
So, it would not mean an automatic
removal of the positive requirements
of the Constitution as contained in
article 84,

Then, what i$ the force behind sec-
tion 5 of the Amendment Bill? Sec-
tion 5 of the Amendment Bill says:

“The provisions of this Schedule
shall be in addition to, and not in
derogation of, any other power.
jurisdiction, rights and authority
which the Government of India has
or may have in or in relation to
Sikkim under any agreement, grant,
usage, sufference or other lawful
arrangement.”

What is the force behind it? By this
amendment Bill, this House, when con-
verted into a Constituent Assembly, is
sought to be equated with the
representative Assembly of Sikkim.
When we are seeking to amend the
Constitution through this Bill. it is
thought that the House convertd itself
into a Constituent Assembly. So my
submistion is that when we &re doing
this as a Constituent Assembly, that is
sought to be equated with what has
been done in the Assembly of Sikkim.
If the same Assembly of Sikkim,
which the Governmant says is asking
them to take this step, mh:t
W
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[Shri Shyamnandan Mishra]
no assurance, no guarantse that they

would be observed by the Sikkim
Assembly,

It appears to me that our Consti-
tution could not be based on the
vicissitudes of political opinion in
Sikkim Are we going to base our
Constitution on the vicissitudes of
political opinfon in Sikkim. There
might be a particular political con-
stellation prevailing in Sikkim at a
particular point of time. But another
constellation might come into being
again Should we be asked to amend
our Constitution accordingly?

The founding fathers of our Repub-
lic had taken into account the basic
urges and aspirations of the people of
Sikkim, We should not go by tempo-
rary change in the direction in which
the urges and aspirations of the people
of Sikkim lie. What have you seen
in India? Many of the States demand
that the Centre should part with more
powers, if not anything else. That is
the political trend. The political
trend in Sikkim is supposed to be to
the contrary. I will not go into those
aspects at the present moment.

At this stage, my points are of a
constitutional nature. I am golng into
the constitutionality of this measure.

By this amendment of the Consti-
tution, we are seeking to give re-
presentation to strangers in the House
Our laws will not apply to the people
of Sikkim. Yet, they will be associat-
ed with all that we do in this House.
They will not be the citizens of India;
they will not be fulfilling the re-
guirements of the Constitution. And
wet, they will be made the Members
of this House, The very concept of
our federation will have been damaged
beyond repair. They do not seem to
realise what they are doing to the
future of our federation. If they hed
given enough thought to it, they would
not have gone by certain expedienciss
at the present moment. Therein lies
the immaturity and lack of balance in
judgment on the part of the present
leadérs.

{

What 1 would like to submit is that
we had certaln pepartation, st the time
of Independence—of maturity and
balance in our judgement. Our
founding fathers, in spite of all the
agitations that had been mounting in
Sikkim for accession to India, at that
stage, had not agreed to the accession
to India. We will not, even now, be
in favour of accession to India. We
do not want to give an impression to
the people outside that we are out for
any bit of territory. It is not the in-
tention of any hon, Members of this
house to accuse that the Government,
by any action, in the remotest fashion,
would Like to give that impression to
the people. 1 will not attribute that
motive or intention on the part of the
Government at all Therefore, the
founding fathers of our Republic
thought that there must be a special
relationship between SBikkim and India
and that relationship should be kept
in tact. Otherwise, there might be
repercussions.

[Sart NAwAL KIsHORE SINHA in the
Char]

1248 hrs

Many people talk about interna-
tional repercussions and so on. We
will also refer to them at a Jater stage
What 1 was submitting was that this
maturity and balance in their judg-
ment, this foresight on their part that
our future should lie in this kind of
a special relationship should not be
jeopardised by any action of the Gov-
ernment today. This amendment to
the Constitution is something of 2

SHRI VIKRAM MAHAJAN
(Kangra): On a point of order, Sir.
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Secondly, 1 would say that there
‘should be a time-limit; thirdly, they
should mot mdd adjectives to what
they sre saying; fourthly, they should
not raise a debate and, fifthly, we
should be permitied to counteract
what they are saying.

MR. CHAIRMAN: You are free to
answer his points, But, as far as his
observations are concerned, I think,
they are striclly within himits.

SHRI SHYAMNANDAN MISHRA:
Let the hon. House realise that I am
opposing the very introduction of this
Bill and, therefore, I have to point out
in a limited way, at this stage certain
other aspects of the matter as well
When I was submutting that it was a
Constitutional monstrosity, I was not
indulging in exuberance of emotion.
What you are trying to bring about
18 a disparate marriage between the
ethos of a republic and the ethoa of
a monarchy as Sikkim has many attri-
butes of a monarchy. There cannot
be a marriage between the ethos of a
republic and the ethos of @ monarchy
in that sense...

BHRI VIKRAM MAHAJAN: **

SHRI SHYAMNANDAN MISHRA.**
I thunk that this would not stand the
judicial serutiny, and the Government
would be well advised to withdraw
this measure,

SHRI SAMAR GUHA (Conta). Sir,
this kind of a joke in such a serious
matter should not go on record. Their
susceptibilities are involved.

MR. CHAIRMAN: 1
not go on record.

agree, it will

Mr. Jyotirmoy Bosu.

SHRJ JYOTIRMOY BOSU (Diamond
Harbour): Sir, this is nothing but a
denial of democracy and full autonomy
to the people of Sikkim. I oppose the

BHADRA 11, 1806 (SAKA)
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suspiciously hasty, move to absorb
Bikkim. 1 want to know at the same
time from the hon. Minister what is
the specific reason for takihg a hasty
step like this at the moment. As I
bave said, it is a subversion of the
people's aspirations for democracy.
This 18 unconstitutional and undemo-
cratic and gives rise to serious mis-
glvings, The lot of the people should
be decided by the people of Sikkim.
This is ominous in its regional and
global implications,

Let us look at our books of account.
Article B4 clearly states:

“A person shall not be qualified to
be chosen to fill a seat in Parla-
ment unless he—

(a) is a citizen of India, and makes
and subscribes before some per-
son authorised in that behalf by
the Election Commission an oath
or afirmation according to the
form set out for the purpose in
the Third Schedule;

(b) is, in the case of a seat in the
Couneil of State....” ete, etc.

The representatives from Bikkim will
not fulfil any of those conditions. Then
what will be the citizenship of these
members? How can a Sikkimese citi-
zen, under this article, become a
Member of Parliament? Will they be
given dual citizenship? Can mon-Indian
citizens—Sikkimese in this case elect
non-Indian Members to our Parlia-
ment? The definition of ‘citizen’ is
given in article 5 which clearly states:

“At the commencement of this
Constitution every person who has
his domicile in the territory of India
and—

(a) who was borti in the territery
of India; or

(b) either of whese parents was
bern in the territory eof India;
ar

(¢) who hag been ordinarily resi-
mh‘--”m&'*‘

"*Expunged a3 ordered by tbeé Chalr.
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[8hri Jyotirmoy Bosu}
«_..shall be a citizen of Indla".

The SikkDmase representatives will
not be fulfllling any of those condi-
tions. We also want to koow the
nature of representation and responsi-
bility. There, Article Bl clearly states:

“Subject to the provisions of Arti-
cle 331, the House of the People
shall consist of—

(a) not more than five hundred
memberg chosen by direct elec-
tion from territorial constituen-
cies in the States, and

(b) not more than twenty-five mem-
bers to represent the Union
territories....” etec., efec.

That also is not at all fulfilled A
directly elected representative in Lok
Sabha will thereby be directly res-
ponsible to the people. Is that going
to be fulfilled? This is not the case
here,

Clause 4(b) of the Bchedule says:

“The representatives of Sikkim in
the Council of States and the House
of the People shall be elected by the
members of the Sikkim Assembly.”

That condition is not fulfilled

Then clause 4(d) of the Schedule
says:

“Every represehtative of Sikkim
In the Counci] of States or in the
House of the People shall be deemed
tc be a thember of the Council of
States or the House of the People
as the tase may be for all the pur-
poses of this constitution, except
ay respects the election of the Presi-
dent or the Vice-President:”,

Tell me. They #fe nelthér Indian
eltisehs Bor full Members of ¥he Lok
Sabha. You give them an oppéitunity
but dqaot;lvothun‘lbtpum

ﬂ or Vice-President,

M are mlﬂm' Bsh nor flesh. What
sort of an attempi.is this?

Then, what will be his ocath of alle-
glafice? Why s ail this dene in inde-
tent haste? This is a serious attempt
to by-pass the Parliament. This ig not
a matter where you should give two
days for us to consider the Bill and
then bring the Bill and that too at the
end of the session. There is no indi-
cation at al] ull the other day. This is
very strange.

It is a very strange thing that there
15 a duality, supporting the Chogyal
as also supporting the Legiglature, an
undemocratic and unusual character of
an Assembly headed and dominated
by an Indian bureaucrat. He 1s not
elected but he enjoys full powers to
dissolve the Assembly.

The popular aspirations are for a
democratic rule, not for a merger be-
cause they gamn nothing as their per
capita income is much higher than
what 1t is in India

If a referendum takes place on such
a vital issue and in a case where the
Nepalese population constitutes 70 per
cent and the Bhutias and the Sikkimese
are 30 per cent, how on earth could
an Indian bureaucrat impose Section
1447 I have a note before me which
says.

“The imposition of Section 144 of
the Indian Penal Code was one of
the first actions taken by B. 8. Das,
the Indian bureaucrat who took over
as Chief Admunistrator of Sikkim
in April 1973...."

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): It has nothing to
do with the Bill under consideration,

SHRI VIKRAM MAHAJAN: What
has Section 144 got to do with the
Constitution?

SHRI JYOTIRMOY BOSU: 1 was
reading a note. It further says:

“The leadership of the Sikkim
Congress. .. (Istevruptions).
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MB. CHAIRMAN: Their objection
appearg to be that you should keep
yourself Lmited to the Bill before the
House.

SHRI JYOTIRMOY BOSU You read
the various debates in the House and
you be true to yourself and find out
how many debates strictly confined
themselves to the scope of the Bill
I have covered the Comstitution and 1
have also covered the Bill This 15 8
very vital 1ssue I am trying only
to say

“The leadership of the Siklkum

Congres, which 1s said o represent

the popular and democratic aspira-

tions of the people of Sikkim 1s of
dublous background **

SHRI HARI KISHORE SINGH
(Pupri) This should not go on record

SHRI VIKRAM MAHAJAN This
should be expunged

MR CHAIRMAN This wul be look-
ed into

SHRI JYOTIRMOY BOSU The Bill
will have serious international reper-
cus-iong which I would like the hon
Members to Kindly consider coolly and
dispassionately The historical pre-
cedents should be taken into account
This will be a sure road to disaster
and 1t may be charged that the Bill
smackg of imperia] pretensions (In-
terruptions) We may be dubbed, I am
cautioning you, as expansionists and
those who are anxious to criticise us,
wont they get a chance to say that
these are Hitlerite actions which took
place 1n  Austria/Czechoslovakia I1n
1938 on similar pleas”

SHRI VASANT SATHE (Akola)
Only your godfather will say that

SHRI VIKRAM MAHAJAN The
Chinese passibly may say

SHRI VASANT BATHE This 1s
Indian Parhament This 1s not the
politburo af China.
1§ bye

SHR! JYOTIRMQY BOSU The most
important thing—the jssup of improv-

Constu.
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ing our relations with China which 1>
very very vital will perhaps receive a
set-back This will affect our regional
relagtiong with gmall neighbours and
Bangla Desh 18 no precedence, This
will cost us in termg of relations with
Nepal, Bhutan, Bangladesh, Pakisten,
Ceylon, and Burma I would lke the
External Affairs Minister to consider
these things The conclusion 15 This
13 a threat to our democratic system.
This 18 subversion of democratic as-
pirations and movement in the Indian
sub-continental region This 15 a threat
to international peace and secunty
This sabr-ratthng policy will ounly
underrune Indian quest for peace and

security I oppose this Bill lock, stock
and barrel

oY ww femd (¥77Y) : Wl
TR, qEfE T T g
TR A AT T @Y § ST v
Fo wa-fear $T F AT &7 A=
W T AW A Y wrw wiew awe §
ELd

gafy wma ¥ Aifer Fart ¥ @ w2 E,
afea fec ot & =g fs W w1 oy
gfewwr & fawg 7 TEr 9w,
Wi 9g FE ATH § wW Al @,
afF o g fewrem SRR W
qetet & I ATg gw A guEdi WK
e fr A ey @ Y ey

AT e R gee & ! W fw
gww Wit @fa@r st g o=, W

"RRNGR 34 oojgred By the Chals.

o e oy w3 @}E) qE
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T w@ fvaa Fv owqie fer
T, IART ZMAT AT WIA AT 3T TR
21 smfae & agft a1q 7z
M fF ga § oemat @ s oA
o | o A 0w g
oo ¥T F #=7 w37 faq & @m0
I FL 9T FE I AT FT
9T HIT W AWM 97 T 7T |

warafs wgEm, | FiAr g A
F AIWA AT AT 2 IAF TN OF
T ara gAR Afra # 7 ogEwea
02T 2, Fra F war qgARi 9T wa
AT g & avwre 3 o (g adi frar
21 Td o w A A F W
&t faar 31 army 97 fafera w7 St
FIT AT IA 97 a7 w4 797 480 560
79 fa0 97 T3 370 [ oIT—-H
Figar % Fa7 F a3t H m9 grer
Gl afriom

Faaty wgry, fafewn st ad
FAFEAT 2, TZ ITFT 11 7% T G
Z\ 3 S R H o9 R 7 330w
%, # =iz g B A st ar e
a7y argr Gt fafsrn ¥ ovs ogm
a1 3T F A 14T 9@ 2 39 o9
AT F AAT TG 1 FF F FaAT AT

28—

“....The Government of India

who are solely responsible for the
defence and territoria] integrity of

Sikkim and who are solely respon-
sible for the conduct and regulation
of the external relations of Sikkim,
whether political  economic or
financial, reaffirm their determina-

tion to discharge these and other

responsibilities for the benefit of

the people of Sikkim, for their

communal harmony, good admini-
stration and economic and socia]
development. It 9s hereby reaffirm-
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Bin

ed that they shall have the neces-
sary powers for carrying out these
responsibilities.’

Ug TARTHNTAE | §HF 41T 3T FT
A1 119 ¥ dFe & {8 agy Fv gy
Aama frarar, # 37 %1 qi=at sqeae
AT & AFF 7471 FEAT § —

“5. Reiterating s determination
to further strengthen the relations
between India and Sikkim, taking
notes of the Government of India’s
responsibility for the security and
defence of Sikkim, for its external
relations, and for good administra-
tion in Sikkim, and bearing in
mind the specia] interest and re-
sponsibility of the Government of
India for the further democratic
evolution and rapid economic and
social development of Sikkim, this
Assembly resolves and hereby re-
questes the Government of India 1o
examine the modalities of further
strangthening Indo-Sikkim relation.
ship as already agreed to in the
Agreement of May 8, 1973 signed
between the three parties and to
take immediate steps for Sikkim’s
participations in the political and
economic institutions of India.

77 ITP 63 HATHZ FF A1 qAfqa—

6. The Assembly accordingly re-
solves and hereby requests the
Government of India to depute
immediately a Constilutional Ad-
viser for (i) giving a legal and con-
stitutional framework for the
objectives of this Resolution, (ii)
defining the powers of the Chogyal,
the Chief Executive, the Executive
Council and of the Assembly; and
(iii) recommending to the Govern-
ment of India specific proposals
for further strengthening Indo-
Sikkim  relationship and for
Sikkim’s participation in the politi-
cal and economic institution of
India, as desired in this Resolution.”
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[Mr. Srzaxzr in the Chair]

WW, WeqW WEEd, ¥R % Wi
g wfewra ¥ gEEA © ATV

qT
fa@g® wATAT AT & W q@ EETY
amy o & | T ¥ &€ e IS

|
| 7% & qger & e Y waeny R
® o fearr wEmm g 0 EETY
sfagra wr o fanfamr & 99 W
¥gT AT § —

e

“We, the people of India having
solemnly resolved to constitute
India mnto a So6vereign Democratic
Republic and to sccure *o all is
citizens

Justice, social economic and pol
tical;

Liberty of thought, expres<ion
belief, faith and worship, ”

1t 15 further said:

‘ Fraternity assuring the dicnity
of the mmdividual and the umtv of
the Nation '

Tww HEAW : T A FE 4
¥ fr—@t ft g WS e
WITE @ AT | §A & /4 71 AT
g® s AEQ mA—gi
wre f AT-~71E FT CFAT—T AT
o fagrmr g sweR e &
e g ¥ o e gfraa w1 W
WET R AT T W F T
N N mirEgds g TE@
iy ¢

oo wiew wrdfes 1 ¥ W
@t yv qw—ghaur dw & g gfew
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W% 228 g A §, ww ag “‘qarfode
fzg” gt ¥ drw F qrar g—wn
™ & fu widfee 1 W T ¥ A
¥ w @ Arey Ay wifgy P own
W a7 et ¥ fawrc @ g
wrfgr ?

FA AA—WTTA FT T TATHT B,
waet  ofowmar w & A wf § W
T g AR AT & fr A7 e &
AR ATA R AT A6 ¢ —

(a) the territories of the States,

(b) the TUnion of territories
specified 1n the First Sche-
dule, and

(¢) such other territories as mav
be acquired

wwas wgew : w1 fatew o
TEAT FIX ¢ OFT IW 9O A 2%
WEFTE 7 T A 9§
# it fafywamg 3nw () &=
atfed fd @ vsg o awit 1 gfvegw
affa # °r F7 TEE FIAT SwA
) enframaaET sThRr ) wa A
e WTF I gem 99§ R
g & fasw Zw 49T WA ¥ 9w
z AFA ¥ w wAMg azAdrd fx
gfem afga § aga w91 o &
g TP AT AAT T0SW FAIT SN FY 9T
Ay VI AEA L A I A
¥ I¥ AW ATAT AT IHAT S ( ®iFA
w1 qu Adarfee AT ? IE W A=)
qOEAT A ITNAA A IA & AN agy
FTTF e A%y —qg YA
wa & Tm oNgar g

weaw Wy : TW ¥ 6T agy Arr
frgrer SR T K ) W AT TN
frdve g ok wfr it g o
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wgr war § fir gy o faltaw g @
qre §T @ ¥ WK fafesy w1 Qarfadz
wza B RE WwE M faferw
BN FAATE IA B A A A7)

i mao Aa M T (FAEETR)
@ )

wt wqfead : @ & T
fafera 1 wiwas &1 T fggeaty
¥ arq uAfadr BT8O ST § Oy
far QU At WEr @ B WT Ay
F TAAT F AN W A I T W g7
fie W & g It &% T g
a7 ? W fafew @ aay
R TT I AT A I T gy
fafers & 39 ST QEU AT AT fi
fafers & ArFarfas a1 & 1 ¥W-
fore aw s i e o srrerelt smar
¥ grovady ok &, o Aty i o
N s Fam g fam owTEY &
WA AL WE T
STY TAT FAAT A@A & A wfewr, @
fagr s IEEAR WA FT | Afew
X A& ¥ W =w fem ® oA
s Wy § A fafees % o &
g OEfAT F ST 917 ) 9@
qqTg w7 AT 1 WU wq &
awg a8 & f§ e gard s A
AT qEA W AR ¥ R e O
ot fasr Dt wfge sk gq & wfer
ot v wfegy, & T ag et A
grr s @ dfee 2za areft o ama
g€ ™ ¥ I g Fafeww &
ey oy o ? w18 AT
ar 39 ¥ wias  foaelt wrg & 37
g W Afyg, arwee ¥ difan )
@ N ke 50 ¥ e g, o
fo welT ¥ o g A
Wi A Tdwer itfag

e ot ) R @ v ¥

wr g, Afww w7 ¥ F7 AT 777 T °v
T ¥ Agt ¥ wAar € AN Ty A
wifgg 1 W gt gfeadw o wor
¥ @re¥ fad +t av & qq A
| P WTETAT §W %Y AT
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graT & Ioh faets oz Fm SmEr f
Tafed g7 % F9% o egst AgEy, &7
&1 faare FAT TfEU !

IAF AT WA MEIRG, WO
fafers st w1 797 Te @ &
29 T F71? F wrA g fa
A AAAE SAaHE & FT A7 59
HIT di=AT 913aT § | T9H AT S
fafFm O3 & s oF W § ST
afaure g, IAH I &l TfEdT 978 &
AT 395 F27 3 5 & 379 &1 q71 a1
HIT IEET AAMEIT Wl 9§ FL GAAT
drgar g1 31 W AP g ¢

“All  judges shall be indepen-
dent in the exercise of their judicial
functions and such functions shall

be discharged in accordance with
law.”

=T 397 g7 fadq s §

“The ultimate appellate jurisdic-
tion against the judgment of the
High Court of Judicature in Sikkim
should lie with the Supreme Court
of India.”

HIT g 7% (32) F7 7777

“All sections of the people of
Sikkim shall enjoy the basie human
rights and fundamental freedoms
without discrimination;

{2) The Government of Sikkim
shall make every endeavour to
secure for the people of Sikkim the
enjoyment of the aforesaid rights
and to maintain and promote com-
munal harmony;

(3) Notwithstanding anything con-
taineq in the aforesaid provisions,
special provisions shall be made fer
the advancement or the protection
of the aboriginal inhabitants of
Sikkim and other minorities.”

(36th Amdt.) Bill

¥ g SireAT W1ga § 32 (1) -

“as enjoyed by the Citizens of-
India under Part III of the Indian
Constitution.”

ar 71 Faw fafew 09 & gga &) srar
Ty § 7 W sfrum § oWy a@
st § fF werhiewr ez faferw &y
ST o s ? et R A
Far | Efeaw g & amfent #r
S wETiEe rzed § 9% A fafew
N AT FY 3N & A A & ! 9
F A I F &7 da T Y
T A9 sAwr qmifeae fafesw &
FATAT ATEA § AT SR AT F avfae
FTU ATMGA | A FITHEW  ITIEH
#1 o%7 fafzsmfog #t & agg 3f+-
& FATT IAT T &, [oT8E AR Y
o & QR 1 9T qET 99T | FAfed
nerel wga, § ufus 7 a1 F Faer
el WgIET & ST HE T fF Sreaarr
FAFFTHA AT FLIT AT AT A1BT &
fF fewram & a2 awi & &g gaTr
fam sk sgerg v s
Tiferfese 9T s swieaed # 99
#r feedard fasr gaeT O smET Y
qg AT IAH! GIEV61 § 99 B A SO
FET § | Ag W GEgeSl GgEl qHI
g§ wavaer 7 fearg @ 39w K @i
FLar g, AfFq ag "qrHar a9r 99
AT gafad WrEaT § 97F% g9 A $1
FT9 T8 FT AMRC |

# &1 qx BT 71 A1 §, 48+
AW guTdY S wRt & g, At a@
T 19 ST 337 3@ § B W o7 oA
AT F Agea # Ny fotes Fom
2 & aq fgameae Rgg F ark ¥ AT




2 cunm.gg.ama SEPTEMIBER 2, 1074 Mwmm 8o

[sfi 7 Famd)

& gy wer Aifer woardy wf | v Af
w1 & fadw w3 wr g 1 Wi I
e wray 2w w1 @ O fger
TR w7 9 forwr € o wramdy o 3w
) FIEA w7 A w49 fear § Sqwr
& farnft g7 g W AT Far w0 W
AR wifgar ot @ 1 T g ¥
g7 o wot fgaren A & a
Y G | WA AF A grav ot ey
woa! ara & wrar fv fosem, Awm,
wzra, fafews ¢@ ait S &) ardghy
TAAIT LA T AG, YA RBIH
ITHT FATAT AM@T | AR WX AT
AMGT AT BT EATHI K OST WAAT
Tomm 2w ¥ @t § w A
wrfer & T ST 47 GIT WA T AT
a7 fa=r 0 ¥ aw A B wramEar
& ot @ 1w el § oA g
sardr ) AT @@ oA @ 9w
we oy fafers % arg ax ar Frear
FUW FA B Kforw 7 7 AT T2
U ¥ WYE FTW A IS WY AN 7
&7 famt &t 9 7 il | ez ofe-
IriEdl w7\ 7 T A qEET a7 faere
FA ST AT AT | W Ta 7 a%
T AET R A w0 a1 A A ) W
F A 22 A7 47 AT WAy
# wrfagm W faferw i a3 &
IEF AL A F F7 Fwaw |

T & a9/ wgw &

SHRI P. G MAVALANEKAR
(Ahmedabad): Even while the Con-
stitution (Thirty-sixth Amendment)
Bill iz at this introductory stage, 1
wish to rise and express my viewa
in no unmistakable terms about the
utmn;ohdccﬂum on oconstitutional,
Mﬁuizhuﬁe
mﬁry
on this Mmportant and visl issue.
T cannot be charged of the criticism

that I am against the good-will and
good relationsip that ought naturally
to exwt and even be eahanced
between the peoples of the various
Himalayan kingdoms and autonemous
regions and ourselves. But this is not
to mix up one issue with the other,
Those of us who want better rela-
tiong and stronger relations with our
neighbours of the Himalayan king-
doms and regions want them gll to
be achieved by true understandings,
which are arrived at after a thorough
understanding of the constitutional,
legal and political implications involv-
ed

My first objection, tharefore, is this.
Shr1 Swaran Singh in the Statement
of Objects and Reasons appended to
this Bill says:

“With a view to giving effect fo
the wishes of the people of Sikkim
for strengthening Indo-Sikkim co-
operation and ‘inter-relationship,
the Biall seeks to amend the Con-
stitution to provide for the ferms
and conditions of association of
Sikkim with the Union ",

But he does not mention why it 18
necessary to amend our Constitution
and go about having the peculiary con-
stitutional arrangement which he
seeks to introduce through fhis special
legislation with a view 1o having
better relationship  between the
people of Sikkim and those of India
Since he has not made thal clear the
Statement of Objects and Reasons
is, therefore, to that extent, inade-
quate and incomplete,

Some deys ago, in this House, in
reply to a starred question, Shri
Swaran Singh had replied in some
such words that:

‘When the matter will come with
regard to Sikkim’s political and
economic associafion with Indiy we
will consider it =t that time and
at the apiitofriate lévels.”

That was the'Veply Giat' Mo gave.
Unfortunately, we did not have any
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oceasion during this session to have
any debate op foreign affairs, and,
therefore, we were unable to raice
this 1ssue at any time. He had only
stated his view point, with that, and
nothing has happened thereafter,
and, therefore, my submigsion is that
thus House has not been given &anYy
opportunity, and this Parliament has
not been given any opportunity, to go
into the details of the various implica-
ions of this ifportant provision
which the Government of India wants
to introduce through this Constitution
Amendment Bill

Now, Sir, Article 1 of our Con-
stitution says

(1) India, that 1s, Bharat, shall
be a Union of States

(2) The States and the territories
thereof shall be as -pecified
in the First Schedule,

(3) The termtory of India shall

comprise—

‘{a) the territornes of the
States,

(b) the Union terntories
specified in  the First
Schedule and

(e) such other territories as
may be acqured”

Ag far as the things go, at piesent,
we have only the territories mention-
ed in sub-clauses 3 (a) and 3 (b) of
article 1, and there has been no
mention so far of ‘such other terri-
torres as may be acquired’ referred
to mn sub-clause 3(c) of article 1

From the Bill which the hon Minis-
ter has brought forward for introduc-
tion, 1t 1s not clear whether this
scheme will mean having Sikkim's
association as a part State of the Indian
Union. He has not mentiomed it but
my submission i3 that it could be at

an associste status. I want to
this fundamental question
makery of our Constiution
thoughit of giving st any later

£hg
ik
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the &tatus of an assocate terri-
tory or associate Btate to any territorv
neighbouring India Surely, they
did not do it. If however, there has
to be some association, then 1t should
have been as a fullfledgeq part State
of the Indian Union lLike any other
State I would like the hon, Minster
to explain thig point, whether gikikim
is going to be a part and parcel of the
territory of the Indian Union and if so,
whether the people of Sikkum will get
all the rights and privileges and whe-
ther they will have to be under all the
obligations and dutwes as all other
citizens of the Indian Union, and if
so, how he expects this kind of
parallel and almost double citizenship,
douhle responsibilities and parallel
responsibilitis within the same Indian
Unmwon and withun the same Federa-
tion to function gmoothly within our
constitmonal scheéme,

82

If Siklam is going to be an integral
part of India, I would like Govern-
ment to clarify whether 1t 1s once and
for all and finally going to be an
indestructible part of the mdeastruc-
tible Umnion that 15 Bharat that 18
India If India that 1s Bharat that 1s
the Union of all States 1s indesirac-
tible, and if we are not sure that
the new State which 1s going to be
assouiated with it 1s or 15 not going
to be an indestructible part of the
Union of India, how can we accept
thus fundamental change in the whoje
constructional scheme and framework
that our Constitution-makers thought
of and provided? This 1s my second
major objection

All that the Mimster has done
through the warious provisions of
this Bill is to give the impression not
only to some people in India but to
many peopde abroad that it 1s almost
a near annexation' Do yoy want that
Sikkim should be annexed? Do you

want India to be charged with ex-
pansionism? If mot, let ug make it
very clear as to wilst kind of con.
stitutional, political, economic, social
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and popular relationship is going to
obtain between the people of Sikkim
and the people of India.

My next objccticn is fo the ex-
traordinary rush displayed, especially
at the fag end of the extended current
monsoon session of the Lok Sabha.
If Government were honest and
sincere and if they have nothing to
hide, if their intentions were clear,
then they could jolly well have said;
‘All right, let us leave this to Parlia=-
ment; let us go into a detailed con-
sideration and let us come back at the
next session and then Zo over the
whole matter’. Instead of that, what
Government are doing is to rush with
this Bill. They are already hard-
pressed for time—the Minjster of Par-
liamentary  Affairs has been com-
plaining, you have been saying that
so much government business is
waiting in the three or four remain-
ing days of this session—then I ask
why this extraordinary additional
rush and hurring up to introduce
such an important fundamential Bill
which goes at the very root and makes
the constitutional frame work of
India so much disturbed? Because,
after all, the Constitution-makers
have made our Federation, so deli-
cately balanced, so well-balanced
and so reasonably balanced that T am
afraid this new Bill sought to be
introduced by the Minister of Ex-
ternal Affairs is going to disturb and
tdilut that very delicate framework
of our Constitution.

Then, again, have the Government
of India thought it proper to consult
public opinion in India? Apart from
what Shri Limaye has said that the
people of Sikkim have not been con-
sulted, have the people of India
been consulted? Should the Govern-
ment of India, because they at the
momenf happen to have a majority
adequate for amending the Constitu-
tion, go on the assumption that the
people of Indiz¢ have agreed to it?
Was this union between Sikkim and

Bill

India, a peculiar union, a strange
union, a very interesting concept of
union, part of the election manifesto
in Sikkim? Was it also part of the
election manifesto in India when
elections to the Lok Sabha were held
in 1971? Were the people of India
told that Sikkim was going to be a
part of India’'s federation? Was this
an election issue? No.

Therefore, if at all the Government
of India want to go ahead with this
Bill, they should hold a referendum
on this issue and seek a clear man-
date from the people and not merely
go by the two-thirds majority which
they happily for then, happen to have
in order to amend the Constitution.

Then as regards the representation
given to the people in Parliament,
one member in the Lok Sabha and
on emember in the Rajya Sabha, they
have all rights except that they can-
not vote at the Presidential and Vice-
Presidential election. It means that
the representation is not equal. Do
we have two types of members in this
House, some with one set of rights
and some other with another set of
rights? Why this kind of inequality
o rights? Therefore, I oppcse it on
that ground also,

If Sikkim’s representation in Par-
liament is going to be the kind ol
representation which the Minister of
Externa] Affairs has stated, then their
position in this House will at best be
that of observers but pot full parti-
cipants in the parliamentary and
other procedures and processes that
obtain in our House.

Finally, if this kind of major and
fundamental amendment of the Cons-
titution is going to be made, let Gov-
ernment not take an attituds of
replying only on their two-thirds ma-
jority, that because they have a two-
thirds majority, they can amend the
Constitution as they like. The Cons-
titution-makers had provided for a
two-thirds majority mechanism on

~
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thiy premise thit we must have &
substantial majority ih favour of an
amendment and or all matters basi-
cally referring to the whole pattern
and framework of the Constitution
and the democratic republic, it ig even
necessary thit they will have-—near
unanimity if not complete .inanimu-
ty. I would even say complete un-
animity on such an amendment, Since
they have not done so on thig matter,
I very strongly oppose on the ground
1 have already narrated, the introduc-
tion of this Bil] by the Minister of
‘External Affairs,

SHRI SEZHIYAN (Kumbakonam;j:
There can be no two opinion that we
al] desire close and friendly relations
between Sikkim and India. We are
also appreciative of the aspirations of
the people of Sikkim and also sym-
pathise with their relentless endea-
vour to improve the democratic con-
tent and the representative character

of the Government they have. We
also share the feeling that we should
extend goodwill and neighbourly
feelings to the people of Sikkim in
their effortg to improve their econo-
mic conditions. But on that score
there is no valid reason why we
should rush through a Bill the imp-
licationg of whicth appear to he his-
torical and far-reaching. It is not an
ordinary amendment to the Constitu-
tion; it is an amendment to the basic
character of the Constitution itseif.
From the federal, we are changing to
the confederal one, After the intro-
duction and acceptance of the 30th
amendment, many clauses of our
Constitution Bill become nullified,
Article 84 says that a person shall not
be qualified to be chosen to fll a seat
in Perliamenit unless be is a citizen
«of India. Article 102 iy more empha-

Constw
(36th Amdt.) Bill

tic, it says a person shall be dis-
qualified for being chosen as a mem-
ber of Parliament if he is not a citi-
zen of India or has voluntarily ac-
quired the citizenship of a foreign
SBtate or is under any acknowledge-
ment of allegiance or adherence ts a
foreign State. I can quote many
other clauses which are going to be
nullified by this amendment. That
is why I feel that they should not
hustle and hurry throygh this Bill
We should know the full implica-
tions and possible repurcussions. If
this Bill becames law a person who
is not subject to the rule of law of
this country will be allowed to
make 8 law for this country. The
plea that they want to have close
and permanent  relationship with
Bikkim is not new. Even when
Pandit Jawaharlal Nehru was there
and when the Constitution of India
was being drafted, there were certain
moves to closely knit Sikkim with
India within the constitutional frime-
work but ultimately those moves
were droped. A new concept is
being introduced—associateship. All
these things require sober and con-
sistent thought. We cannot rush
where India's constitutional character
is concerned. I do not know whether
it is for the better or for worse. But
the federal character is being changed.
I do not know why they should rush
through this Bill, introducing it on
Monday and getting it passed on
Wednesday. That is why T implore
them that they should bestow some
more wise and sober thought before
changing the basis of the Constitu-
tion.

1898 (SAKA) B6
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Sikkim to
India I want to say
that this desire must not be mixed
up with the claims and requirements
of the Constitution. Article 1(3) (a),
(b) and (c) in Part I specifically
mentions the territory of India shall
comprise of the territories of the
States, the Union Territories specified
in the First Schedule; and such other
territories as may be acquired. I am
sure the Bill does not suggest that
Sikkim is a territory acquired. There
is no reference to an additional cate-
gory like Associate State. So, if the
Constitution stands as it is, probably
some congtitutional difficulties will
be created in the very first article.

No doubt it is said in the Stltet-nent
of Objects and Reasons that on the L0th
June, 1874, after passing the Govern-
ment of Sikkim BIll, The Sikkim
Asgsembly resolved unanimously that
measures should be taken amongst
other things for seeking represemta-
tion for the people of 8ikkim . in
India's parliamentary system. Trough
the Sikkim Assembly has unanimously
expressed its view in this .ega-d, it
must be made explicitly clear that we
cannot leave tha constitutionsl jssues
to the vagaries of the change of poli-
tical system and the political climate
there. Today the Assembly has
’lduptod this resolution. In some
other political set-up, there is no
guarantee that the same aititude will
‘continue. Therefore, in order that the
relationship should be indetractable
and irreversible, some constitutional
provision should be made Ly which
regarding their association with

in the political set-up there, the Te-
presentation of Sikkimese people in
our Parliament may mnot have to

In our soverelgn Parliament, we

by the Sikkim Assembly, This will
create further difficulties and it will
be a paradox.

Lastly, due to the -constitutional
complexities, it is better that we have
a wider consultation with the various
parties and groups in the House. All
the lacunse and the loopholeg should
be completely removed, so that if the
amended Constitution is subjected to
judicia] scrutiny, no further trouble
may arise at a later stage. Therefore,
while welcoming the genera] desire of
the people of Sikkim to have closer
relationship with India, T would very
much like that you should not rush
through the Bill hurriedly. You
should have wider consultation with
all the parties—ruling as well as the
opposition—anl after a complete #xa-
mination of all the constitutional

SHRI S. M. BANERJEE (Kanpur):
Sir, the opposition members had two
meetings with the Prime Minlster.
The last pne was today at 290 AM.
Some of my hon. irlends were unfor-
tunately not present. I do not know
whether they did not go there or could
not go there. .All these points were
raised by the members . who wl:;
present at the mes ‘'On behalf

very much opposed to this ‘sext of
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We are not opposed to the gpirit or which has far-reaching implications,
substance of the Bfll. We requested there will be all sorts of criticism.
the Foreign Minister that even without
goin;thr‘:ugh the Select Committee— It is menlioneq in the Statement of
we agree that once it goes to the Ovjects and Reasons:

Belect Committee it will delay matters i

—we could have a discussion and we G'm th: :!mn;“mﬂ“ of g
could bring some amendments which Chief Minister of Bmlii hujwt'made
might make the Bill fool-proot. I formal requests to the Government
have read the Bill. I am not a law- of India to tal > 4t a8 MaY
it cortain clauses of ihe Bill neea D¢ legally or constitutionally neces-
amendment I hope that both the Law '“?t"zf““ effect to the A G"“‘u‘:'
Minister and the Foreign Minister, ment of Sikkim Act, 1974 and the
who have agreed to discuss the Bill  ‘tiolutions passed by the Assembly
with the opposition, will bring in and w&m&m for :‘;‘
some amendments to improve the Bill. Snikukimm in Parli 2 People

The main question is whether this .

House and the Government of the Shri Madhu Lamaye said, “Let there
land are with the people of Sikkum or  be a referendum, if not in this country,
the Chogyal. Because, in today's at least in Siklkim so that we can
newspapers there is a report; know the will of the people. I oppose
this. Let the people choose between
“Kazi Lhendup Dorji of Sikkim the Chogyal and the Constituent
; Assembly, between the monarch Who

today asked Prime Minister Indira raled th i 2 th

Gandhi to 1gnore the Chogyal's last | a:zim"!;“"k;::" “’n:' ol

minute attempts to impede giving ping tati of tha 3 1"

representation to Sikkim in  the r;i?‘;:"n b u::“"' After

Indian Parhament.” . We cannot pass measure on

the 4th, we can do it on the 6th or

8th. Let us first remove the defects
Can we shut our eyes to thg fact i, the BiN

that the Chogyal, because of his
narchy, bl - i

:::s o in:; e: ppﬂ::“ T‘g“‘:ﬂgg? We definitely welcome the spirit of
So, the people of Sikkim revoited ﬁe,;'il.m":& p:ﬂ; oﬂll-‘y' w e
aganst the palace in a very correct help in pi thelr ant our
manner. We went to the help of the :o mn ztmhesita help ﬁ
people of Sikkim and we helped them ;yum;gmrnﬁodm ember
in getting the Constitution and the . "0 0" 0 sain t.hdrmnbmv
Assembly. If they pass a resolution 0" 4 ranience as a sovereign
in their Assembly saying that it is g0, < o OO o ing
their desire to have representation In o 0 0" 00 congtitution.  The Cons-
the Indian Parliament, we must help

e titution can be amended. The

My hon. friend, Shri Shyamnandan desh. The fathers of the Constitutio
Mishra said something about far- never antitcipated the wvast changes
reaching implications. There will be taxing place in

far-reaching implications for every- Constitution going
thing. When we supported the cause gShould the Constitution be
of Bangladesh, it was almost a storY  that it cannot take mote of

that we were supporting s flotin.  {ica] change either in this country
When we gsupport a cortect cauUS®, in other countr = or
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I would say, the founding L:thers
of the Constitution in their wisdom
framed the Constitution. They may
be fatherg of the Constitution but
the sons and daughters of the Consti~
tution who are today living in the
country can change the Constitution.

BHRI VIERAM MAHAJAN rose—

MR. SPEAKER: 1 think, guite a

few of you have already expressed
your views.,

SHRI JYOTIRMOY BOSU: There
are certain vital things involved
here. The Attorney-General should
be called before the House,

MR. SPEAKER: He has given a
motion. I do not think I can decide
it myself. He says that the Attor-
ney-General should be called.

SOME HON. MEMBERS: No, no.

SHRI SHYAMNANDAN MISHRA:
Probably, his opinion has already
been taken earlier. So, I think there
18 no need of that.

MR, SPEAKER: ] think, the op1-
mong expressed by varioug hon.
Members have been very much con-
crete. There 1s no question of
ambiguity attached to an interpreta-

qute elaborately without amny ques-
tion of any ambiguity being attached
to their interpretation.

Comstitution once
is permanent, rijid, once and

I humbly submit that the
concept of the Comstitution 18

between and Sikkim and that
8 why have brought this
particular amendment.

My submisslon Is that with all
these articles of the Constitution
which have been quoted they pre-
suppose that we keep the Constrtu-
tion as static and then see whether
this amendment falls within the four
corners of the provisions of the
Constitution. They forget that the
amendment of the Constitution is for
amending the Constitution or chang-
ing the Cons.tufion according to the
new aspirations of this generation.
Once we understand the basic corcept,
then we need not quote article 4 or
Article 3 or Article 84 of the Consli-
tution

MR. SPEAKER' You have over-
simplified it,

SHR] VIKRAM MAHAJAN: That
is exactly the difficulty that the
Opposition leaders do not understand
the basic concept ...

MR SPEAKER The objections
raised here are not so simple as you
think

SHR1 VIKRAM MAHAJAN: Let
me finish by submissions and then you
can make your observation.

MR. SPEAKER: 1 am not making
any observation. I was thinking that
you were going to meet the obszerva-
tions made by them. But you are
doing it 1n a very broad way without
touching any particular observations
made by them.

SHRI VIKRAM MAHAJAN: Let
me make my basic submussion first
and other submissions will be on the
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change the Constitution. Article 2
of the Constitution says that there
shall be new States, A Class States,
B Class States, Associate States, terri-
tories and so on. This is an amend-
ment which adds to that particular
Iist a new State. Similarly, an
amendment of the Constitution can
add new typ¢p of States, new types
of Members who can come top this
House. These are the amendments
which can change the Constitution
and which need not be in consonance
with the articles of the Constitution

which are already 1n existence.
The new generation 1s going to
change the whole Constitution.

Theretore 1 cubmut that these objec-
tions have been raised on the basis
or on the fallacy that the Constitu-~
tion of India must be kept static and
1 humbly submit that there is no
force 1n thewr arguments.

PROF. S L. SAKSENA (Maharaj-
gan))* 1 was a member of the Cons-
tituent Assembly and my feeling is
this When we drafted the Consti-
tution, we tried to incorporate the
jdeas acceptable to us in the Draft
Constitution. Our experts were fully
competent to incorporate those ideas
in the Draft Constitution Just now
my friends have raised Constitutional
objections to the introduction of this
Constitution (Amendment) Bill But
the whole question 1s whether we
agree with the spirit or the purpose
of this Amendment. I feel that the
Prime Minister and the Minister of
Extqrnal Affairs should be congratu-
lated on their courage in bringing
forward this bl Our Constitution
will be changed as and when we
desire to incorporate into 1t new ideas
that arice and that are acceptable to
us. There 1= no Constitufional diffi-
culty which cannot be removed It
we are sauisfied that what we are
doing is correct. then we can incoT-
porate those things in our (onstitu-
tion. The question is simple, as Mr
Banerjee said. Shall we support Mr.

2014 LS—4.
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Chogyal or sghall we support the
people of Sikkim? I think, we have
done a great job in helping the
people of Sikkim in obtaining a demo-
cratic Constitution and we should not
leave them in the lurch when they
want our help. The fundamental
purpose of our action should be
applauded ang we should do all that
we can to help the people of Sikkim
—by amending our Constitution to
accede to their wishes I do not think
that there is any insuperable diffi-
culty 1n modifying the articles of the
Constitution or filling up the lacuna.
The real purpose of the Amendment
should be applauded.

st wreo @to ¥ (ATT ) : WA
agiEg, & s fa 7E A1 gL Faw
T Fe & fE it i O A
Fa7 & fr o900 gwam 7 TR FE@T
arfem w957 7@ 74T Tize, |
fggaaZ | w7 IRMAZ EZA AN G
& &t afau™ ¥ gL W8T ¥ FAET
v 9rfam o

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
Mr. Speaker, Sir, although the dis-
cussion at this stage has covered more
aspects of the new Constitution
(Amendment) Bill than is normally
the scope at the introduction stage,
I do not want to take any technical
objection. I do concede that this
amendment of the Constitution does
postulate a new concept, @ new idea,
and, therefore, I welcome the discus
sion. The various ideag that have
been put forward by the hon Mem-
bers arc important ideas and I would
like to assure the hon. members that
we have already, in our internal dis-
cussion before we came to Parliament,
gone over these matters and several
others, and I will not be giving out
any secret if I were to say that some
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of these aspects which have now been
raised have already received our
attention and we have tried to weigh
the validity of these points and then
after taking a very careful and
overall look, we have come to this
hon. House with the present proposal
for amending the Constitution.

The basic point if I may say, on
which this House has first to make
up its mind is in our relationship
with Sikkim where even without any
amendment of the Constitutoin, there
are certain responsibilities that we
carry. Those responsibilities are that
we are solely responsible for their
external relations, for defence, be-
cause defence of Sikkim and defence
of India are very much inter-con-
nected and there is mutuality ot
interest in that respect. Even in the
matter of communications and also
in relation to internal law and order,
and to ensure good administration,
there are responsibilities that we
carry to-day in relation to Sikkim.

It is for the first time that there
have been elections on the basis of
adult franchise in Sikkim and it is
a tribute to the maturity of the peo-
ple of Sikkim that they have establi-
shed an Assembly which has 31 Mem-
bers belonging to one Party and
there is only one Member in the
opposition. What is important is the
Constitution that they have adopted,
that is the Sikkim Act....

PROF. MADHU DANDAVATE:
There is no such maturity in our
House?

SHRI SWARAN SINGH: I would
be very happy if we could get it. It
all depends upon ;how we act and
how you act.

What 1 am saying is that it is of
importanes that the new Constitution
of Sikkirr has been adopted by all
the 32 Members ynanimously—31
belonging to one Party and the onlv

one Member who was in the oppos:-
tion also supported the Constitution.
It is also important to note that the
requisite assent accordifiy to their
Constitution and according to their
practice, had been accorded by the
Chogyal, After that, there was the
formal request made to us that ac-
cording to their Constitution and
according to their resolution they
want what they have desired, name-
ly. representation in the Indian Par-
liament....

SHRI JYOTIRMOY BOSU: Who
made thig request?

SHRI SWARAN SINGH:
of their administration.

The head

SHRI JYOTIRMOY BOSU: The
Indian bureaucrat”
SHRI SWARAN SINGH: No. The

Chief Minister who js the leader of
the largest political party there.
Then, he has made a formal request
on what they have adopted, namely
that they should have a representa-
tion in the Indian Parliament and
would also like 1o be associated in
the economic main-stream of India
and they would also have other faci-
lities like entering our services, even
the highest services—the administra-
tive service and the defence gervice
and certain other matters. Theee are
all details into which I do not want
to go now.

So, the basic point before us is: are
we to respond positively fo this urge
expressed unanimously by all the
elected representatives of Sikkim in
order to build our relationship on a
firmer basis? The answer to thiz is
positive. And, from the observations
which have been made I coul¢ rot
detect much dissent on this point.
They may have said, well. if is a new
concept, we should consider whether
it should be there or not, we should



Clonatn, BHADRA 11,
(36th Amdt) Bill

give greater thought to if, etc, but,
by and large, there is a desire to
respond positively 1o this basic urge
of the people of Sikkim unanimously
expressed through their elected re-
presentatives.

14 hrs

SHRI SHYAMNANDAN MISHRA
If this basic political urge is ex-
pressed by another political set-up in
a difierent way, would you respond”

SHRI SWARAN SINGH: We
should not deal with such hypotheti=
cal matters The prdsent position 1s
that this 1= their request and if we
have to respond positively, then, we
have to make certain arrangements 1n
our own Constitution to enible them
to have representation in our Parlia-
ment, in the Lok Sabha and in the
Rajya Sabha Now, to bring about
that thing, we hdave maie ccrtain
proposals which are before this
honourable House m the form of this
Constitution Amendment Bill. It :s
true that a new concept 14 beiny -
troduced Bul this new concept 15 to
meet a new situalion, namely, a
desire expresstd by the people of
Sikkim to be associated with our
Parliamentary system, in the form
which they have suugested So, I
will say, in all humility, a new con-
cept cannot Le judged Ly the pro-
visions that are already exmting If
the new concept could be implement-
ed by the existing prowisions of the
Constitution, it will not be necessary
for me to come for amendment of our
Constitution The precise reason why
1 am seeking the indulgence of this
honourable House to agree to this
amendment is according to fhe provi-
stons of our Constitution as they exist
today, that wish, expressed by the
unanimous desire of the representa-
tives of Sikkim to which 1 presume
there is a consensus that we should
respond, positively,—that objective—
-cannot be realised ynless fhe Consti-
ttution iz amended.

1806 (SAKA) Constn,
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Now, Sir, our own Constitution, 1f
1 may say so, is a dynamic and a
living Constitution, There are several
hon. Members here who are very
sentor. Prof. Shibban La] Saksena
has already inteovened. There are
several other hon Members who were
associated with the process of Consti-
tution-making It 1s a matter of
history that our own Constitution
went through several changes, from
the very beginning. We had Part I
States, then Part II States. We also
had the concept of the Rajpramulkhs.
Latc: where we were deabng with
the oW problem. as they emerg-
ed, new political realities as they
took shape 1n our country, we
progressively evolveq our Constitution
to find an answer to the new politi-
cal situation and the aspirations of
the people So, in this way, our own
Constitution when through severat
changes. Now you can see, there is
2 more or less unified picture of the
country and there is more or less a
similanty of the relationship and the
internal situation in the various cons-
tituent  States. Whalt has aiready
been mentioned by one hon. Mem-
ber and which 15y known 1o all of us
is that we also 1n our own Constitu-
t'un have not hesitated to make even
unorthodox provisions for example
regarding nomination. There are two
nominated Members who are Mem-
bers of this House, for historical
reasons which I need not go into, to
represent the Angle Indian ccmmu-
nity. Then also, in both Houses,
there are calegories of Members who
do not participate 1n the election of
the President or the Vice-President.
That also is a pattern which is known
fo us If I may say so. this is the
great virtue of our Constitution, that
is not so rigid.

SHRI JYOTIRMOY BOSU: Do you
mean to say that under the Indian
Constitution they can take part in
the election of the President of (hus

country? -
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SHRI SWARAN SINGH: I am
saying that they are not Members by
virtue of the process of election I
am on that pownt

Now, if you amend the Constitution,
then the Sikkimese will have the
right Much depends upon the view
that you take on thig Bill which seeks
to amend the Constitution

SHRI K 8§ CHAVDA (Patan)
When a person 1s not a citicen of
India he cannot be a Member of
Parhament

SHRI SWARAN SINGH You can
decide about it I was only trymng
10 deal with the question of election
persis nomination—direct versus 1n-

direct election

MR SPEAKER He 1s not follow-
ing the virtue of the Constitution

SHRI SWARAN SINGH There-
fore, our Constitution 15 a dynamuc
Constitution Mr Banerjee raised 2
vabd point and several other Mem-
pbers too have raised a pont that
there should be willingness to dis-
cuss and a concrete suggestion maight
be available 1n order to either tighten
any particular clause or to improve
1te phiaseology or if there Is any new
sdea I am not shutting out that In
fact 1 have already hag two ('15CuS-
sion« with my colleagues snd with the
Jeadcrs of the Opposition and I would
Iike to sav that the general approach
w « w1y eanttructive this morning
when we had a faurly
discussion about the various aspects
of the new Constitution Amendment
Bill I have already agreed that I
am prepared to sif with the hon

exhausiine

Members who may have any ideas as
to how to Improve the text and by
introducing an amendment, to im-
prove the text We have already
agreed that there would be a m%eting
at which any hon Member, who
mught be interested in thus aspect, 18
most welcome  We are having that
meeting tomorrow in the mornmg and
that hay already been agreed upod

Then, Sir, several ideas have been
put across At this stage I do not
want to cnter into those aspects
which, I think touch the merits of
the new Bill and which I am sure,
can be discussed at  c<onsideranle
length when the stage for considera-
tion of the Bill comes Theretore at
this stage, I would like to say that
the competence of this Pailiament 1s
not challenged a« to whether, m the
exercise of that sovereign right, they
should actually amend or not.
There are questiong which 1clate 10
the ment of the amendment of the
Bill for which there would Le an
ample opportunity when we discuss
the Bill at the consideration stage

So I would appeal to this hon.
House that at this stage—this 1s only
a stage when a Bill may be introduc-
ed—we should pnmarily concentrate
on the lecgislative competence and
nothing that has been urged that
this Parliament 1s not competent to
undirtake the amendment

It 19 true that, for instance, Shrn
Mishra has raised a pomnt that this is
a new concept
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SHRI SHYAMNANDAN MISHRA:
This is not only a new concept but
it concerns the very frame and struc-
ture of the Constitution.

SHR] SWARAN SINGH: If I may
say so, if the righi to amend is there,
the question as lo the extent up to
which that right is exercised, be-
comes a matter relating to the clauses
of the Bil and not the basic struc-
ture, So, when you can argue
whether this or that provision goes
beyond the concept, i1t can be voted
upon, it can either be accepted or
not accepted. So, if I may say so,
there are a large number of matters
which relate to the provisions of the
Bill but not about the legislative
competence or the right of Parlia-
ment to amend the Constitution

st vy faad : w0 TaEr IAEE
af 5 gzt w7 A | a0 |

SHRI SWARAN SINGH: 1 would
urge that this is not just a drafting
matter but a matter of substance on
which the whole House would like to
participate Therefore, I am not in
favour of remitting it fo the Joint
Select Committee.

SHRI JYOTIRMOY BOSU: Be-

cause you cannot afford to delay.

SHR] SWARAN “SINGH: Sir, we
are not atl all rushing the Bill The
Sikkim Amendment Bill was passed
practically two months back. After
that they made a request and they
have been reminding us and this re-

Constn.  BHADRA 11, 1806 (SAKA)

Conatn. 102
(36th Amdt.) Bill

quest has been pending for more
than a month, We have {aken all
this time to consider this and several
other aspects in drafting this Bill and
we took the earliest opportunity to
open discussions with the Leaders of
the Opposition. We already had two
discussions with them., So, there is
no desire to rush the Bill. I agree
with the observations made by the
several Members opposite that this is
not a party matter., It is a matter of
national importance and ® is in that
spirit that I would appeal to the hon.
Members to cooperate with us to give
real content to The desire of India
to respond positively to the democra-
tic urges of the people of Sikkim as
unanimously expressed through their
elected re¢presentatives. 1 know the
Chowgyval of Sikkim has taken ex-
teption to certain provisions but we
have to take into consideration the
hasis fact he himself gave his assent
to the Sikkim Act and the prowsions
of this Constitution flow from the
provisions of the Sikkim Act

For all these reasons, I suggest the
matter is basically a political matter
and not a matter of legal mniceties.
They can be dealt with. We will
respong positively if there 1s basic
agreement that we should respond to
the democratic urges of the people ot
Sikkim.

MR. SPEAKER: Yhe question is!

“That leave be granied to intro-
duce a Bill further to amend the

Constitution of India.”

The Lok Sabha divided:
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AYES

Divisicn No 17] [14.17 hrs

Aga, Shri Syed Ahmed

Agarwal, Shri Khriknshna

Ambesh, Shri

Ansari, Shri Ziaur Rahman

Azad, Shn Bhagwat Jha

Bade Shri R V

Banera, Shr1 Hamendra Singh

Banerjee, Shri S M

Barman Shn R. N

Basumatai, Shri D

Berwa, Shra Onkar Lal

Bhagat, Shri B R

Bhagat, Shm H K L

Bhattacharyyia, Shr1 Chapalendu

Bheeshmadev, Shn M

Brahmanand):, Shri Swam

Bri) Ra) Singh-Kotah, Shn1

Chakieshwar Singh, Shri

Chandrakar, Shr1 Chandulal

Chandrappan, Shr1 C K

Chandrashekharappa Veerabassppa,
Shn T V

Chaturvedi Shri Rohan Lal

Chhotey Lal, Shr1

Chcwhan, Shr1 Bharat Singh

Daga, Shn M C

Das, Shr1 Anad: Charan

Deshpande, Shrimati Roza

Dhamankar, Shri

Dixit, Shn G C

Dumada, Shn L K

Dwvedi, Shri Nageshwar

Engti, Shr1 Biren

Ganesh Shri K R

Gangadeb Shri P

Gogolr Shri Tarun
Guhain, Shri C C

Gokhale, Sbri H. B ¥,
Gomango, Shri Giridhar
Gopal, Shri K

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annassheb
Gowda, Shri Pampan

Harj Kishore Singh, Shri

Har? Singh, Shri

Jeyaiakshmi, Shrimati V

Jha, Shri Bhogendra

Jha, Shri Chiranjib

Joshi Shri Jagannathrao

Joshy, Shr1 Popatlal M.

Kadam, Shnn J G
Kadennappalli Shr Ramachandrag
Kader, Shri § A

Kakodkar, Shr1 Purushottam
Kakoti, Shr1 Robin
Kamakshaiah, Shr1 D

Kapur, Shr1 Sat Pal
Eathamuthu, Shrn M

Kotoki, Shr1 Liladhar
Krishnan Shrimati Parvathi
Lutfal Haque Shri

Mahajan Shri1 Vikram

Majh: Shr1 Kumar

Malbotra, Shri Inder J
Mallikarjun, Shn

Mandal, Shri Jagdish Narainr
Manha:, Shri Bhagatram

Manyhy, Shri Bhola
Mehta, Dr Mahipatray
Mirdha Shri Nathu Ram
Mishra Shn Bibhuti
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Mishra, Shri Jagannath
Misra, Bhri 8. N.
Mohammad Tahir, Shri
Neanda, Shri G. L.

Negi, Shri Pratap Singh
Nimbalkar, Shri

Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey, Shri Krishna Chandr:
Pendey, Shri Sarjoo
Pandey, Shri Sudhakar
Ponigrahi, Shri Chintamani
Paokai Haokip, Shri

Patel, Shri Arvind M.

Patel, Shr1 Natwarlal

Patel, Shri Prabhudas

Patil, Shri Anantrao

Patil, Shr: S. B.

Pcje, Shri S, L,
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri K.

Rai, Shrimati Sahodrabai
Ram Sewak, Ch.

Ram Singh Bhai, Shn

Rum Surat Prasad, Shri
Rao, Shri M. S. Sanjeevi
Rao, Shri Nageswara

Raso, Dr. V. K R Varadaraja
Rathia, Shri Umed Singh
Reddi, Shri P. Antony
Reddy, Shri K. Ramakrishna

Reddy, Shri M. Ram Gopal
Reddy, Shri P, V.
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Reddy, Shri Sidram
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saksena, Prof. S, L.
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sarkar. Shri Sakti Kumar
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Sayced, Shri P. M.
Sen, Dr Ranen
Sethi, Shri Arjun
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma Shri A. P.
Sherma, Shri Nawal Kishore
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Shenov. Shri P. R.
Shivouth Singh, Shri
Sinha, Shri R. K.
Sonan Lal, Shri T.
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swarar Singh, Shri
Tarodeksr, Shri V. B.
Tiwarn, Shri R. G.
Tulsirarr, Shri V.
Uikey, Shri M. G.
Vekaria, Shri
Verma, Shri Sukhdeo Prasad

Vijay Pol Singh, Shri
Vikal, Shri Ram Chandra
Zulfiquer Ali Khen, Shri
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Bhattacharyya, Shri Jagadish
Bosu, Shri Jyotirmoy
Chavda, Shri K. S.
Dandavate, Prof. Madhu
Dutta, Shri Biren
George, Shri Varkey
Haider, Shri Krishna Chandra
Huda, Shri Noorul
Mavalankar, Shri P. G.
Mehta, Shri P. M.
Mishra, Shri Shyamnandan
Misra, Shri Janeshwar
Parmar, Shri Bhaljibhai
Patel, Kumari Maniben
Ramkanwar, Shn
Sen, Shri Robin
Sezhiyan, Shri

MR. SPEAKER The result
division is:

Ayes: 140; Noes: 17.
The motion was adopted.

SHRI SWARAN SINGH: I intro-
duce the Bill.

of the

e

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1974-75—
Contd.

MR. SPEAKER: The other day, I
saw the objections raised by hon
Members about certain expenditure
of the previous year. I think that is

. a subject matter for Excess Grants.
1 hope the hon. Minister will come
forward with the Excess Demands
{for Grants.

We adjourn now tn meet again st
3 P

14.20 hra.

The Lok Sabha adjourned for Lunch
till Fifieen of the Clock.

The Lok Sabha re-assembled after
Lunch at five minutes past fifteen of
the Ciock.

[Mr. DepUTY-SPEAKER in the Chair]

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1974-T5—
Contd.

MR. DEPUTY-SPEAKER: We re-
sume discussion, on the Supplemen-
tary Demands for Grants in respect
of the Budget (General) for the year
1974-75, along with the cut motions
moved.

Shri Ganesh to finish his speech.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): In the
course of discussions on the First
Supplementary Demands for Grants
197475 ;n Lok Sabha on Saturday,
the 31st Aupust, 1974, Shri Era
Sezhiyan. raised a point of order in
regard to Constitutional propriety
of regularisation, by way of Supple-
mentary Demands for Grants, of
expenditure incurred in the previous
year by obtmning advance from the
Contingency Fund in that previous
vear. S/Shri Madhu Limaye and
S. M. Banerjee also supported the
point of order raiseg by Shri Era
Sezhivan and sought a ruling from
the Chair.

As 1 understand, Sir, the main
issues raised by the hon. Members
were—

(i) Supplementary Demands for
Grants come within the pur-
view of clause (a) of article

*The following
AYES: Shri Kartik Oraon.

—

Members also recorded their volss:—

NOES: Shri Shiv Shanker Prasad Yadav.
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116(1) of the Constitution,
which specifically refers to
‘“current financial year”; and

{ii) Consequently, expenditure
incurred, without due appro-
priation, in a particular year,
if sought to be regularised
in the following year, has to
take the form of Excess De-
mands for Grants, coming
within the scope of clause
(b) of article 115(1) of the
Constitution.

It is the contention of the hon,
Member that of the four items of ex-
penditure met by obtaining advances
from the Contingency Fund which
are proposed to be regularised
through this batch of Supplementary
Demands for Grants, the item at (b)
in Demand No. 48 on page 11, having
been incurred by obtaining an ad-
vance from the Contingency Fund
©on 13th March, 1974, i.e. during the
financial year 1873-74, is not an
item which can appropriately come
within the scope of Supplementary
Demands for Grants in 1974-75 with-
in the purview of clause (a) of arti-
cle 115(1) ang ought to have come be-
fore the House in the form of Demand
for Excess Grants relating to the year
1973-74.

It appears to me that there 1s some
misunderstanding in the minds of
some hon. Members with regard to the
provisions in the Constitution relating
10 Contingency Fund and Excess Ex-
penditure,  Article 267(1) of the
Constitution envisages establishment
of the Contingency Fund in the nature
of an imprest to be placed at the dis-
posal of President to enable advances
{0 be made by him for the purpose of
meseting unforeseen expenditure pend-
ing authorisation of such expenditure
by Parliament under article 115 or
118. Article 115 of the Constitution
has two parts, namely, clause (a)
dealing with Supplementary or addi-
tional expenditure required to be in-

D.8.G. (Genl)
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curred during the current year and
clause (b) which deals with money
spent during a financial year in excess
of the authorised appropriation grant-
ed for a year. Items of Contingency
Fund advance cannot and do not come
under the provisions of clause (b) of
article 115 relating to excess expendi-
ture.

There are three forms in which
expenditure 18 incurred, namely,—

(a) Annual Demands for Gran.s
voted by Parliament and ex-
penditure from the Consoli-
dated Fund of India authoris-
ed through Appropriation
Act;

(b) Grants for supplementary or

additional expenditure autho-

rised in the course of the year
as contemplated under article

115(a). Here also, the appro-

priation is from out of the
Consolidateq Fund; and
(c) Expenditure incurred Irom

advances taken from the Con-
tingency Fund of India which
is to be regularised as requir-
ed by Constitution by obtain-
g Supplementary Grants,
The Supplementary Grants in
such cuses are also covered
by appropriation from the
Consolidated Fund of India.

Any expendifure incurred by Gov-
ernment which does not fall ir. any of
the three forms is excess expenditure,

As you are aware, Sir. we have, as
in British pattern, a well established
procedure for regularisation of excess
expenditure. T would like to invite at-
tention to Britich procedure on Excess
Grants described on page 747 of the
Seventeenth Edition of May's Parlia-
mentary Practices. As in Britain, the
excess expenditure, if any, incurred
are reoorted uron by the Comptroller
and Auditor General in his Report.
which, after it has been laid before
Parliament is examined at length by
Public Accounts Committee. It is only
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after the Committee, after examina-
tion, submits its Report recommending
regularisataion of excess expenditure
that the Demands for Excess Grants
are presented to the House for voting
and the connected Appropriation (Ex-
cess Grants) Act passed by both
Houses of Parhament In Britain, ac-
cording to May, this 15 done by about
March of the following year Here, to
cite an example, the excess expendi-
ture incurred from the Consol~
dated Fund of India 1n Civil De-
partments in 1860-70 was reported
upon by the Comptroller and Au-
ditor General {n March 16071
The excesses disclosed in the Report of
the Comptroller and Auditor General
were examined by the Public Accounts
Committee, under the distinguished
Chairmanship of my hon friend Shr
Era Se/miyan and the Report of the
Commuttee recommending regularisu-
tion of the excess expenditure, was
presented to the House in December
1971, whereupon, the Demands for Ex-
cess Grants in respect of 1969-70 were
presented to thus House in March,
1872

1 would specially bring to the notice
of Hon Members that these expendi-
tures, reported upon by the Comptrol-
ler and Auditor General examined
by the Public Accounts Committee and
recommended for regularisation
through Demands for Excess Grants,
did not include expenditure of the
order of Rs 110 lakhs, comprising four
items 1ncurred towards the end of
1989-70, not from the Consohidated
Fund of India but by obtaining ad-
vances from the Contingencv Fund
The additional expenditure so incur-
red by obtaiming advances from the
Contingency Fund in March 1970 was
regularised by obtaining Supplement-
ary Grants in the next financial year
in August, 1870.

T presume the distinction between
excess expenditure and expenditure
tncurred from advances from Contin-
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gency Fumd iz aow clear. The only
point which remains to be clarified is
the propriety of including the items
relating to previous year in the Supple-
mentary Demands presented this year
There is nothing wither in article
267(1) of the Constitution or in the
Contingency Fund of India Act 1950
to bar regulansation of {tems of Con-
tingency Fund advances relating to
previous year by obtaining supple-
mentary grant in the subsequent year
By its very nature, an advance from
the Contingency Fund 15 made to
meet unforeseen expenditure—may be,
unforeseen even at the time when the
last batch of a year's Supplementary
Demands for Grants iy presented (o
the House The need for making an
advance may arise on any day, in-
cluding the last dav of the financial
year and this happened on several
occasions For instance of the four
items of advances from the Contingen-
cy Fund made towards the end of
1969-70 about which I referred to ear-
her, two were made on the 31st March
1970 one on the 30th March 1970 and
the other on the 26th March, 1970—all
the four being made after the presen-
tation of the last batch of Supplemen-
tary Demands for Grants for 1988-70
Once it 18 conceded that the expendi-
ture incurred by obtaining Contingen-
cy Fund advance 15 different from
‘Excess , it would follow that it has
to be regularised by obtaining supple-
mentary grant either in the same year
or in the subsequent vear depending
on the circumstances

There 1s thus, little substance In
the point of order raised by my friends
and I submit Sir, that it may be ruled
out

MR DEPUTY-SPEAKER In the first
place I must say it is not possible for
me to digest the mass of material and
references given by the hon minister,
It is a rather technical question relat-
Ing to finances and obviously he has
come fully prepared, which he should
do Day before yesterday, when this
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point way raised, he, I think very
wisely and discreetly, postponed
giving an answer to the point.
because. he himself was not quite
sure about it and he wanted to
look into the matter closely and get
the briefing from his department, which
was only natural and normal. Today
he has come with a fairly long expla-
natory statement, which is welcome,
On the other hand, on this matter for
me to say thalt I have digested every-
thing that he has said also would not
be fair. I am not being humble, but ¢t
think any person sitting in this Chair,
unlesg he himsel! had been the Comp-
troller and Auditor-General for years
together, for whom it is meat and fish,
any other person will find it difficult to
comprehend so soon.

SHRI MADHU LIMAYE (Banka):
Meat and fish have become expensive,

MR. DEPUTY-SPEAKER: Literally,
yes; fguratively, they are not. So, 1
do not know how to settle this matter,
If 1 open it again for discugsion, then
it is this way or that way. Shri Sezhi-
yan had raised this and, obviously,
after hearing the Minister, he might
have certain other things to say. In
that case, it becomes another debate
and it becomes very difficult. Then,
ullimately, the whole matter has to be
decided by the Chair.

Now, in this respect, my task has
been made very much easier because
the Speaker before leaving the Chair
this morning, this afternoon rather,
before recess, had made some oObser-
vations on this, Obviously he must
have had a copy of Shri Ganesh’s
statement. He must have studied the
statement in his chamber; 1 do not
know. He has made certain observo-
tions which amount almost to a rul-
ing.

SHRI S. M, BANERJEE. (Kanpur):
When was it made?

MR. DEPUTY-SPEAKER: In this
House just before its adjournment.
The difficulty is that you never put
your ear phone. At that time you
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should have put your ear phone. This

is what the Speaker said: ....this hex

been given to me by the Table just
now—

“The other day I saw the objec~
tions raised by hon. Members
about certain expenditure of
the previous year. I think
that is a subject matter for
the excess grants, I hope the
hon, Minister will come for-

ward with an excess Demands
to.r Grants,

We adjourn now to meet again at
3 D.m-"

So, I think we should ret go.
back. No more argument ig necessary.
although there may be arguments this
way or that way. When the Speaker-
has said this is an excess demand, then

clause (b) of article 115 is attracted,
which reads as follows:

“(1) The President shall—

...... (b) if any money has
been spent on any service
during a financial year in ex-
cess of the amount granted

for that service and for that
year”.

—it does not say from which fund,
whether it is the Consolidated Fund or
Contingency Fund; it only says if
money has been spent in excess—

“cause to be laid before both the
Houses of Parliament another
statement showing the esti-
mated amount of that expendi-
ture or cause to be presented
to the House of the People a
demand for such excess, as the
case may be.”

The Speaker’s ruling attracts this pro=-
vision of the Constitution. It follows
that the Government will have to come
with another excess demang and should
take this out from the present supple-
mentary demands, I am not going
into the details. If we go by the Spea-
ker's ruling, as we shoul, then it
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needs a closer Jook. Demand No. 48
15 & clear case to me, about 50 and 51,
1 do not know; 1t hag to be look:d into;
80 also Demand No. 53 has 1o be look-
ed into very carefully. And if these
are to be taken out, then I do not know
how do we proceed.

SHRI MADHU LIMAYE These are
charged items. They are not votable.
They should be taken out. Minus these
items, the Demands should be put to
the vote of the House. The Appropria-
tion Bill should be withdrawn

MR DEPUTY-SPEAKER. We have
to deal with these things n a very
responsible way because 1t involves
money.

1 would, again, say that the hon
Members of this House have done a
very great service to this House and
alsp to this nation. This House 1s the
watch-dog of everylung Money 18
the most important thing You are
doing your duty for which I am very
grateful. The nation has to be grateful
1o you all for doing your duty Nothing
can be taken for granted Thbis House
cannot be taken for granted by any-
body Anvbodv anvwhere having to
«do with the admimstration ot this
couniry will commit a very grave
mustake 1f he takes this House for
granted There are hon Members,
very hard working and very watchful,
It tekes a lot of pains, a loi of work,
to go into all these details 1 really
admire them.

We have to deal with these things
in a responsible way. To say that we
must take these out and pass the rest,
I think, we will be doing it 1n a lttle
hurry and in a lttle wresponsibie
way. We have to have a close look at
them. A lot of clerical work has to be
dome I really do not know what to
do. I would like the hon Minister fo
enlighten me on this as to how we
proceed in the matter,

SHRI K. R. GANESH Sir as you
-said, since the Speaker has given a

say ae far as the merits of the points
raised by Bhri Bezhlyan and otherg are
concerned.

1 have very extensively tried to put
the view that we in the Ministry of
Finance have on this question. It was
our firm opinion that these do not
constitute Excess Demands. I am here
to abide by the Speaker's ruling. But,
I think, 1t 18 also necessary for me to
Just 1e-state the position that as far as
we 1n the Ministry of Finance are con-
cerned, we feel thal these are not
Excess Demands, that article 115 ap-
plies to the Consol dated Fund of
India

SHRI 8. M. BANERJEE Sir 1 rise
on a point of order

MR DEPUTY-SPEAKER Let him
fimsh I will allow you later on

SHR'" K R GANESH As ynu nghtly
indicated, these are verv delicate
financial matters snil delui ate Ainane al
matters have got to 1 ¢ gone into depth
and these delicite financial matters
have also an integrated appioach to
various problems= Though the
Speaker's ruling has got tn be ac-
cepted by the House, I think it 1s alsn
necessary that the points thot I have
tried to put thic hay been a very 'ong
statement and I will trx to sum-
marise it

SHRI § M BAWERJEE On a point
of order, Sir

After hearing all of u., Shn Sezh:-
yan, Shrit Limaye and myself--our
arguments were practically the same
—the Speaker in his own wisdom has
given a particular 1uling and you have
read out the rul ng, after giving a full
hearing to Shr1 Ganesh., The Finance
Department mav do whatever they
like After all, we are guided by the
ruling given by the Speaker All of
us are supposed to abide bv 1t

The only course left for the hon,
Minister 18 to separate thgse Exceas
Demands. He should bring another
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lList of Supplementary Demands It 1s
a gquestion of printing only Excess
Demands should be brought separately
Let us not have a discussion agan
But to pass a thing knowing fully
wcll that these u e Excess Demands
by no stretch of imagination they can
come under these Supplementary De-
mancds how can we possibly become a
parl )y *he”

My subinussion 1s that you Sir,
dirert tr hon Mim fer to bring two
thing  eparatel one Supplementary
DemanJd for 1974 7, ind other Lxcess
Demand< for 197374

MR DEPUTY-SPEAKER I think
we ca'n ol do amvthng cxcept go bv
the Speaker s tuling I am just making
4 <uggestion fir the consideration of
the hon members that 1n view of the
Speakers ruling  the Government
should <ort it out with the Speaker
and after sorting 1l out with him, the
Mimister may ¢one agamn with new
Supplementary Demands and a new
Appropriatior Bill He will have to
comuince the Speaker in view of his
ruling Therefore [ do not think we
can proceed in the matter

ot wy feed  IoTemy weEm &
TEITE F7AT AFT T WIT B 240
( swawrr)

We should postpine the discussion
on thig

MR DEPUTY-SPEAKER 1 have al-
ready <ad thal in vew of the
Speaker riiny  the Government
should so*f it ott with the Speaker
comir ¢ the Speaker which ire the
eveess grants to ve taken o1t and
come with the new Demands and new
Approgriation Bill

Then we 2n on tn the next item

THE MIN'STER OF PARLIAMENT-
ARY AFFAIRS (SHRI K RAGHU-
RAMAIAH)
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This mormung I was not here Dhd
the Speaker give a ruling on this”?

MR DEPUTY SPEAKER  Yes, 1
wil]l read 1t out again

SHRI MADHU LIMAYE It 1s not
nccessary  (Intcrruptions)

MR DEPUTY-SPEAKER I am not
changing anylhing, Do not get excited
I am just clanfying the position for
the benefit of my good friend, Mr.
Raghu Ramiiah because he 1s the
Minister of Pariamentary Affairs and
he has special responsibilities he 18
very hard working he has to run here
there and eve:ywhere He was not

here at the beginuing Naturally he
15 enfitled to hear I will read out
what the Speaker has ruled before

leaving the Chair

‘The other day I saw the objec-
tions raised by hon members about
certain expenditure of the prewvious
vear I think that 1s a subject-
matter for excess grants I hope the
hon Minister will come forward
with Excess Demands for Grants”

In view of that the best thung 1s to
sort out with the Speaker and come
with one Supplementary Demands,
and another Eacess Demands for
Grants two Appropriation Bills, one
for Suvp'ementary Demands and an-
other for Eacess Demands That has
to be sorted out Even Excess De-
mands have to be discussed sepa-
ratelv

SIHIRI K R GANESH These are
delicate financial matters Let there
be a diccussion Since the text of the
ruling itself 1= before vou I cannot
challenge 1t But I distinctly remember
thal when the Speaker left—if this
ruling had been there then there was
no question of mv going through the
motion— when the Sneaker left he
asked me to put forward the view of
the Ministry and then the House ad-
Journed for Lunch Thiv was the im-
pression that I got Of course you

L]
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have now read out the recorded ver-
sion, the texi itself. But at that time
everything was done 1n a hurry and
he left. None of us could hear each
and every word of what he had said.
But I distinetly gol the impression
that the Speaker wanted me to satisfy
the House. This is, I might submit in
all fairness to the House, what has
actually happened, and then he sud-
denly left and because I got the im-
pression that he indicated that I have
1o satisfy whether these arc Excess
Grants or not . (Interruptions) Just
I am submitting, There is nothing
going to be lost by thrashing out the
whole thing. 1 did not go for lunch. I
sat here to see once again all the books
which I have collected. to satisfy the
Speaker that these are not Excess
‘Grants  If thot was the ruling., then
I wouid not have been foolish enough
even to lose my lunch

MR. DEPUTY SPEAKER 1 will tell
you. I must say that when 1 came
here, I was also unde: the impression
that the Speaker had asked you to
answer the points of Shr  Sezhivan
and that is why I called vou and you
have muade 2 statement, but half way
thiough or whep you were about to
Anish the stalement, the Table brought
me this piece of paper in order to tell
me that this is already whut the
Speaker hag decided.

I will tell you what happened,. The
whole morning was i confusion. You
saw me there, ] came here and 1
thought he asked me to come and re-
lieve him and I had # stand there
half a minute and I went back. and
then the Speaker said something and
adjourned the House This is on re-
cord and we cannot go back. ......
(Interruptions) We have 1o go by the
record

We might have all impressions like
“the seven blind men and *hz elephant,
one telling that it is trunk of a tree,
another says that it 1s like a wall, like
that. But the oaly thing on which it
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has to be decided is the authentic
document supplied to me from the
Table from the reporters. We cannot
do anything else.

SHRI K. R. GANESH: May T make
another suggestion? Since these items
which are there on which there has
been objection and on which one has
to establish whether they are Excess
Demands or otherwise ... (Interiup-
tions}.

MR. DEPUTY SPEAKER: Why are
you impatient” Let him clarifv

SHRI K, R. GANESH Since this 1s
not a charged item amcd n anv case,
1t 1s not to he voted

MR. DEPUTY SPEAKER That 1s no
question 113 1s very clear Even if it
15 not fo he voted, nothing prevents it
fo be dizcusserd

“So murh o!f the estimate- that
relate 1o exnendituie charged upon
the Consoliclated Funed of Tndi shall
no he submitted to the vote nf Par-
liament But nothing in thi: clau.e
shall br construed as prevenung a
discu-ston tn either House of Parha-
ment of anv of tha e estimates.”

It may not be votcd. but the House
can discuss Therefote [ (lo not know
how to get out of it

SHRI K, R GANESH One way
could be that thoce items on which
there is & difference and on which the
Speaker has given a ruling, those items
could be taken out from the Appropria-
tion Bill and the rest of the Appropra-
tion Bill passed

MR. DEPUTY SPEAKER: There I do
not know, because the Speaker's ruling
is very vague. He has nol pointed out
to any particular items in his ruling.
He Is only accepting the fact that there
are FExcess Demands. hul what are
those Demands. he has not said. There-
fore., he has directed the Minister to
come forward with an Excess Demand.
But what are the Excess Demandr,
how can one decide it here? One has
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to go into the demands very very
carefully. Therefore, the whole matter
has to ce soried out with the Speaker.

I am sory. We now take up the next
item,

SHRI MADHU LYTMAYE: Now, this
is finished.

SHRI K. RAGHU RAMAIAH: Noth-
ing is finished. This is only adjourned
1ill tomorrow.

SHRI MADIIU LIMAYE: You cannot
decide that.

SHRI K. RAGHU RAMAIAH: The
Chair has said that we have to sort it
out with the hon. Speaker. Let it be
postponed till tomorrow.

MR. DEPUTY SPEAKER: We will
take up the next item—Supplementary
Demands for Grants for Gujarat,

SHRI £. M. BANERJEE: After
Gujarat, Tir. we are having Pondi.
cherry. In Pondicherry also, it iz full
of Excesg Grants.

MR. DEPUTY SPEAKER: When we
come {o Pondicherry we shall be in
Pondicherry.

SHRI MADHU LTMAYE:- You may
please direct him to correct all De-
_mands.

SHRI SEZBIYAN (Kumbakonam):
There is a point of order in Gujarat
Demands. There are many items for
which expenditure has been made in
the previous year. But this is included
in the Demands for Granfs, 1974-75.
Take Roman (i), Para 2 is there relat-
ing to Supplementary Demands for
Grants. It says:

...."The Supplementary Demands
for Grants for expenditure from the
Consolidated Fund of Gujarat in-
cluded in this volume. which is the
first instalment..”

SHRI K. R. GANESH: Excuse me for
interrupting you. May I submit that
because of this ruling of the Speaker
which is there, which we have to
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accept, in Gujarat as well as in Pondi-
cherry, the same problem will come.

MR. DEFUTY SPEAKER: Will it
mean, in Pondicherry also?

SHRI K. R. GANESH: Yes, Sir.

MR. DEPUTY SPEAKER: All right,
We skip over those items, (Interrup-
tions).

Order please. We take up Demands
for Railways.

AN HON. MEMBER:
Minister is not here. ...

MR. DEPUTY SPEAKER: Let us
understand wvery clearly that, accept-
ing the Speaker'¢ ruling, the Minister
says, he iz aware that there are ele-
ments like that in Gujarat, in Pondi-
cherry Demands. And also, all these
things must be sorted out together in
order to save the time of the House.
which, I taink, is very reasonable. . ..

The Railway

So, now we take up the Demands
for Railways, The Minister ig noi
here. Then we take up the 01l Indus-
trv (Development} Bill. iIr. D. K.
Borooah iz not here.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUA AND
CHEMICALS (SHR!I SHAHNAWAZ
KHAN): I am here..

SHRI S. M. BANERJEE: About the
subject matter of Railways, Sir....

MR. DEPUTY SPEAKER: We are

skipping over,

SHRI S. M. BANERJEE: The Minis-
ter may not be here. Mr. Madhu
Limaye is here.

MR. DEPUTY SPEAKER: The Minis-
ter of Finance cannct speak on bhehalf
of the Minister of Railways.

SHRI S. M. BANERJEE: 1 is not
necessary that the Ninisier has to
initiate the discussion. It is Ieft to

the Members to initiate the discussion,
Then reply will be given by the Mins-
ter of Railways. i
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MR. DEPUTY SPEA.""&: There
have been occasions in (nis House
when I have had to adjourn the House
for filve minutes or so because the
Minister concerned with the matter
under discussion could not be present.
And therefore I do not want to break
from that tradition to discuss anything
where the Minister in charge is not
there. Of course it is not his fault
because nobody rcould anticipate that
we would reach this item so quickly.
It is not his “rult., And therefore, we
postpone ¢ . ..sion on this,

15.40 hrs.
OIL INDUSTRY (DEVELOPMENT)
BILL—Contd

MR. DEPUTY SPEAKER: How we
come to the famous. secret Bill, of
Shri D, K. Borooah and I do not know
whether we should.... (Interruption)
Mr. Shahnawaz Khan, a bulky man.
a prominent man is there; why don't
you see him

SHRI P. G. MAVALANKAR
(Ahmedabad): How did he know that
it will come at this stage?

MR. DEPUTY SPEAKER: Any
Minjster can take it up, it does not
matter. I was only going to say, this
is a famous and secret Bill and 1 do
not know whether we shall discuss it
in secrecy or we shall discuss it with
our tongues in our cheeks or in which-
ever way you put it. I think we can
take it up and discuss this....

SHRT S. M. BANERJEE (Kanpur):
Before that, let us have quorum. Sir.

MR. DEPUTY SPEAKER: Now, the
quorum is there, Now, Mr. Shahnawaz
Khan.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): Sir, on behalf of 8hri D. K.
Borocah, 1 beg !.a move:

“That the Bill to provide for the
establishment of a Board for the
development of ofl industry and for
that purpose to lévy a duly of excise
on crude oil and natural gas and for
matters connected therewith, be
taken into consideration.”

st wy feed (Fi%r) : S
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MR. DEPUTY SPEAKER: 1 have
understood what you said. We see
the difficulty. The difficulty with me
sometimes is that I have not only
sympathy but also empathy; empathy
goes much more than sympathy. We
can read into the mind of a Member.
It is a fact that Shri Borooah has not
written to me. But, having regard to
the exigencies of the situation in the
House, I have exercised my residuary
powers to allow the Minister of State
fo initiate the discussion.

SHRI S. M. BANERJEE: If you read
it again you will find that it is a
further consideration of the motion
moved by Shri Borooah. He has
already moved it and so, it is a con-
tinuing matter.

MR. DEPUTY SPEAKER: 1 think he
only moved it. I do not know whether
he has made a speech. But, still, if
he wants to enlighten this House by
speaking on it. 1 think, we should
welcome it,

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): Sir, it was a very innocu-
ous Bill.

MR. DEPUTY SPEAKER: I it is
innocuous, why do you call ii ‘Secref’.
Secret is an unusual thing.

SHRI D. K. BOROOAH: It Is innocu-
ous in the sense that it omly wants
to impose a cess of Rs. 60.
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SHRI MADHU LIMAYE: I rise on a
point of order, This is most irregular.

MR DEPUTY SPEAKER' You can
make your point of order.
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MR. DEPUTY SPEAKER: Now, let
us take 1t a little seriously, Now, 1t
has been a very unusual day. These
kindg of things never come frequently
to Parhament. I thunk that this adds
spice to Parhament. It also remnforces
that Parhament is the real House. You
have succeeded. I do not think the
Opposition has ever succeeded so far
as it has succeeded to-day. It has been
able o scuttle the entire Supplement-
ary Demands for Grants in General,
you have scuttied the Appropriation
Bill. you have als6 scuttled the De-
mands for Grants for Gujarat, you
have scuttled the Demands of Pondi-
cherry, you have scuttled the Demands
of Raillways, What else do you want?
As very very vigilant watch-dogs of
this nation, you have done your duty.
But, it has been very unusual. There-
fore, it was fortunate that the Minister
of State happened to be here. I think
he had some premonition or had some
dream last might that something would
happen and you might vole it down.
The who'e thing would have been
scuttled if he would have got a well
earned holiday. Let us take it this way.
In the meamime the senior Minister
has come: When the Minister of State
makes his speech and the senior
Minister comes in the meanwhile. The
Minister of State has begun his speech.
Then comas the senior Minister. Let
all‘ this be recordeg for poeterity,

2014 L85,
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SHRI D. K. BOROOAH: This is per-
haps the only way our names can be
recorded for posterity.

Sir, this Bill 1s basically a very
mnocous Bill, As the hon. Members
by now have known 1its main purpose
1s 1o impase a levy on the crude in
order to provide {unds for the develop-
ment of the oil industry in 1ts various
ramificatios, Before I go into the con-
tents of the Bill, I would lhike to bring
to your notice only one point which
has aroused some degree of, 1If I may
say so, doubt in the minds of the hon.
Members, namely, why this Bill intro-
duced as a secret Bill. As you kno
this question was gone
hon. Speaker and them
general ruling that this
ance Bill without being a
Sir, our rules provide for a
In fact, fhere 1s one preceden
was introduced as a secret
reason being if you had
tax and followed the regular procedure
of giving notice of three to four day
the people would have known that
such and such tax was going lo ke
imposed and there was some suspicion,
that partiallv if mnot wholly, there
would have been some evasion of this
tax.

.
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Ordinarily, that doubt should not
have arisen because o1l 1s mostly in
the public sector. Four million tonnes
of crude oil is produced by ONGC.
So, there was no reason of ONGC
avoiding tax. Three million tonnes of
crude oil 1s produced by Oil India
which 15 again 50 per cent Govern-
ment and 50 per cent Burmah Qil Com-
pany. There also the chances of
evasion are very very remote. But
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line into the refinery they could have
avoided imposition of Rs. 60 per ton
on 48,000 tonnes. I do not say they
would have done it but, Sir, there
was a possibiity. This could have
been done. There are various ways of
evasion of tax. We cannot stop all the
embezzlement by punishing people,
but we can plug the holes so that we
could prevent evasion. Therefore, we
thought, as a measure of abundant
caution, that we should take special
steps so that there was no risk even
a remote risk, of anybody avoiding
this tax. That 1s why, it was intro-
duced as a secret Bill The moment
it is introduced, immediately, collec-
tion of tax starts, so that there 1s no
time gap during which somebody can
draw out some crude o1l and put .t
into the refinery This 15 one aspect

We considered this matter very
seriously and we did not want to take
any rnisk. Even : a small guantity
was avoided may not be 48,000, but
10,000 or 5,000 it would have been
open for the hon, Members {o ask
‘Why did you not take abundant pre-
caution?’. It was only by way of
abundant precaution, this was intro-
duced as a secret Bill. Otherwise,
there is nothing secret about it. Tech-
nically speaking, it may be called a
secret Bill. This was done only in
order to avoid delay in processing and
bringing this Bill before the House.
That was the only purpose. 1 hope,
Sir, now it has become public Techni-
cally, under the Rules, we ma) use
the word ‘secret’:

So, B8ir, the main purpose of this
Bill, as I said, is to generate some
funds for the development of the oil
industry, in all its ramifications. 8ir,
this arises out of what the Malaviya
Committee had
should be a fund, which should be
generated by levying a tax on the
petroleum products. We thought that
instead of levying a tax on the petro-
leum pref@ucts where collection would
be more complicata® and the chances

-»

suggested that here !

P

of evasion would also be more, the
best thing was to levy a tax on the
crude oil itself so that collection would
be easier and chances of evasion of tax
would also be ‘Nil'. That is why, in-
stead of levying thus tax this cess
on the petroleum products, as suggesi-
ed by the Malaviya Committee, we
are levying this cess on the crude oil
This ig the basic difference.

The second aspect is, how to utilise
this money, the amount that will be
collected on the basis of this cess.
Today, we are producing 7 millhon
tonnes or a little more than that The
amount that would accrue annually
would be Rs. 60 per tonne x 7 or 8

milhon tonnes How to utihse this
money” The Malaviya Committee
went info the question  The

really went into the question of
on shore drniling and they suggested
that Government should provide ade-
quatle funds for it. Sir. berause of the
prohlem of non-availablity of crude
ull and the high prices the Planninz
Commission made an  allotment of
about Rs. T00 crores for dnilling during
the next five years 8o, here 1s no
dearth of funds for drilling. But, Sir.
drilling meang on shore dnlling ot
shore drilling would also be accom-
modated 1 that. The basic point 1s,
the devclopment of oil industry has to
be undertaken in a comprehensive
manner because it is not enough if
we undertake drilling; it is not enough
if we undertake exploration, but we
must also draw the oil out of the holes
put it in the pipeline and then get it
into the refinery. Wherever we have
struck oil, we must also provide for
utilisation.

Therefore, we thought that this
amount, In addition to the Rs. T00
crores already made avallable to
ONGC, shoulgd be made available with
a view to utilising the crude that we
may be able to produce in this coun-
try.

I will give one example. Now we
are striking oil not in 8 very big way
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but in a substantial way—may be it have 1o flare the gas, wast-
might develop into a very substantial g it. I am sorry to say 1n

big way—at Galki. We have got a

well there dug In collabora-
Hon  with Russian experts, As
hon. members may know, a

Russian team headed by their Minister
for Oil who himself 15 an expert visi-
ted the site there ang said this 18

@ very prospective area. We
have struck oil there. The
daily production would be 150 ton-

nes & day The average in this country
for our wells 15 only 20 tonnes a day,
but here in one well at Galeki we are
getting 150 tonnes a day. Our expec-
tations are that we may get half a
million. than one million and, may be,
2 million tonnes also,

The problem then would be how to
utise the crude. It has to be carmed
to some refinery or the other. For that
ve need pipeline. As yYou know, the
Iresent pipehne irom Naharkatia 1o
Barauni carries only 3 mullion tonmes,
Su it you strike od in a big way, you
must expand the pipeline. 1f you have
lo carry about 8 million tonnes, we
need about Rs. 17 crores for expanding
the capacity of the pipeline by havine
booster pumps, then the crude has to be
ar-conditioned because n winter it
conceals (in Assam and 1t has to be
heated up to make i1t movable along
the pipeline. Where to find the Rs. 17
vrores? It is not enough to drill, We
have also to get the crude on to the
doorsteps of the refinery.

Then it may be that we will have to
expand the refinery capacity also 1o
utilise the oil. If members from Tri-
bura were here, they woulg have told
us that gas has been found there. The
Minister of Mining hag announceqd it
even before I did in Rajya Sabha. We
are getting gas 1,00,000 cubic metres a
day, natural gas. That |s enough to
produce 10 megawatts of power. This
is in one well only. We are drilling
more, How to utilise the gas? It must
be utilised in some shapeor other.
That investment will have to be made
immediately; otherwise we will

India, 1n Assam particularly, we have
becn wasting a lot of vur gas because
we do not have the resources or plans
ty utihse the gas. Today it is no
longer  possible to waste any
assct which 1s a product of the
petroleum industry.

Simularly, we are now striking oil
in Bombay High. There has to be
expansion of offshore drilling. Now

we are drilling  with only
one rig. We are going to
by one more, a big rng.  Other

vompanies are cormung there. The oli has
1o be brought to the share. We will
have to buy tankers to carry the oil.
If you strike oll, you must also make
arrangements or utilising it by pro-
viding financial resources.

Thereorc, we thought the utilisation
of this money should not be confined to
drilling, but the other processes after
o1l has been struck.

164 hrs.

Now gas is as valuable as eil. In
fact, in many West European count-
ries, they consider gas as more valuable
than oil because it provides all the re-

quirements of the petro chemi-
cal industry. In this mn_t:y.
we are producing fertiliser

from naptha. There are two plants,
onc in Nunmati in Assam and the other
the Gujrat Fertilisers where we are
using natural gas and converting it
into fertilisers. we use it ag feedstock
forfertilisers. Suppose we strike oil or
gas in a big way in Tripura we will
have to put up a petro-chemical comp-
lex and even a fertiliser plant there. We
are now drilling in Jaisalmer and we
may strike gas. What shall we do? It
has to be converted into fertiliser or
petro-chemicals. These contingencies
have to be provided for. It is not only a
question of drilling for oil or getting
oil: you must also provide for the uti-
lisation of ofl in all its manifestations.
Gas is one manifestation of oil. What
is the position today? Italy is buying
natural gas from the Soviet Union and
bringing it by pipeline. America is
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buying 1o a large way natural gas
energly from Algena, Great Britam and
France too. Japan 18 buying from the
Gulf greas. We must make arrange-
ments for all our products. Today we
are flaring very valuable natural gas
m the oil fields of Assam. It is a sad
sight for us to see.

The queston 18 how will the money
be utihsed? This money will be col-
lected and put into the consolidated
fund of India It will come under the
contro] of the Board and the Board
will use it according to 1its discretion

and cerfain norms which will
be fixed by the Government
Such expenditure will be

scrutinised by the Comptroller and
Auditor-General of India and his re-
ports will be submutted to Parhiament
every year It will thug be under the
financial control of the Public Account
Commuttee and Parliament

The Board will consist of thirteen
members Clause 3 deals with the com-
position of the board pot more than
three memberg to be appointeg by the
Central Government to represent the
Ministry or Ministries of the Central
Government dealing with  petroleum
and chemicals, two members to be
appointed by the Central Government
to represent the Ministry of the Cent-

ral Government dealing with
the finance; not more than
five members to be ap-

pointed by the Central Government to
represent the Corporations, being Cor-
porations owned or controlleg by the
Central Government engaged in activi-
ties referred to in clause (k) of section
(2) that is, production of fertilisers and
petro-chemicals not more than two
members to be appointed by the Cent-
ral Government from amongst persons
who, in the opinion of the Central Go-
vertment have special knowledge or
experience of oil industry, one gecre-
tary to the Board The Central Gov-
ernment will appoint one of the
miembérs representing the Ministry or
Ministries of Petroleum and Chemi-
cals as the Chairgan of the Board
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There has been o complaint that with
this Bil] the had abdicated all
powers. As regards financial alloiment,
it 15 only meet and proper that the
Mimster should not be there. I find
that in such matters 1t 18 better. There
are representatives from the Ministry
of Finance as well our Mumstry, there
are also flve represemtativeg from cor-
porations who have experience 1n
these matters such as the

ONGC, Indian Oil Corpora-
tion, Fertilser Corporation  of
India, Petro-Chemucal Corporation,

etc We have two petro-Chemical Cor-
porations, one in Assam and another in
Gujrat There are more corporations
of this type and we can have five from
them Two of them would be nomi-
nated by the Government of India As
a gesture to the working class, I
thought one of them should represent
workers One of the leaders of the
trade union movement should be inclu-
ded because I want that the workers
should be involveg in the development
of this country It is a question of ab-
solute social necessity In this country
the maejor part of the wealth is created
by labour because we do not have the
technology which the western countries
have Just 8 per cent of the people
grow the food for the entire people of
America and they export it also Here
70 to 80 per tent of the people are
engaged in  agnculture So in this
country we can develop only with the
close collaboration and cooperation of
the working class If labour theory
value has any application in any coun-
try, 1t 1s here Therefore, labour should
have a high place mn the management
of our industries

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South)* It should be a labour,
not labour leader Leader may be an
MP who may not know anything of the
industry If he lg unconnected with
the industry, he may even gpofl it
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the working class has confidence. My
eéxperijence hag been that labour has co-
operated with us and we have been
functioning without a hitch. I am only
giving an assurance here that out of
the two to be nominated, one will be

closely associated with the welfare of
labour.

SHRI NATHU RAM MIRDHA (Nag-
pur): You want Rs. 1700 crores for
expansion. But you are asking for only
Rs. 48 crores. Why so0 low?

SHRI D. K. BOROOAH: We have al-

ready been allotted Rs. 700 crores for
oilfields.

SHR] NATHU RAM MIRDHA:
When you need Rs. 1700 crores, Rs
700 croreg is nothing. You need so
much money.

SHRI D. K. BOROOAH: It is not a
question of allotment of money. The
capacity to utilize that money has also
to be taken into account. We will have
to builg up that capacity. We have to
build up mechanical, engineering,
drilling and pipe-laying capacity.
Therefore, whatever we can set our
heart to m the development of oil in-
dustry in all its remifications, we will
be able to manage within this. I would
like to hasten slowly. This is n
addition to what has already been al-
located. I wculd be grateful if the
hon. Members vote more money. This
15 only a beginning. I have to take
into account the over all picture, the
technical capacity, the possibility of
fabricating equipment, the possibility
nt importing equipment. If we find
we can go faster, certainly the House

would not grudge any money, because

this forms part of the strategy of sur-
yival. But, as I said, we must take
into ascount our capacity, which is
of a different pature our industrial

capacity, the capacity of man-power -

and varioys skills, becpuse oil indus-
&y is a very complicated industry

where you require from welders to
drillers.
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Therefore, 1 would sum up by say-
ing that our effort is to build up an
O11 Development Fund, to be adminis. '
tered by a Board of experts in which ,
the Minister neeq not be involved.
Secondly, whatever allotment of funds
1s there, it has to be dome according
to certain norms. Whatever money is
spent, it has 10 be audited by the
Comptroller and Auditor-General and
1t would be subyect to scrutiny by,
this House and its instrument, name-
ly, the Public Accounts Committee.
Therefore, I would suggest that the
hon. Members might consider the
accepance of this Bill ¢

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to provide for the
establishment of a Boarg for the
development of oil industry and for
that purpose to levy a duty of ex-
cise on crude oil and natural gas
and for matiers connected there-
with, be taken into consideration.”

There are two amendments to this
motion. Are they being moved?

SHRI C. K. CHANDRAPPAN (Te-
llicherry): I beg to move:

“That the Bill to provide for the
cstablishment of a Board for the
development of oil industry and for
that purpose to levy a duty of excise
on crude oil and natural gas and for
matters connected therewith, be
referred to a Select Committee con-
sistinpg of 15 members, namely,
Shri R Balaknishna Pillai, Shri
Jyotirmoy Bosu, Shri M. C. Daga.
Shri Darbara Singh, Shri Indrajit
Gupta, Shri Shahnawaz Khan, Shri
P. G. Mavalankar, Shri Shyamnan-
dan Mishra, Shri Piloo Mody, Shri
Priya Ranjan Das Munsi, Shri Vaya-
lar Ravi, Shrimati Maya Ray, Shri
Era Sezhiyan, Shri R. K. Sinha and
Shri Atal Bihar Vajpayee with ins-

tructions to report by the first day
of the nexi session™ (54).
A ]
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SHRI SHYAMNANDAN MISHRA
(Begusarai). I beg to move*

“That the Bill to provide for the
establishmeni of a Board for the
development of oil industry and ior
that purpose to levy a duty of excise
on crude o1l and natural gas and
for matters connected therewith, be
referred to a Select Committee con-
sisting of twelve members, namely,
Shri S. M. Banerjee, Shri C K.
Chandrappan, Shri Madhu Dandava-
te, Shr: Jambuwant Dhote, Shn
Samar Guha, Shri Niral Enem Horo,
Shri Shahnawas Khan, Shri Janesh-
war Mishra, Shr1 Aut Kumar Saha,
Shri Era Sezhiyan, Shr1 Atal Bihan
Vajpayee and Shri Shyamnandan
Mishra with instructions to report
by the first day of the next session™
(55).

SHRI PRIYA RANJAN DAS MUN-
SHI The hon Mimster said that n
the Board 40 members would be tak-
en out of which five would be repre-
senting the Central Government 1
want to know whether those flve are
from the technocrats from the Minis-
try or the general administration peo-
ple.

MR. DEPUTY SPEAKER He will
reply when he replies to the debatle

Shri Chandreppan.

SHRI C. K CHANDRAPPAN (Tel-
licherry): Mr Deputy-Speaker, Sir, 1
am m full agreement with the purpose
for which the Bill has been moved hy
the hon. Minister,

Broadly speaking, the Bill seeks to
st up an Oil Board and an Oll1 In-
uustry Development Fund for the de-
velopment of the o1l indusitry as a
whole in our countrv., Both these
are provided with a view to achieve
self-rehance in matters of oil and
other raw materials In the country.
But T am nol verv enthusiastic (n
welcoming this Bill because the way
in which this Bill provides for the
Board and ifs approach to the prob-

lems of oil exploration and oil indus-
try, it is not very much acceptable.

16.16 hrs.
[SHRI VASANT SATHE in the Chair]

First of all, the hon. Minister, while
speaking 1n the House hag made &
welcome assurance that there will be
representatives of the workers in the
Board which he 18 visualising to be
constituted under the Bill. But re-
garding lhe Board 1 have certain
doubts If the hon. Minister will be
able to convincingly explain, then I
will have no guarrel about it. Asz
regards the Board, as it 1s visualised
by the Bill and the powers the Board
will enjoy 1 have every reason to
believe that it will he a highly bur-
eaucratic set-up. It has got enormous
powers, I could have understood, if
in the other part in relation to the
functioming of the Buard the Gov-
crnment were more clear, then, per-
haps this danger of bureaucratic func-
tiomine of the Board could have been
avoiled, Bv that what I mean is
that the Bill seeks the development of
the oil industry a, a whole, while the
hon Minister has sufficiently explain-
ed that point, he has not emphasized
that there will he prospecling, that
there will be off-shore drilling, on-
shore drilling. etc. Apart from that,
he visualises the development of a big
complex of o1l industrv in our coun-
try which will take us to the goal of
self-reliance

I am not an oil expert But I try
to understand what happens in matters
of oil exploration in other countries.
He himesel? said that the Soviet Union
is one of the countries which has de-
ve'oped oil industry in a very big way.
Their exploration fn Siberia; one
can sav, it is classic In itself, the way
they have done it. If he has the chan-
ce to read the book called “Glimpses
of Siberla™ which is available in our
Library, he will understand how great
emphasize they have laid on the ques-
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tion of oil exploration, prospecting
and dnlling of oil, oll exploration as
such with all the other surveys. That
hus Juter proved 1o be one of the
mosl vital aspects of the development
of o1l 1ndustry. I am not underplay-
ing the other aspects of developing the
industiy, But, first of all, when you
plan 1o develop the oil industry, the
ol unlsation in our country, you
must be able to locate where the o1l
15 available, you must be able to
explore and dnill the place where oil
15 located. Only then the other ques-
fion will arise, whether you are going
to utilise the oil properly. I think, in
this uspect, this Bill 18  extremely
weak ‘That 15 my first criticism

Here, certain questions which may
rot be gtrictly relevant but nonethe-
less 1clevant should be brought to the
not.eer of the House You spoke of
the new attempts being made by Gov-
ernment to explore o1l. We a'l under-
stannd becuuse we have been hearing
Government's  policy declarations
every day In the recent period Gov-

ernnwnt  have heavily leaned
on the multinational corporations
for m1 exploration and pros-
pating  in our country It 1s

onc of the most dangerous as-
pects which is developing m our eco-
nom) hecause o1l plave a vital role
in the development of {he economy
as a whole In the recent perioq we
have wiinessed. in several parts of
the werid, a move against multi-na-
tional* in this field, Our friendly oil
rich tountry, Iraq. the countrv with
whteh we have deals in crude oil and
other things, has nationalised the o1l
industrv., That means, they have kick-
ed out the multi-nationals from the
oil scene [I1 created an uproar in the
internationa] oil world. But, strangely
enough it 1s jn that very period, when
the multi-nationals were thrown out
of the developing oil countries, India
has onened its gates and hag welcom-
e with red carpets the multi-national
corporations to our country. My sur-
prise Is this. Personally also, I feel,
the hon. Minister should not have
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been the person to lay the red carpet
welcome those multi-nationals to our
country. 1 tried to understand, within
the himutations that I may have, as
to what were the conditions under
which he was inviting the multi-na-

tionais. How ‘dangerous' are the con-
ditions? I would not use more harsh
words. 1 do not say you have leased

our country to the multi-nationals,
But it 15 very near to that Look at
the long term agreements—30 years or
even more, the Minister can correct
me. 60,000 kms. of Indian atmosphere
will be under the surveillance of the
multi-national corporations under the
agreement that you have signed. It
means a lot. Multi-nationals never
came for o1l exploration alone. It is
invariably and inherently connected
with espionage and sabotage. It hap-
pened in countries like chile. In the
name of helping the country develop
the economy, the neo-colonials, in the
shape of multi-nationals, entered the
econom). 1 must warn you, about
the experience of Chile where the
multi-rational Corporations were in
the field of copper. That experience
should not have been forgotien, But
the foregetting 1s very costly. 1 think
you have forgotten that.

Then again, coming to the Bill, how
15 11 relevant to the Bill? I under-
stand the Government will argue that
they went to the multi-nationals be-
cause they did not have the technical
know-how and the money. These are
the two arguments There, 1 say the
Malaviya Committee’s report was more
forthright and more correct in its un-
derstanding. They visualised the de-
velopment of oil exploration in a very
different manner. This Bill js drafted
basically basing on that report. Thev
said in their report was that empha-
sis should be on the prospecting and
drilling of oil. It is a fact and I do
not deny the fact which the Minister
placed before the House while he said
at that time the concept was only i0
have an intensive exploration of oil
on the on-shore and now what is add-
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ed 1s the off-shore driling and inten-
sive efforts in that line. There comes,
may I use the expression, the cat out
of the bag It is out because the
entire off-shore drilling has been sold
away to the multinationals which
should not have happened It will
not happen 1f this Bill itself would
have had another comcept, the con-
cept which was rightly stressed in the
Myelaviya Committee’'s report which
said that we should give emphasis {0
the dnlling, prospecting and other as-
pects of the development of crude
Here, by bracketing exploration and
prospecting with o1l industry, another
sin you have committed also and that
should be told to the House That is
the petro-chemical industry or any
other industry connected with oil It
1s just like any other industry hke
steel, mining or any other industry
whach can develop on its own legs It
can compete with their industnes I
will not agree with you if you say,
‘No’, It can compete on its own legs
and it can show the merit It can
present its case even before the Plan-
ning Commission with a claim. It is
an industry which is prospering. So,
it can claim money from the various
governmental bodies including the
Planning Commission But o1l pros-
pecting and exploration is not like
that I am sure the hon Minster
will agree with me when I say that this
is & highly risky venture, o1l explora-
tion, because you may explore in the
Arabian eoast, but no result But you
have to do that if you want oil and
you have to drill every possible sedi-
mentary basin or the possibllity to see
whether oil is avallable or whether
gsome little bit of crude or gas will
be available there The expenditure
ig inevitable The result is not certain
and there is so much of uncertainty
If you go by the experience of coun
tries which have developed their oil
fndustry, it is more interesting than
reading an adventure novel the way
tn which it was done ‘This aspect

hes béen Jost sight of

Az @ reault of that, what happened
now is that the ¢fl development fund
will be claimed by the petro-chemical
industry and various other industries
connected with o1l and only one of
the claumants will be the ONGC for

prospecting and exploring oil
MR CHAIRMAN Please conclude

SHRI C. K CHANDRAPPAN
Please give me five munules more
There may not be many speakers

What I was trying to tell was that
the ONGC wull be one of the claimants
along with the fertiliser industry, the
petro-chemical complex and all that
They will claim that they have made
wonderful pe ance and profit 1s
there After these are judged on
the basic of profits I am not costng
any aspersion on 1t What happens
15 this Even the Planing Commus-
sudh will ask what 15 your perform-
ance? What 15 the result? If they say,
we have drilled the whole of Arablan
Sea, no result, they will say, don’t
drill next year, no fund next year

That will be the gort of
answer they will get. This
sort of bracketing of indus-

tries with ONGC was wrong  But
this Bill gaive emphasis to that thing
The Malaviya Commuttee report
nghtly warned Government that it
should mot be done Lke that This
15 another point You talk about lack
of fund But whenever fund is provi-
ded, what 18 the result” We find
Government 13 keeping itself awav
from taking sufficient and proper in-
tiative I am not making any local
1ssue We feel very strongly on these
points Government should have tak-
en more programmes for o1l explo-
ration Take for example the Western
coasi, the Kerala coast. Just now
my friend was telling about Tamil-
nadu There are reports to Govern-
ment regarding possibilities of

exploration The same iz the case
Tripura also. So, that iz there.

g
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many claims are there. So many
possibilities are there. Government is
not in a position to spend for that, So,
the Government will say, we will give
you another priority, not top priority.
But my feeling is, most of these should
have been given top priority keep-
ing in view that you want primarily
crude oil, and visualise a stage where
we will be self-ralient in oil. If we
have enough oil then there are many
ways open to our friends for develop-
ing the oil industries and work for
their development.

Regarding workers representative 1
have moved an amendment to that
effect. But if you move an official
amendment to make it clear that there
will be a workers' representative, to
make way for workers representation,
1 think, it would be®™nuch more than
an assurance that you will be given to
this House, because, the hon. Minis-
ter Mr. D. K. Borooah is good._.He
has a feeling for the workers, I know
but may be, another Minister will
come, who may not have the same
feeling,

SHRI M. C. DAGA (Pali):
guest the Minister to include
clause in the Bill

I re-
that

MR. CHAIRMAN: 1 request you to
make that point when your turn
comes, your name is already there in
the list.

SHRI D. K. BOROOAH: So far as
that point is concerned.....

MR. CHAIRMAN: Similar points
may be raised by others too, You can
reply to all of them at the proper time
instead of replying every time.

SHRI C. K. CHANDRAPPAN: There
is one; amendment in my name, seek-
ing that this Bill should be sent to
a Select Committee.

1 know that with all the technicali-
ties that the Governthent is facing,
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they have put that Bill before us a
few days back. Otherwise it will not
come into operation and it will create
a difficulty. Considering the fact that
we are dealing with a vital aspect of
our economy. if we have a little more
study, it would help the Government.
We are not speaking in the spirit
of opposition for opposition sake but
it would help the Government if it
1s sent to a Select Committee: I do
not know whether the Minister can
concede that point.

Lastly, you may, in your reply, ex-
plain how You are going to eliminate
the bureaucratic functioning of this
Board. This is a point which I raised
at the beginning, Malviva Commit-
tee visualised a Committee., If this
iy done, the whole constitutional set
up of the Committee would have been
different. He visualised a Commit-
tee headed by a Member of the Cabi-
net rank. Here I am not saying that
this Minister or that Minister makes
a difference. It can make a difference
only if a bureaucrat sits in judgment.
Here the Bill seeks to create a Board
where men like the Secretary of a
Ministry will sit in judgment over
everything and I do not think that
will create a congenial atmosphere.

These are some of the reservations
that we have about this Bill and about
the purpose of the Bill for achieving
self-reliance. For achieving that pur-
pose, to set up a Board and also +to
raise a fund is a welcome proposal of
the Government. I hope that the
Minister will try to explain these
points, particularly, about the multi-
national Corporation at least in the
long run as to what ig his idea about
eliminating the Multi-national Corpo-
ration from the sphere of oil indus-
try.

ot forerre forg (w'wr): el
W, 7% wraw et dywaie fewr fow
W & vt ¥w frr W @, 9@ W
¥ w14 w7 § qray W, A wEQ R
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“(a) making grants on advanc-
ing loans to any o1l industrial con-
cern or other person who i engag-
ed or 15 {0 engage In any activity
referred to in clause (k) of section
.

T WT AT (2) & 7T (F) w7
afay AT v qrg o) 97 faar # fr
firsit Y smedz shefaoque ), 31 gygs
T FH AT § I9%1 AW a7 Sy
fosr s wlr R W o ar
1 ¥ fe W ot 77 v vy may
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T AR AT I o -
wiafa o 8, ag @ ¥
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41t 1s, therefore, proposed to
levy by way of a cess duties of
excise on <(rude ol and natural
gas so ag to create an Oil Industry
Development Fund This Fund
would be used exclusively to pro-
vide financial assisiance to the or-
ganisations engaged in develop-
ment programmes of the oil indus-
try mn all it aspects from the ex-
ploration for, and the production of.
crude o1l to 1its refining, further
down-stream processing.. ."
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WI9F @ F a1 T g § —

“The Board shall consist of the
following members, namely—

*“not more than three members
to be appointed by the Central
Government. . ..

“not more than five members to

be appointed by the Central Gov-
ernment. ...

“‘not more than two members to
he appointed by the Central Gov-
ernment from amongst persons who
in the opinion of the Central Gov-
ernment have special knowledge or
experience of oil indusiry".

gy gy & e I ot & ek & & srorgd
& ey g—ag wedr I &, Wfew
K frel @ ? ww ¥ oy o vy
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“where an oll industrial concern
or other person, in breach of any
agreement, makes any default in
repayment of any loan or advance
or any instalment thereof or in
maintaining its or his obligations
in relation to any other assistance
rendered by the Board or otherwise
fails to comply with the terms of
the agreement with the Board or
where the Board requires in oil
industrial concern or other person
to make immediate repayment of
any loan or advance and the con-
cern or other person fails to make
such repayment, then

wE wa Wl #t gredtfed v &
m A a gy § —

“without prejudice to the provi-
sions of sec. 69 of the Transfer of
Property Act, 1882, any officer of
the Board generally or spetially
authorised by the Board in this be-
half may apply to the court for
one of more of the following relief,
namely:

“for an order for the sale of the
property—pledged, mortgaged, hy-
pothecated or assigned to the Board
as securily for the loan or advance;

“for an ad interim injunction
where there is apprehension of the
machinery of the eouipment being
removed from the premises of the
oil industria]l concern or other per-
son without the permission of the
Board”,

g o wfafaiy gofe wit &
fis oY off wfrrc W H qw o ¥
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‘Crude o1ll' means peiroleum 1n
1ts natural stage before it is refined
or otherwise treated put from

which water and foreign substances
have been extracted"
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The Central Government shall
appoint one of the members refcr-
red to in clause (a) of sub-gection
(3) as Chairman of ghe Board?
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why not appoint & person from
among the above who In the opi-
nion of the Central Government has
special knowledge and experience
of the industry?

afeT wrew wgr

“Not more than three members
to be appointed by the Central
Government to represent the Minis-
try or Ministries of the Central

Government  dealing with petro-
leum and chemicals”.

What about these experts who
have not expert knowledge in the
industry?

uTT ATET E A ZINAT AT, AT wgA &
TR A ITT A AT | A AW
T g1 8- Afaw wred frar &

“not more than two members to
be appointed by the Central Gov-
ernment from amongst persons who,
in the opinion of the Central Gov-
ernment, have special knowledge or
experience of oil industry.”
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SHRI SHYAMNANDAN MISHRA
(Begusara1): Mr. Chairman, the
Bill even today has come almost in
a secret way, Nong of us was pre-
pared for this subject today but,
after the collapse of some important
items on the Order Paper, it has
descended upon us much too sudden-

ly, probably to the advantage of the
hon. Minister.

SHRI D. X. BOROOAH: To the
disadvantage of the Minister, be-
cause he wag not here.

SHRI SHYAMNANDAN MISHRA:

In the first place, I woyld like o sey
that it s against the recommerfations
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of the Review Committee in a very
important mafter. The Review Com-
mitteéé had recommended that a cess
be levied on petroleum products and
that all the accrurals from the cess
be transferred to a national fund for
oil explorafion., That was the spe-
cific recommendation of the Review
Committee. The rationale behind
this special fund for oi] exploration
was that in this industry there werc
high risks and uncurtainties involved.
The risks in other Industries are not
comparable. But it beats me why all
these things are being lumped to-
gether indiscriminately. Why should
there not be a specific fund for re-
search and development in every
industry? That is what is done when
there is a good progressive manage-
ment for any industry. Of course,
oil exploration stands in a differcnt
category and on a different footing.
It 18 a special kind of industry. If
it has to stand in the queue, compet-
ing with other claims, it is obvious
that this industry would suffer imme-
nsely. and the future of o0il explo-
ration in the country would not be very
promising. We attach, naturally., a
great deal of importance to the deve-
lopment of oil in our country

The second thing that strikes me
is that there is much less in common
amongst the industries that arc being
joined together almost in a kind of
forced marriage. What is the com-
ality between exploration, refinery,
fertiliser, pelro-chemicals, the chemical
group of industries? The only com-
monality is the personality of the Mi-
nister. But about that also. T am a
little doubtful whether he will have an
effective say as the things are going.
This is bound to affect every industry
individually.

0Oil e¢xploration is based on Earth
Science—Geology, Geophysics, Dril-
ling Technology, Crude production
techmology. The discipline or science
and technology required for refinery.
fertiliser and other industries are
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completely different. To put these
dissimilar things in the same basket
would, to my mind, be doing a great
deal of damage to all these industries
individually. One would not under-
stand the other and yet have a say
in the other. The member concern-
ed with one industry will not know
what the other industry is about.
Yet, he will be poking his nose into
the other industry. So, an ignoramt
man would try to have his say in an
industry in which he is not coencern-
ed in an expert way. Therefore, my
submission would be that the hon.
Minister should think even 2t this
stage whether this kind of a forced
and disparate marriage should be
brought about of all these industries.

There seems to be the Holding
Company idea in another form. It
may not be called a holding Com-
pany as such. But In essence, it
represents  the Holding~Company
idea. It is the SAIL many times
over. We have had the taste of SAIL,
our experience with regard to SAIL
has not been very happy. To say the
least. it has acted in the least bemne-
ficial way so far We have yet to
see the result. The same person
happens to be the Head of the SAIL
and the Secretary in the Ministry.
The Holding Company idea is good
on the whole. Tf one asks me whe-
ther the holding company idea is
good, theoretically I will say that
there is nothing objectionable about
it. But it helps only if there are
other companics compeling with each
other. That is what happens in Italy.
There are other companies in compe-
tition. This would not be the ease
here. Therefore, if the hon. Minister
is adopting the holding company idea
in ong form or another, he has to
bear in mind that it may not work
in the same way in which it has been
working in countries like Italy.

Why do I say that it is virtually a
holding company idea? Its function
is so wide-ranging that it is nothing
short of a bholding company.
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Bill speaks of its power to dispense
“financial and other assistance” for
the promotion of such measures as
are in its opinion conducive to the
development of oil industry. Apart
from its wide financial powers, one
does not know what “other assis-
tance” means. So, its functions
are very wide-ranging and sprawling.
Therefore, I make bold to say that it
is a holding company idea and its
results are bound to be such as may
not be in the interest of all the
industries.

Then, 1t 18 clear that the stranple-
hold of the Board on the Companies
is going to be Total. I have no doubt
that by such an arrangement, the
flexibility in action would be wvery
much jeopardised It would be very
much a centralised bedy. Its am-
plitude for expertise and experimen-
tation would be curtailed. The auto-
nomy in management would be very
much diluled That appears to me on
the face of it when I go through the
scheme of this Board. This centralisa-
tion. therefore, 1 repeat, 1s hound to
stifte the voice of real men who know
their job, who know their husiness

It appears that the Head of this
Board would be again a bureaucrat
1 do not have a special dislike for
bureaucrats because a Minister also
seems to function many a fime much
worse than a bureaucrat 1 really
do not know whether the Minister
has, by this time, picked up sufficient
knowledge in order to make his in-
fluence sufficiently felt on the bureau-
crats.

So, with these few rumarks, 1 hope
that the hon. Minister would per-
suade himself to agree to the Idea
of the Bill being referred to a Select

The Bill requires a
much decper considerations than
what we are able to bestow during
the course of H.hours. It is rather

ridiculous that quring 1} hours, the
House shouid be expected to do justice
1o such an imporiant measure. I would
request the hon. Mimster 1o consider
whether he would, even at thig stage,
agree to the reference of the Bill to
a Select Committec.

SHRI B, V. NAIK (Kanara): Mr.
Chairman, Bir, I welcome this Bill.
At the same time I would like to
make clear my own mind as well as
that of the hon. Minister, so that the
fear of ghosts which this country has
been having 158 qispelied

My first point as about the cons-
titution of the Board as such. The
Chairman of this Ol Industry
Development Board, as provided n
Clause 3, is going to be your Secre-
lary or Jomnt Secretary or one of
these people who will be nominated
by the Central Government. If he
15 gong 1o be a member nf the Minis-
try, T do not see as to what arc the
disabling conditions today for him
to function effectively in the matter
of o1l exploration and development,
what are the handicaps, what are the
obstacles, that will be removed soon
after he goes on this Board a: a
nominec of the Government and
starts functioning as an extremely
good Chairman 1n charge of the
development of o1l industry. I have
neither any sperma. preference nor
any srecial dislike for hureaucrats
But the question 15 whether, in a field
like o' exploration, we should have
people who have come through the
enlire provess of regulated thinking.
Actually, oil is one such industry
which, cither in the East or in the
West, has been taken as n special
field or a sort of play-ground of these
people who believed in laissez faire,
free enterprise, except, as was stated
by Mr. Chandrappan, that the whole
of Siberian coal and oil-flelds are
being explored today—with whom
are the Russians collaborating today—
with the Japanese, With the
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Japanese, With the Communist

people. 1 do appreciate that the At a lime when we are dealing

multi-national corpuratiuns have
done almost a tremendous mschief in
the economic world particularly the
poor countries much more than the
hon, Member has contributed in both
the positive and negative sides. 1
would say thal they have dune it.
But, in which country? South

America. And through whom did
they do it? Through the Chilvan
Army. This country after all had

only been subjected by another
multi-national corporation. That was
calleq the East India Company, which
virtually, for a hundred years cou-
trolled this country, I have ro fears
about the capacity of a multi-national
corporiation or any Western company
tv play any mischief in this country.
As long as the Indian Army is what
.t 15, as long as the patriotism and
loyalty of our soldier, our sailor and
our arman 15 there to defend the
freedom and integrity of this country,
I am not going to be worried that a
General Electric Genera]l Manager or
an Exxon or Texas Oil Company,
these Johnnies will be in a position
io interferc with the Indian demv-
cratic processes as long as the people
like us, the hon. Members are in
charge of Indian politics. We hold
no fears about the Western capitalist
managerial talent trying to come ana
subvert it. We can tell them, ‘We
want your expertise, not your advice
and guidance as how to rum our
State.’

This ghost of multi-national corpora-
tions in this country has been over-
played. I would request you tu iake
special cognisance that the multi-na-
tional corporations are heing opposed in
this country not only by our leflist poli-
tical groupg but they are also being
opposed by the Indian capitalists
themselves. The Indian monopoly
capitalists and the Indian leftists are
united on this one ground that we
should have no entry to these multi-
national corporations in this country.

with the multi-national corporations,
Iet us also have a look at our multi-
Stale corporations in our own country.
1he amnount of mischief from State 10
Stale where the multi-State corpora-
tions 1n this country have been causing
1s immense. Under the circumstances,
if 1t 15 going to give us the capital and
know-how, import of technology—even
in that behall, we may not be wanting
--but 1t 1s the import of sophisticated
instruments, capital equipment and
machinery, as long as we can dis-
ripiine them, I should personally feel
very diferent about these multi-
national corporations, because when
we are thinking in terms of a sixty
crore investment, is it not a fact that
some of the oil companies in the
West have made 60 billion dollars as
their annual profit? I think Texacu's
nct profit is Rs. 60 crores multiplied
by so many times. Tt is nearly 60
billion dollars which gives a fantastic
sum of Rs. 35,000—36,000 crores of
profits. It is simply wunbelievable.
But it is there,

I would like to submit one more
thing for your consideration., Now,
the Arabs have come in this oil world.
Is there any provision for this Oil
Industry Board to make use of the
tiemendous amount of petro-dollars.
The hon. Minister has made a deep
study of these Arab countries. Since
they do not have the capacity to
absorb and they are not ready to in-
vest it in the banking structure of the
Western countries on the basis of
long-term investment and the Western
banking system is unable to absorb
them because the moment they draw
cheque, the bank’s fAnancial eondition
is in trouble whal are we going to
explore as a possibility of the invest-
ment of the oil kings and sheikhs.
There are tremendous amounts which
are accumulating at a fantastic rate.
Is there any scope for us in the case
of our investment whether in this
country or with our friendly Arab
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ceuntries? The Persian Government
or the Iranian Government has shown
interest in some of our projects like
Kudremukh for the exploration of
iron ore and processed ore. The
strategy of our economic development
will have to change. They have to
be given assurance that we will nol
do Mke what Col. Gadafly, the Libyan
strongman did, namely, taking over
the ofl industry, saying, we will pay
the bill when the time comen This
is the position. A country’s basic
policies are based on that country’s
own enlighteneq self-interest. Wt
ghould explore the possibility of in-
vesting of funds from outside sources,
This agadn raises another controversy
namely the gea-bed controversy. 1
had more than once tried to draw
the attention of the Minister of Ex-
ternal Affairg and the Minster of
Petroleum to this aspect.

Will we be hold m clearcut terms
what will be our compromise for-
mula? There are vast sea-bed areas
which lie within the sovereigniy of
particular country. That may be,
according to international law, upto
a distance of 1061/2 kms. Now
China has raised the controversy that
this should be exlended fo 200 kms
miles. It 15 no{ today's problem,
it i8 a futurist problem. Whether
we agree with China or not, the
Arabian Sea 15 considered to be such
a storehouse of wealth, that I am
reminded of this story in our purana
where it is said, the gea-bed is the
abode of the Lord of the Wealth,
Kubera. He has got his abode under
the sea. That is to say, the sea-bed
is lhe biggest storehouse and it is
going to be a storchouse not only
for petroleum but for s0 many other
things.

MR. CHAIRMAN: I hope you are
aed going into the puranic aspect of
somudramanshaon. as an oil explora-
%

mn V. NAIK: BEven that could

*The original speech was delivered
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be relevant. 1 prefsced my remarks
by saying thig is mnot present day
problem,; it is not only for the present
day, but we have to be relevant also
with all time to come and thus is
precisely whai my endeavour 18
today.

Therefore, what I am trying to
submit is that if the Chinese Sea as
well as the Indian Ocean and the
Bay of Bengal are extremely rich, I
think it would be right for this coun-
try to back up completely the Chinese
stand on the sea-beds. Otherwise, we
see here that our own Multi-Naticnal
Corporation would like to change this
and, there would be a tremendous
amecunt of pressure in trying to parcel
out from the internatjonal scene in
the world to see to it that they
become their areas of development.
In the latest Twentieth Century, later
half, they will be the henting ground
of the Multi-National Corporation.

I would now say that let us ap-
proach the Mulfi-National Corpora-
tion and the rights backed by them
tooth and nail at the UN. And let
us back China. Their position and

pusture  for a flexible response
depends upon our own national
interests, These are three things that

I want to urge on the hon. Minister
who, with hus detailed knowledge and
with his familiarity with the subject,
would be able to enlighten us at the
time of passing of the Bill.

I support this Bill,

*SHRI J. MATHA GOWDER (Nil-
giris): Mr, Chairman, Sir, on the
011 Industry (Development) Bill,
1974, 1 rise to express my views.

At the very outset, I would refer
to Clause 15, which provides for a
levy of cess ng presenibed in The
Schedule, The maximum rale at
which duty of excise may be collected
is Rs. 100 per tonne of crude oil and
Ras, 50/~ per thousand cubic meires of
natural gas. But to begin with, it
is proposed to reeover by way of a
cess in the form of a duiy of excise

—— —

in Tamil
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of Re. 80/. per tonne on crude oil
alone. If the creation of such a
Development Fund is so essential, I
do not understand why po cess has
been levied on the natural gas as
mentioned in the Scnedule. I am also
unable to understand why only
Rs, 60/- per tonne of crude oil is
being levied, while the maximum rate
proposed is Rs, 180/. per tonne of
crute oil. Is it the intention of the
Government to levy the remaining
amount of Rs. 40/~ per tonne of crude
oil at a later date by issuing a Noti-
fication behind the back of this
House? While 1 welcome the legisle-
tive effort of the Government for
developing oil industry, I do not
appreciate the manner in which the
Government have proposed to levy
the cess. The Government should
have been explicit with this House.

Sir, I wish also 73 point out that
Clause 3 refers to the estublishment
and constitution of the Board,
According to the provision, all the
Members of the Board are gomng to
be nominated by the Government.
The Government will be nominating
5 bureaucrats as the Members of the
Board. The remaining Members of
the Board will be representativcs of
the oil industry. Though in his in-
troductory speech, the hon. Mimster
of Petroleum stated that there will
be representation of workers on the
Toard, yet there is no specific mention
of this in the Bill. The entire Housc
would have appreciated if it had been
specifically mentioned in the Bill

wself. VA 0P } £

In spite of this deficiency, 1 welcome
wholeheartedly the proposition of the
hon. Minister in the matter of giving
representation to the workers on the
Board, I only wish that the hon.
Deputy Minister of Railways, Shri
Qureshi, follows the footsteps of 8hn
Boroosh and gives represeniation of
the workers on the Railway Board.
Shri L, N. Mishra, the hon. Railway
Minister, who wss just now sitting
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next to Shri Borooah, hus left the
ilouse., I am gure that almost all the
problemsg being confronted by the
Railways would be solved if Shri
L. N. Misnra gives representation to
the Railway workers pn the Railway
Board. I hope that such a happy
day comes abouf in the very near
future,

Here, I would like to make a
pertinent point, 1 would not be
happy 1if such a representation of the
workers 15 confined to Indian National
Trade Umon Congress, which is con-
trolled by the rulng Congress Party.
In fact, INTUC is just the ,labour
wing of the Congress Party. The
representation of workers on this
Board should be broad-based. Since
Shri Borooah hag made this pioneering
prcwosition, I hope he would aiso set
the pave for giving representation of
workers from recognisedq bodies like
All India Trade Union Congress which
also hus a large numper of workers on
its rolls Instead of hmiting workers’
representation only to INTUC alone, the
proposed Board should also have re-
presentation of workery from trade
union bodies like AITUC. Then alone
this Board will bear genuine repre-
sentative character of the worlers.

This Bill refers to the cess in the
form of a duty of excise. When il
1s so clear that the collection of excise
duty will constitute thiz Development
Fund, I do not know why the Gov-
ernment should fight shy of saying
that this is a taxation measure.
Nobody can dispute that this cess is
an indirect iaxation. In the recent
nast, we have seen the steep rise in
the price of petroleum produets.
While the upper middle class people
have stopped the use of their cars
bocause of the prohibitive cost of
petrol, the Government have got plans
to produce small cars and they also
give encouragement to the produc-
tion of small cars like Marutii I
wonder whether there will be any
market at all for these small cars in
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view of the steep rise in the price of
petrol I refer to this because, if as
a result of thiy development cess the
Plice of petrolecum products goes up
stll further, the country will be
wasting itg production capacily m
manufacturing small cars If through
this cess the ol industry develops
and the price of petroleum products
comes down, then some worthwhile
purpose would be achieved Other-
wise, 1f the price of petroleum pro-
ducts continues to rise, theie will be
less and less demand for petroleum
products, which will also indircetly
affect our country’s economic growth
I would hke to know fiom the hon
Minister whether any long-term plan
has been chalked out for augmenting
the indigenous production of crude
0il and for gradual reduction in thc
price of petroleum products

Here, I would like to know whethcr
the Government have got an (on-
crete plan for covering the entire
coast-line of our country in regaid
to off-shore prospecting of o1l In
Tamil Nadu we have the longest
coast-line from Madras to Kanya
Kumar: It 1s not enough that pro-
specting 1s done 1n the off-shore of
Bombay coast We should become
gelf-sufficient 1n o1l by prospecting
for o1l on the entire coast-lne of
country, especially in the long coast-
line of Tamil Nadu We should have
concrete proposals for reducing oul
dependence on forejgn countiics hike
Iran or Irag in thi¥ matter I want
to know what steps have been taken
m this direction by the Government

Sir, 1t 18 reported that this Bill 1
based on the recommendation, of
Malaviya Committee Malaviya Com-
mittee has also recommended that the
powers which are concentrated in the
hands of Oil and Natura] Gas Com-
mssion should be decentralised. The
Committee has also quoted the
mstances of Driling Engwneers having
to wait imordinately for the sanction
of the ONGC even 1f they want to
drill one foot mare n the bowels of

the earth Naturally this delays the
prospecting of ol withun the country.
1 want to know what steps have been
taken by the Government to decen-
tralise the powers which are now
with the ONGC.

We heard recently that o1l has
been struck in the offshore with the
help of Sagar Samrat. It 1s also re-
ported that two or three more Sagar
Samrats would be required to cover
the entire offshore on our long coast-
line I would like to know whether
this Development Fund will be 10 a
posution to finance the purchase of
two or three more Sagar Samrals, so
that 1ndigenous production of wml
tould be augmented substantally

In the end, I would like to hav: a
¢ ategorical assurance from the hon
Vimistcr that this Cess will not lead
to further increase in the pnice of
pettoleum products I would also hike
to know from hum whether the Gov-
ernment hove formulated any long
term programme for the development
of vil industry, sumultaneously with
the creation of this Fund
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*SHRI BIREN DUTTA (Tripura
West): Mr. Chairman, Blr,‘l have
carefully listened the speech of hon.
Minister wherein he was detailing
the objectg of this legislative mea-
sure. 1 have also heard carefully
the preceding two speeches of the
hon. Members belonging to the Con-
gress party. A few days ago the hon
Minister had given us to know about
the scheme of exploration of the oil
resources of the country with our
own resources. Unfortunately the
ideas of the hon. Minister do not
find a proper reflection in the present
Bill. T would like to say it very
clearly that the Soviet-Japan Coope-
ration is just one thing and keeping
in view the prevailng economic
~ituation in the country, it would be
altogether a different thing if we in-
vite the multinational companies to
our country for the purpose of ex-
ploration of the oil resources. It may
be that with the assistance of these
multinational companies we may be
benefited a little but in the long run
there is no doubt that our indepen-
dence and the nationa] interests are
bound to be put into jeopardy. In
this world today. no one bothers for
the weak The hon Members from
the Congress party have already
ctated that the members of the Board
which this Bill proposes to set up.
will not care for anvone and there
will be no direct parliamentary con-
trol on them. In these circumstances
we cannot rule out a situation where
thesse multinational companies will
d=velap and exert an all pervading
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influence and use these members as
their own tools and make them work
ugainst tne interest of the nation,
We have already even how these
multinational companies have gone
to the extent of changing established
Governments in the different parts
of the country and also how they
have succeeded in installing puppet
Governments into power which serv-
ed their own interests. 1 would
therefore, very strongly oppose the
views of the hon. Congress Members
who were trying to champion the
cause of the multinational companies
and | would urge that it would not
be a step in the right direction and
nol 1n nationa! interest In view of
all these, it would be prudent, right
at the very outset to be cautious and
to move carefully in this matter.
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Now, I would like to say a few
words about the provisions of this
Bill. Sir, the hon. Minister had
stated that gas has been located in
Tripura and that a Central team will
he sent there. I had a talk with the
Chairman of the ONGC. First he
said that he did not get the report
about the discovery of gas in Tri-
pura. Of course, there was a lot of
bungling in the administrative set up
of the ONGC in Tripura, and I must
acknowledge with gratitude that the
hon. Minister had taken steps to re-
move the project manager from
there The Chairman had stated
that the gas found at Tripura can be
exploited on commercial basis and
if it js done then the entire cost of
nil exploration can be met out of
that earning.

*SHRT D K. BOROOAH' Sn you
a1 e supporting the Rill.

*SHRI BIREN DUTTA: Yes. 1
=upport the Bill but while doing 3
T would like to tell him that some
orovisions should have been made in
the Bill which would have helped
the backward States of Tripura and

* The original speech was celivered in Bengals.

4 LS9,
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Assam, which are ofl rich, to
some positive benefit out of

ings that is contemplated in this Bill
but unfortunately no auch provision
‘is there. 1 would request the hon.
Minister that the difficulties of these
backward States, which contribute
in catering to the oil

financial allocations for oil explora-
tion etc. may be made in the Rules
when they are framed.

While introducing the Bill the hon.
Minister has spoken about the need
for soliciting workers' cooperation in
running the Board and he has cate-
gorically stateq that at least one
workers' representative will be there
in the Board and I must congratulate
the hon. Minister for this. Though
the Bill itself does not provide for
this, the hon. Minister will introduce
this provision through his own am-
endment. Now the question is who
will be the representative? Which
category of workers he will repre-
sent? These questions have also been
raised by my friends jn the Congress
henches. The whole controversy and
uncertainty could be eliminated if
it wag made clear jin the amend-
ment, the categories of workers who
would be eligible to choose their
representative to be represented in
the Board. But we are keeping it
vague. Sir, the hon. Minister has
rightly stated that sided by workers'
cooperation, the working of the
Board would become very easy. But
1 am gorry to say that the officials
of ONGC do not equally share his
view. Even when the recognition
is given to an union, the local officials
ignore it and create obstacles.

*SHRI D. K. BOROOAH: Which
Union you are talking of?
- «SHRI BIREN DUTTA: There Is
only on¢ Union in Tripura. They
#ave bien recognised by the ONGC,

§

Sir, according to an Oil India pub-
lication there are many areas in the
country which have prospects of oil
resources. In many of these places,
oil exploration work was taken in
hand but unfortunately they were
withdrawn just when a little more
progress, would have yielded posi-
tive results. This was s0 in West
Bengal and in other places too. 1
woulg therefore urge upon the hon.
Minister that he may please make
suitable provisions in the rules so
that priority should be given to these
areas which have been identified as
being a perspective ofl bearing area
and where preliminary work was
undertaken and make gsuitable finan-
cial allocations so that the explora-
tion work which remained unfinished,
are undertaken once again. and com-
rleted puccessfully.

With these words, Sir, 1 would
conclude my speech,

SHRI RAJA KULKARNI (Bom-
bay-North-East): Bir, I no doubt
welcome the BIll. The step that has
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been taken in creating a fund and hav-
ing a new machinery in the form of a
Board is no doubt g very right step
at the right time. The oil industry,
in its development, has to fight both
at the international level and at the
national level. At the international
level, for the last 2 years, we were
struggling not only on the question
of price but also on the question of
availability. Fortunately, with the
efforts of our Petroleum Ministry
and the Minister in particular—to
whom I pay my compliments—we
have been able to get into Govern-
ment to Government level agree-
ments Within 18 months, we had
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three or four international agree-
ments with the Middle East countries
and the question of availability is
resolved to a large extent Not only
here but even in the Middle East
countries, we have -entered into
agreements for offshore exploration. .

MR CHAIRMAN: He may continue
nn the next day

18 hrs

The Lok Sabha then adjourned
till Eleven of the Clock on Turesday,
September 3, 1974/Bhadra 1896
(Saka)



